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The Lok Sabha met at Eleven of the Clock

IMR. SPEAKER in the Chair|
[Fnglish)
OBITUARY REFERENCES

MR. SPEAKER: Hon. Members, I have to
mform the House with deep sense of sorrow of
the passing away of four of our former
colleagues namely Sarvashri Debeswar Sar-
mah, Bakshi Nayak, S. R. Damani and R
R Bhole.

Shri Debeswar Sarmah was a member of
IFirst Lok Sabha during 1952-57 representing
Golghai—Jorhat constitucncy of Assam.

A Veteran (reedom fighter and a close
associate of Nataji Subhash Chandra Bose.
Shri Sarmah took a leading pant in the Non-
cooperalion Movement. Satyagrah Movement
and Quit India Movement and sullered
iniprisonment several times.

A lawyer by prolession. Shii Sarmah was a
prontinent figure in the political scenario of
Assam. e was a member of the Assam
I cgislative Assembly during 1937-47.  1le was
elected  Speaker of the Assam  Legislative
Assembly in 1946 and continued to hold office
1l Septenmiber. 1947, Thereatter, he served as
e Agent lor Indian Dominion in the State ol
Maunipur during 1947-48.

He was again elected to the Assam Legisla-
live Asscmbly for two more terms during 1957+
o0 and 1967-72. While being a member of the
Assembly, he served as Minister for Finance,
Supply, Education and PWD during 1957-60.

An able parliamentarian and an active
political worker, Shri Sarmah took keen interest

in the parliamentary proceedings and while
being a member of this House, he served on the
Estimates Committee for two terms.

Shri Sarmah passed away on 1 August, 1993
at the age of 97.

Shri Baksi Nayak was a member of Fifth
Lok Sabha during 1971-77 representing
Phulbani constituency of Orissa.

Shri Nayak always worked for the welfare
and upliftment of backward classes and poor
sections of the society. He was associated with
various organisations engaged in the develop-
ment of his constituency. He also took interest
for promoting agriculture.

Shri Nayak passed away on 13 August, 1993
in Orissa at the age of 71.

Shri S. R. Damani was a member of Second,
Fourth. Fifth and Sixth Lok Sabhas during
1957-62 and 1967-79. He represented Jalore
constituency of Rajasthan in Second Lok
Sabha and Sholapur constituency of
Maharashtra in Fourth, Fifth and Sixth Lok
Sabhas.

A well known industrialist, Shri S. R
Damani was closely associated in various
capacities with many associations and councils
established [or the development of industries in
the country. He was also a member of the
Central Board of Film Censors in 1964.

Shri Damani took active pant in various
social and educational activities. He founded
a Charitable Trust for the maintenance of educ-
tional institutions. free maternity and child
welfare centres and awarding scholarships for
higher studies and other philanthropic
purposcs.

An able parliamentarian, he enriched the
proceedings of the House during his long
parliamentary career by actively participating
in the debates pertaining to development of
industries and promotion of education. He
served the House as a member of Railway Con-
vention committee during 1971-73. He was
also a member of Consultative Committees for
the Ministries of Commerce, Industry and
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Finance. lle was a life member of the Indian
Rarliamentary Group.

A widely travélled person. Shri Damani
attended the annual meetings of the World
Rank in 1970 as an alternate dclegate of
India. ‘

Shri Damani passed away at Bonboay on 19
August 1993 at the age of 81.

SHRI R. R. Bhole was a member of Seventh
Lok Sabha during 1980-84 representing Bom-
bay South-Central constituency of Maha-
rashtra. Earlier, Shri Bhole was a member of
the Legislative Asscmbly of Bombay during
193742

During his illustrious career, Shri Bhole ser-
ved the country in various capacitics. He was
aJudge of the Maharashtra High Court. a mem-
ber of the Backward Classes Commission and
the Law Commission of Maharashtra and also
ol the Second Pay Commission for the
Marashtra Government Employees.

A close associate of Dr. B. R. Ambedkar,
Shri Bhole worked relentlessly for the uplift-
ment of the poor. down-trodden and the
oppressed classes of the socicty. lle initiated
many social agitations for social and civil rights
of the Scheduled Castes and Backward
classes. As the chairman of the people’s

Education Society. he cstablished many
colleges and educational institutions in
Maharashtra.

A widley travelled person. he represented
Indian Labour as a trade unionlist at the Inter-
national Labour Organisation.

A man of letters, Shri Bhole authored books
entitled ‘An Untouchable Speaks’ and ‘Sources
ol Hindu Law'.

An able parliamentarian, Shri Bhole
actively participated in parliamentary pro-
ceedings and served as the Chairman of
Parliamentary Committee on the Welfare of
Scheduled Castes and Scheduled Tribes.

Shri Bhole passed away on 23 August, 1993
at Bonibay at the age of 80.

We deeply moumn the loss of these friends
and I am sure the House will join me in convey-
ing our condolences (0 the bereaved families.
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The House may now stand in silence for a
short while as a mark of respect to the
deceased.

11.06 hrs.

(The Members then stood in silence for a short
while)

11.08 hrs.
ORAL ANSWERS TO QUESTIONS
|English]
Animal Skins

*441. SHRI BOLLA BULLI RAMAIAH :
SHRI RAM LAKHAN SINGH
YADAV :

Will the MINISTER OF FINANCE be
pleased to state:

(a) the details of animal skins seized in the
country during each of the last two years, State-
wise;

(b) whether the Customs Department
seized snake skins worth crores of rupees in
Delhi in July, 1993;

(c) il so, the precise details thereof; and

(d) the steps taken/proposed to be taken by
the Government to check the smuggling of
animal skins?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CIHANDRASHEKARA MURTHY): (a)
Details of animal skins seized by the Custom
authorities in the country during each of last
two years State-wise are placed at statement
‘Al

(b) and (c¢) Customs Oficials of I.G.I. Air-
port, Delhi seized 2747 snake skins valued at Rs.
10,98.800/- on 31-7-1993 from two Afghan
Nationals viz. Fattech Mohd. s/o. Said Mohd.
holder of Afghan Passport No. TR 032193 and
Dawlat Kapoor s/0. Sh. Choni Lal Kapoor,
holder of Transit pass No. C-130 issued by
Embassy of Afghanistan at New Delhi. Both
the passengers were arrested.
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(d) Anti-Smuggling agencies are vigilant
against smuggling activities including smug-
gling of animal skins. Close coordination is
being

maintained among all the agencies concerned
with the detection and prevention of
smuggling.

STATEMENT A

SL Name of the SEIZURES IN 1991-92 SEIZURES IN 1992-93

No.  State
Description Value (Rs.) Description Value (Rs.)
1 2 3 4 5 6
1. Maharashtra — - Goat Skins 3,00,000/-
Snake Skins 4,44 280/-
2. Kerala - — Snake Skin
purses 3,000/-
3. Uttar Pradesh Tiger Skins 27.00.000/-  Animal Skins 1.000/-
Leopard Skins
4. Bihar Goat Skins 79.980/- Goat Skins 1,78,500/-
S. Tamilnadu Snake Skins 2,80.450/- - —
6. Delhi (UT) Snake Skins 10,250  Snake Skins 2,03,050/-
Fur cap 3.000/- Fur cap 10,200/-
Leopard skins 5.000 Deer skins 800/-
Fox Fur cap 2.000/-
Deer skins 500/-
7. Assam — - Animal Skins 6,564/~
8. Tripura — - Animal Skins 2.17335/-

SIIRI BOLLA BULLI RAMAIAIL: Mr.
Speaker, Sir, [ would like to bring to the notice
of the Government that in the [irst instance
when the Customs authorities seized skins on
3ist July. 1993, that was from an Alghan
national. Again on 23rd August. 1993, two
Syrian nationals—a man and a woman—were
nabbed by the Customs in the IGA Airpont
when they were smuggling huge quantities of
skins in a concealed bag. Sir. it clearly
indicates that there is an international gang
operating on this from various countries.

1 would like to know from the hon. Minister
whether he has taken any action in the
matter.

SHHRI M. V. CHANDRASHEKHARA
MURTLHIY : Sir, strict  vigilance/surprise
checks and preventive measures have resulted
in two more seizures of snake items at the
Delhi Airport:

(i) 2250 snake skins valued at Rs. 9 lakh
were seized from Shri Ahmed Chawa
holding Syrian Passport No. RS/88-
2141997 a pax for Royal Jordanian Air-
lines Flight No. RK-193 Dated
23-8-93.;

(ii) 2371 snake skins valued at Rs.
9.48.400/-were seized from Shri Naval Al
Jarraj holder of Syrian Passport No. RS/
88-2020893, a pax for Royal Jordanian
Airlines Flight No. RJF193 Dated
23-8-93.
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The Government Department and the anti-
smuggling agencies are vigilant against these
smuggling activities: and all the agencies have
been alert.

SHRI BOLLA BULLI RAMAIAIH: Has
the investiagation of these cases revealed any
international smuggling of these skins (rom
these countries or weapons and explosives are
also involved in these smugglings. Have they
made any enquiry from the Embassies of these
countrics Lo [ind 'out what type of activities these
people are doing ?

SHRI M. V. CHANDRASHEKHARA
MURTHY : It is very difficult 1o tell anything
about this because the investigation is under
process: and alter the investigation is over. we
can tell something about this.

|translation|

SHRI RAM LAKIIAN SINGH
YADAV : Sir. what number of skins have been
seized in Maharashtra. Keral. Uttar Pradesh.
Bihar, Tamil Nadu. Delhi. Assam and
Tripura? lle has said about the cost of the
skins scized but not as to what happended with
those skins. Were  they sold or  auc-
tioned 7 What amount was received
thereol?

\English)

SHRI M. V. CIIANDRASIHEKIIARA
MURTHY: In 1991-92. nothing was seized
froni the State of Maharashtra: in 1992-93, goat
skin worth Rs. 3 lakh and snake skin worth Rs.
442218 was scized from the State of
Maharashtra.  From Kerala in 1991-92. there
waus no scizure. In 1992-93. snake skin purses
worth Rs. 3000 were seized.

SHRI RAM I.AKHAN SINGH
YADAV : What is the value of the seizure and
when was it sold?

SHRI M. V. CHANDRASHEKHARA
MURTHY : In Utiar Pradesh. tiger skin and
leopard skin in 1991-92 were seized valued at
Rs. 27 lakh and animal skin valued at Rs.
1000. T have got a big list from other States. 1
will pass it on to the hon. Member.  Ile is par-
ticular about U.P. Under the Wildlife Protec-
tion Act. the Government has decided 10 give
some of these skins. especially snake skin to the
Bharat Lcather Corporation Ltd.: but even they
are not in a position to buy these skins.  We do
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not have any method of disposing them of. We
will destroy them as per this Act.

Under the export and import policy, only
itemis, small consignments, leather jackets and
purses are allowed to export; and for export,
they have to obtain a licence from the Ministry
of Commerce. (Interruptions)

SHRI RAM NAIK: We are feeling a little
inconvenient due to absence of press reporters
in the gallery.

MR.SPEAKER: Ifyouhave any problem,
you raise it in Zero Hour, I will reply to it.

SIIRI SURAJBHANU SOLANKI: Mr.
Speaker, Sir. I am not happy with the Minister’s
reply with regard to part (a) of the Question.

|Translation)

When the hon. minister was asked for the
stalewise [igures, at that time he had left out.
Madya Pradesh. What does it mean? Isitso
that animals were not killed in Madhya
Pradcsh or snake skins were not seized. Will
the hon. Minister please say something about
Madhya Pradesh? Thereafler, I will ask
another guestion.

|English]

SHRI M. V. CHANDRASHEKHARA
MURTHY: As regards the seizures during
1991-92 and 1992-93, as per the information
available there were no seizures of animal
skins.

|Translation)

SHRI SURAJBHANU SOLANKI: Mr.
Speaker, Sir. the hon, Minister, in his reply, has
given the amount  He should have given the
number of Lion skins. Mere mention of the
amouni does not speak whether the skins are of
Lion’s or deer’s. Deers are killed for present-
ing their skins to Sadhus and Sanyasis. I do
not want to mention this thing, but they are
illegally killed for this purpose. [ want to know
from the hon. Minister as to what is the price of
deer skin and a Lion’s skin.

MR. SPEAKER: This is about snake
skins only.

SIIRI SURAJBHANU SOLANKI: He
has given figures in respect of animals. The
hon. minister in his reply has also mentioned
the prices therefor.... (Interruptions)
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|English|

SHRI M. V. CHANDRASHEKHARA
MURTHY: A1 present. I do not have the

exact figures... [Interruptions)

Mr. Speaker: You will
minute details.

have to giwve

|Trunslation)
Workers® Cooperative Sociclies
*442. SHRIMATI

KAUR (DEEPA):
SHRI BALRAJ PASSI:

KRISHNENDRA

Will the Minister of LABOUR be pleased
Lo state:

(a) whether the Government have received
complaints about difliculties being faced by
Warkers' Cooperative Socicties in getting per-
mission to revive sick industrial units:

(b) il so. the details thereof:

(¢) whether the Government propose to set
up a central agency to examine such proposals
of the Workers' Societies for their speedy

clearance: and

(d) if so. the details thereof ?

|English)
THE MINISTER OF STATE OF THE
MINISTRY OF 1LABOUR (SIHIRlI P. A

SANGMA): (a) 1o (d) A statement is laid on
the Table of the House.

STATEMENT

(a) to (d) According to the sick Industrial
Companies (Special Provisions) Act. 1985, it is
mandatory for management ol a sick industrial
company (large and medium industries
caiploying more than 50 persons and included
in the first schedule 1o the Industries (Develop-
ment and Regulation) Act 1951) to make a
reference to the Board for Industrial and Finan-
cial Reconstiuctions (BIFR).  Revival of sick
industrial companies through workers' co-
operative is onc of the measures envisaged
under the Act. Proposals ol workers for revival
of sick industrial - companies.  whenever
received, are considered on merits by the
BIFR. Ministry of Labour as a matter of

2—5 LSS/ND/9%4
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general policy does encourage, inter alia,
rehabilitation schemes through workers’
cooperatives. Industry-wise Tripartite Com-
mittees have resolved that at the enterprise level,
the management and employees could get
together and formulate rehabilitation proposals
and bring up the same [or consideration by the
respective  commiittee, Such proposals can
also be cooperative based ones. So far no pro-
posal ol workers’ cooperatives for taking over
sick industrial unite in pursuance of these
deliberations has been received.

SHRIMATI KRISHNENDRA KAUR
(DEEPA): Mr. Speaker. Sir, 1 would like to
know from the hon. Minister the number of
Industries which are running in loss or lying
closed. The action taken or being taken by the
Government to receive these industries and the
number of labourers who were rendered jobless
in these sick industries and the steps taken by
the Governnient for them.

|English}

SHRI P. A SANGMA: The question
relates to the units which are sick and the
workers wanting to run cooperative socie-

ties. It does nol relate to the entire sickness of
the industry. [ do not have the information
with me.

[Translation)

SHRIMATT KRISHNENDRA KAUR
(DEEPA). Mr. Speaker. Sir, I want to know
from the hon. Minister as to the time by when
the Government will be able to revive the sick
industries and the number of industries, which
have been revived so far.  The hon. Minister is
talking about the small units, but I want to
enquire about the sick public sector urits and
the nuuiber revived out of them?

{English]

SHRI P. A SANGMA : If ] remember cor-
rectly, as far as public sector units are con-
cemned. the toal number of sick public sector
units is 98.  Out of these 98, 58 units have been
identified as chronically sick and out of these
$8. so far 44 units have been referred to the
BIFR. They are still lying with the BIFR. No
final decision has been taken by the BIFR.

|Translation]

SIIRI BALRAJ PASSI; Mr. Speaker, Sir, I
want to know from the hon. Minister the num-
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ber of the Cooperative societies of -the sick
Industrial units. which have requested the
Ministry for revival of the units and number of
which have been sanctioned by you? The
number of labourers who have benelited by this
scheme so far?

|English]

SHRI P. A SANGMA: I have already
stated that the total number of units referred to
the BIFR is 44 and BIFR has not come to a final
conclusion in all these cases.

SHRI OGSCAR FERNANDES: I would
like to know from the hon. Minisier and 1
request him to narrate the facilitics and incen-
tives that the Government would make avail-
able to the workers (o rehabilitate themselves in
the sick units wherever the workers have oflered
10 form cooperatives:  and whether it has come
10 his notice about Mangalore Chemicals and
tentilizers of Dakshin Canara district ?

SHRI P. A, SANGMA : The policy of the
Govemment is 1o encourage the workes to take
over the sick units under the coopera-
tives. This policy was evolved after extensive
discussions at a tri-partite level body, at the level
of the special tri-partite committee.  So far. we
have not received any applications {rom the
workers 10 take over any of the sick units under
the cooperative societics.

SHRI  SAIFUDDIN
How will they take over?

CHOUDHURY
SHRI RAM NAIK: From Bowmbay some
applications were made.

SHRI GUMAN MAL LODHA:
Udyog have also sent an applicaliim.

Jaipur

SHRI P. A SANGMA : Al right, you can
give the information to me.

The procedure is that in the Special Tripar-
lite Commitice we decided to have sub-
commiitlecs scclor-wise. engineering industry.
chemical industry and the textile industry.  Six
committees were formed and in all the six com-
mittees we decided that the workers could come
forward offering themselves to run the sick
units under the cooperatives. That decision is
there. Ican speak here with full authority that
as far as this Commiittee. to which the proposals
should conie is concemed. we have not received
any proposals so far to run the units under
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cooperatives. We have not received. May be
they are in the offing. But I have not received
so far. That is the factual thing.

As far as the private sector is concerned, out
ol 1,366 units which have been referred to the
BIFR, 410 units have been sanctioned revial
package. Out of those 410, four units have
been handed over to the workers to be run
under the cooperdtive societies. This is What
has been referred to BIFR and it has been
sanctioned but after the announcement of the
new policy we have not received any proposal
so far.

|Translution]

SHRI SATYNARAYAN JATIYA: Mr. Spea-
ker. Sir, as you know, textile industry is the
oldest industry of the country. It provides
cmployment to lakhs of labourers. Today, the
textile industry is facing closure one after
another. [t is rendering thousands of labour-
ers jobless. The institutions like BIFR are
there which work for their revival. But I want
to make a request that the working and policies
of these institutions should be reviewed. The
Madhya Pradesh Labour Welfaré Council has
given its suggestions in the respect of all textile
mills of the state. Unless the hon. Ministers of
Labour, Finance and Industry do not discuss
this matter with the Prime Minister, we cannot
hope for any solution in the matter.

Thrust is being given to N.T.C. Mills
only. ls the Government going to take some
measures [or the revival and smooth running of
private as well as N.T.C. mills together.

|English)

SHRI P.A. SANGMA: I do not have the
information as far as the entire textile industry
is concerned, because it is being done by the
hon. Textiles Minister. He is very much pre-
sent here.  But as far as the National Textile
Corporation is concerned, we have convened a
special mecting to go into the problem of the
National Textiles Corporation and that meeting
was attended by even the members of Parlia-
ment who are Members of the Consultative
Comumittee of both the Ministries of Textiles
and the Ministry of Labour. In that particular
meeling we constituted a sub-committee to be
headed by the Textiles Minister himself. In
that sub-committee we have four Members of
Parliament represented, two Members from the
Consuliative Committee of the Labour Ministry
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and two from that of the Ministry of Tex-
tiles.

Of course, the trade union organisations are
represented there and the management rep-
wesentatives  are there. This Committee s
going into the details of the problenis of the
NTC mills. 1 think, they have had a couple of
meetings. [ am not very sure about that.
Theyhad a mecting with other officers. We are
awaiting the repoit of the Sub-Comumittee.

|Translation]
Sugar Mills in U.P.

*443 SHRI RAM NAGINA MISI{RA:
Will the Minister ol textiles be pleased to
state:

(a) the number of Sugar mills [unctioning
under his Ministry in Uttar Pradesh:

(b) the number of sugar mills out of those
which have becn declared sick:

(¢) whether the government propose to sell
all these anills to private sector: and

(d) il so. the details thereof?
\Fnglish)

THE MINISTER OF STATE OF TIHE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) to (d) A statenent is laid
on the Table of the House.

STATEMENT

(a) The British India Corporation, a public
sector undertaking under the Ministry of Tex-
tiles. holds 47.48% of the shares of Cawnpore
Sugar Works Lid. which runs three sugar mills
in Unar Pradesh. The National Textile Cor-
poration. another public sector undertaking
under the Ministry of Textiles, holds, 97% of the
shares of Swadeshi Mining & Manulacturing
Company Lid. which runs one sugar mill in
Untar Pradesh.

(b) The Cawnpore Sugar Works Ltd. has
been declared sick by the Board for Industrial
and Financial Reconstruction under the pro-
visions of the Sick Industrial Companies (Spe-
cial Provisions) Act, 1985. The Swadeshi
Mining & Manulacturing Company Ltd. has
ulso been suffering losses from 1990-91
onwards.
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(c) No specilic proposal to sell these mills
to the private sector is under consideration
of Governient.

(d) Does not arise.
|Translation)

SHRI RAM NAGINA MISHRA: Mr.
Speaker, Sir, it is a very important question
relating to our State. The hon. Minister has
stated in his reply that the British India Cor-
poration holds 47.48 per cent shares of Cawn-
pore Sugar Works Ltd., and LIC holds 4 per cent
shares. Therefore, with 52 per cent shares, the
Government runs the Cawnpore Sugar Works
Lid. The Chairman is nominated by the
Government, the Board is also constituted by
the Government and therefore the Government
is fully responsible for it. IT has three sugar
mills in Utar Pradesh and one in Bihar. At
present the production is 2.5 thousand tonnes in
Padrouna mill, 1700 tonnes in Kath Kuiyan
Mill, 800 tonnes inh Gauri Mill and 1200 tonnes
in Madoura. Two mills ofMadoura and Gouri
have been running in loss for quite a long time
but the Government prepare a combined
balance sheet of all the four mills. The profit
earned by Padrouna and Kath Kuiyan Mills are
oflset by the loss of other two mills and as a
result of which all the four mills have been
declared sick. You can go through your
balance sheet. The mills of Padrouna and
Kath Kuiyan are eamning profit afier adjusting
their loss of last year. Afler making up the loss
oflast year, the stock of sugar worth Rs. 1.5 crore
is lying with Padrouna mill.

MR. SPEAKER: It is not only my objection
but it is also the objection of all the Mem-
ber. Now you please ask question.

SHRI RAMA NAGINA MISHRA: I would
like 1o know whether Kath Kuiyan and Pad-
rouna Mills. which are eaming profit will be
treated scparate units and would be exempted
from BIFR?

SHRI G. VENKAT SWAMY: Mr. Speaker,
Sir, out of four mills, three are under BIC and
one under NTC. Itis a fact that a proposal for
the modemisation of two mills has been
received from BIFR and other two mills are not
in a position to be taken up for moder
nisation. 60 to 90 year old machines are being
used in these mills. So how produdtivity can
be improved there. At present an amount of
Rs. 6.5 crores of the farmers is outstanding
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against these mills.  The Government is mak-
ing all vut efforts 1o make them viuble. The
BIFR has given direction to carry oul moder-
nisation work with Rs. 172.5 crore in two
mills.  For that purpose Rs. 7 crore is required;
but no funds are available. The mill workers
say that the mill is not becoming viable even
after incivasing the production.  Tlow it can
becume visble when 60-90 yeur old muchines
are being used there. As regards the second
guestion. I would like to say that we are con-
sidering the measures to be taken for the moder-
nisation of these mills.

SHRI RAM NAGINA MISHRA: Sir, the
hon. Minister has not stated the names of those
two mills. 1 would like to know their
names. There are 14 sugar mills in Deoria but
their condition is very disappointing. They
have been declared sick.  The hon. Minister is
a part of the Government of India.  Four mills
are running under his control and that is why it
is his responsibility o increase theic working
elliciency. It is an arca of sugar mills. 1
would like to know whether the Governinent
will improve their condition and ensure that
they will not sufTer loss and if there is any loss,
the Governnient will bear it and the payment of
farmers will b2 made in time.

SHRI G. YENKAT SWAMY: The names of
two mills under BIFR are Padrouna will and
Kath Kuiyan wmill. Rs. 17 crore will be
required for modermisation. The Cawnpore
Sugar Work Ltd has to pay promoter countribu-
tion of Rs. 7 crore. I this money is paid then
Rs. 17 crore will be spent on moder-
nisation. We are making effons fo modernise
these mills so that their produclion could be
increased.

|English)

SHRI ANKUSHRAO RAOSAHEB TOPE:
Mr. Speaker, Sir. I would like to know from the
hon. Minister. through you, what are the miain
reasons of the sickness of these sugar mills. In
Maharashtra, such type of private sick and
clused mills have been transferred 1o the
cooperative sector and they are running very
nicely. So, un the same pattern, instead of sell-
ing or even thinking of selling such wills to the
private sector, will the Government think of
transferring them to the cooperative sectoy?

|1ranslation)

SHRI G VENKAT SWAMY: If any
cooperative society is prepared to take over
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these mills, the Government is ready 10 hand
over these mills.

SHRI MOHAN SINGH (Deoris): This
matter relates to my constituency. There are
about 10 lakh farmers and thousands of
workers.......

MR. SPEAKER: The Member from Maha-
rashtra has taken assurance from the Govern-
ment that it is prepared to hand over these mills
if cooperative sector is prepared to take
them.

SHRI MOHAN SINGH: Due to the sick-
ness of these millg thousands of farmers and
workers will be rendered jobless. BIFR has
found 2 solution to this problem that if they are
modernised and resurrected, they can also earn
profit like Padrouna mill. Will the Govern-
ment give financial assistance of Rs. 7.5 crore
for modernisstion and resurrection of these
mills so the interests of {armers and workers
could be protected?

SHRI G. VENKAT SWAMY: There is no
such proposal under consideration of the
Government at present.

SHRI RAJVEER SINGH: Except one unit,
all the units under British India Corporation
are running in loss, as has just been admitted by
the hon. Minister himself that these sugar mills
are runaning in loss. It will create unemploy-
ment problem in the couniry. The farmers,
who have supplied sugarcane to these mills,
have not got their payment amounting to Rs. 6.5
crores. [ would like to know the specific date
from the hon. Minister for making payment to
the farmers?

SHRI G. VENKAT SWAMY: As I have said,
these dues are not old one but of last year
only. How I can tell about any specific
date? Itistobe decided by the Management of
the Company. How I can give any assurance
without going through their financial position
and financial statement

SHRI KESRI LAL: Mr. Speaker, Sir, this
matter relates to one sugar mill situated at Kan-
pur. The hon. Minister has stated that the
.Swadeshi Mining and Manufacturing Co. Ltd.
has been showing loss since 1990-91. . There-
fore, 1 would like to know, from the hon. Minis-
ter, the total 1oss suffered by it since 1991 and
what was ils profit before 19917
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SHRI G. VENKAT SWAMY: Mr. Speaker,
Sir. as stated by Shri Mishra. who has been
Chairman and knows the facts very well, that
2xcept one mill all are running in loss. One
lactory has earned a profit of Rs. one crore
lust year.

MR. SPEAKER: There is no loss in asking
ihe questions.

SHRI G. VENKAT SWAMY: Mr. Speaker.
Sir. we have not found any profit in it.  1{ the
hon. Member knows about any profil he should
wll me and then I will conwvey it to you in
writing.

SHRI SATYA DEO SINGIH: Mr. Speaker.
Sir, Uttar Pradesh, has the largest sugarcane
growing area and has maximum numbers of
sugar mills. But the problems is that only 30
per cent of the total sugarcane is crushed and
west 70 per cent is being misued in the form of
weeds. fodders and Khandsari.  In this way it is
also a loss to the country.  All mills controlled
by the Government directly are running in
loss. The main reason for this loss is that these
mills are of S01onnes capacity only. Solong as
they are not converted into 2500 tonnes capacity
they will continue to run in loss.  You may not
Ju it on one pre text or the other.

M. Speaker, Sir. I would like to know as to
when the Government is going to implement
the scheme of giving funds to the State Govern-
ment for the expansion of these mills and to
ruise their capacity to 2500 tonnes. By not
Joing so the Government is making the fanuers
more sulferers.

SHRI G. VENKAT SWAMY: Mr. Speaker.
Sir. there are seven mills.  Three mills in Uttar
Pradesh and three in Bihar are under BIC and
one mill is under NTC.  Crores of rupees are
wequired for the modernisation ol these mills
and it is very diflicult to make them viable with
) to 90 year old machines. [ know that the
lurmers have great panticipation it. As the
lhon. Member has expressed his desire about
sclling them to cooperative sector, I would like
v make an announcement in the House that
the Government is ready to sell' it to any
couperative society so that it could be moder-
nised and earn profit.

SHRI SATYA DEO SINGH: Mr. Speaker,
Sir. mills in cooperutive sector are ulso running
in loss and they are also nut making payments
10 the famers.
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SHRI M. BAGA REDDY: Just now the hon.
Minister said that there is no profit from these
mills. The Government is getting Rs. 2000
crore in the form of budget tax and Rs. 2000
crore from other means, So how they are in
loss.

SHRI G. VENKAT SWAMY: Mr. Speaker,
Sir. I am not aware of any income from these
mills. If there is any profit the BIC is ready to
run these mills. The hon. Member is expert in
this matter. So he can suggest a way out to
make these sugar mills viable after modernising
thequ......({nterruptions)...

MR. SPEAKER: You are not to make
criticisru only in the House but you should give
suggestions too. Please sit down.

(Interruptions)

SIHHRI ASTBHUJA PRASAD SHUKLA:
Mr. Speaker, Sir, there is a Sugar Development
Fund of the Central Government and it is
collected (rom the Public sector mills, coopera-
tive sector mills and private mills and the main
purpose of this fund is to give financial assis-
tance to sick mills for modernisation, expan-
sion work etc. Funds are granted from SDF
and other financial institutions for this pur-
pose. The hon. Minister is talking about sell-
ing of these mills to cooperative societies, but
the cooperatives do not have sufficient funds to
purchase them. I would like to know [rom the
hon. Minister whether he has given any pro-
posal to the Government for the expansion of
these mills with the help of SDF and Financial
Institutions? Because the officers from Finan-
cial Institutions. SDF and Mills have to make
joint ellons in this regard. 1 would like to have
a reply from the hon. Minister on these
lines. It will open new opportunities for the
public sector and other mills.

SHRI G. VENKAT SWAMY: If there is any
scheme, I would definitely approach the con-
cemned authority. I assure the hon. Mem-
ber...(Interruptions)....Sir, you know that the
Textile Ministry is a problem ministry. There
are problems all around it When we look
towards NTC we find problems there too.

MR. SPEAKER: He is speaking the

truth. All the sick mills have been given to
them.

Unterruptions)
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MR. SPEAKER: You have asked the ques-
tion and if you do not listen to the reply you will
notgetit. I think you are interested in making
a noisc only.

SHRI G. VENKAT SWAMY: Sir, I will
definitely make efforts to approach the con-
cerned institutions for funds as suggested by the
hon. Mcmber. If we get funds we would
definitely  undertake the modernisation
work...(Jnterruptions).....

DR LAXMINARAYAN PANDEYA: Sir. 1
would like 10 know whether under Sugar
Purchase Act. interest has 1o be paid 1o the far-
mers il payment of their sugarcane is not made
in time. Despite your repeated directions
neither interest nor principle amount has been
paid to the fanners by these Sugar Mills.
Will you take any stern action against them?

SHRI G. VENKAT SWAMY: Mr. Speaker,
Sir. there u no such information with me.....
(Interruptions).....

DR. LAXMINARAYAN PANDEYA: There
is such a provision in the Sugar Purchase
Act. Itis a matter of regret that the hon. Minis-
ter is not aware of it.

SHRI MADAN LAL KHURANA: Mr.
Speaker. Sir, he has been giving the same reply
v every question.

|English}

MR SPEAKER: It is a very good ques-
tion. If you just are going to rise like that, you
are not going to get any reply.

|Trunslation)

You please keep quiet, he will get his
reply. The hon. Member is asking whether the
Govemment would take action to pay interest
10 the farmers on their outstanding dues?

SHRI G. VENKAT SWAMY: IT it is within
my jurisdiction, | will definitely do it.

SHRI LAKSHMI NARAIN MANI
TRIPATTILI: Sir, through you, | would like 10 say
that there is one Budval Sugar Mill in
Barabanki district. The proposal for increas-
ing its capacily has been given. The -main
reason of loss in all the mills under public sec-
twr is the prevalence of widespread corruption
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in these mills.. Whenever we draw the atten-
tion of the Government towards it, no attention
is paid by the government on it.

MR. SPEAKER: Please come to your
question.

SHRI LAKSHMI NARAIN MANI
TRIPATI: The hon. Minister has stated that if
any cooperative society is prepared to purchase
the mills, the Government is ready to sell
them.  The officers of State Governments have
obtained stay from the High Count for taking
the management of Sugar Mills running under
the cooperative sector, in their hands. So how
these mills would be given to Cooperative sec-
tor. Keeping this factor in view, will the hon.
Minister find any why out...(Interruptions).....

MR. SPEAKER: He has no solution to all
these sick mills.

SHRI LAKSIIMI NARAIN MANI
TRIPATLHI: If the hon. Minister will not find
any way out then how this problem will be
solved. He is talking about selling them to the
cooperative sector. The farmers have con-
tributed to these cooperatives, but the State
Government officers have obtained stay from
the High Court for keeping the management of
these mills in their own hands. These mills are
the Nanpara and the Shravasti cooperative
Sugar Mills, running under the cooperative
sector,.

I would like to request the hon. Minister to
explain the position further on the assurance
given in Parliament as to how can the mills be
run in the cooperative sector when the officials
ol the State Government have obtained stay
order and the mills are in the hands of the
State. '

MR SPEAKER: What will you do if some
niills become sick in the Cooperative Socie-
ties too?

SHRI G. VENKAT SWAMY: At the
moment [ do not have facts in this regard.
(Unterruptions)

SHRI VIRENDRA SINGH: Mr. Spesker,
Sir, the hon. Minister said that sick sugar mills
could be handed over to the private sector or the
Cooperative Sector.. Therelore, [ would like to
know whether the present reservation policy in
employment for backward classes, Scheduled
Castes and Scheduled Tribes will also be exten-
ded to sugar mills being handed ever to the
private sector or the Cooperative Sector.
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MR. SPEAKER: It is applicable in the
Cooperative Sector.

SHRI AJIT SINGH: Here issues concerning
sugar mills and ‘Sugar Development Fund’
have been raised. However, an hog. Member
mentioned that the farmers are still not-getting
remunerative prices for their produce. The
Supreme Court has given a judgement in this
regard but it scems that the hon. Minister of
Textiles is not aware of it. I would like to sub-
it that the mills of BIC should be handed over
10 the cooperative sector or sugar corporation
and before replying to these questions please
1alk to Shri Kalpnath Rai first.

MR SPEAKER: Shri Ajit Singh, the hon.
Minister has already conceded the demand to
hand over these mills to the cooperative
wector.

SHRI G. VENKAT SWAMY: Mr. Speaker,
Sir. the hon. Member. Shri Ajit Singh. commen-
ted in a peculiar manner that he does not have
complete facts.

MR SPEAKER: Just overlook the manncr
and come straightaway to the substance.

SHRI G. VENKAT SWAMY: I am prepared
1o dwell on the extent of corruption prevalent in
these sugar mills. [ can talk at a stretch for one
houron this issue if the House is prepared to lis-
ten to me because the injustice being meted out
10 the fanners is really painful.  Shall I put all
these things before you? You were also a
Minister and know cvery thing. Even then 1
would like to submit that with 60 or 100 year old
machinery it is difficult to run the mills in pro-
lit.  Therefore, I would request the Ministry of
Sugar, which is incharge of all these things, to
accept the suggesions made in the House.

|English]
FERA Violations By Banks

*444. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
10 state:

() whether the Enforcement Directorate
and the Reserve Bank of India have initiated
action against the foreign and Indian banks for
violation of the Forcign Exchange Regulation
Act, 1973 in the transactions through
VOSTRO accounts;
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(b) if so, the details thereof; and

(c) the total amount involved in the
above transactions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a)to
() The Directorate of Enforcement has
initiated adjudication proceedings against the
foreign and Indian banks under section 51 of
FERA, 1973. In this connection, 81 show
cause notices have been issued for illegal remit-
tances totalling approximately Rs. 74.84 crores
through VOSTRO accounts.

|Translation)

SHRI GEORGE FERNANDES: Mr. Spea-
ker, Sit. the issue of VOSTRO accounts through
which money from India is remitted abroad
through Hawala racket by many foreign banks
is quite serious. I am sorry to say that I have
not understood the logic for initiating ad judica-
tion proceedings in this case because this case is
a simple case of criminal breach of trust.  Sir,
through you, I would like to know from the hon.
Minister as to what the Government has done
further in this regard or has the Government
done only this much till date after the
knowledge of the case that 20 banks, mostly
foreign banks, are involved and an amount of
Rs. 400 10 Rs. 500 crore is involved therein and
all this took place between July, 1991 and
December, 1991. Though the Government
came to know about it for the first time in
November, 1991 and the Government has only
discovered the involvement of Rs. 74 crore?

|English]

SHRI M. V. CHANDRASHEKHARA
MURTHY: Sir, we have really taken action
against & number of cases of contraventions
of FERA

The details are, in case of Stanchart, Bom-
bay the number of illegal remittances in Vostro
was 17 for the period from February, 1991 to
September, 1992. The total amount involved
was Rs. 4,46,07,693.

In case of Indian Overseas Bank, Madras
the number of illegal remittances in Vostro was
four in September, 1991 and the total amount
involved was Rs. 7 crores.
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In case of ANZ Grindlays Bank, Bombay
the numbser of illegal remittances i Vostro was
19 during the period from April, 1991 to August,
191 and the amount involved was Rs.
6.42.48.246/-.

The value of these transactions for which
there were transactions of FERA comes to Rs.
779 crores.  Out of this, an amount of Rs. 3.30
crores is blocked in the banks. The unautho-
rised remittances * of foreign exchange to
beneficiaries abroad is of the total value of Rs.
74.6 crores.  Two of the defaulting banks. ANZ
Grindlays and Stanchart have respectively
repatriated foreign exchange equivalent to Rs.
57.48 crores and Rs. 4.16 crores to make good
the illegal remittances earlier made by them.

We have also issued show cause notices in 81
cases including banks and foreign banks and
also to sonie of the functionarics and investiga-
lion is on.

Apart from this, even the Reserve Bank has
advised their authorised dealers to be careful in
the future and the Reserve Rank have taken cer-
win elfective measures to rectify these de-
lects.

[Trunslation]

SHRI GEORGE FERNANDLES: Mr. Spea-
ker, Sir, the hon. Minister said that action has
been taken against the banks, including foreign
banks. and their (unctionarics ie. oflicials.
Banks in this case simply acted as inter-
mediaries i.e. as Hawala racket, while the actual
depositors and those who withdrew money
abroad are dilferent and are associated with
industrial houses. Of these persons three—
Kuldip Singh Sood. Hans Shiv' and one
Singhal—having close links with industrial
houses were arrested. 1 would like to know as
o what action has the Government taken
against the companices in India and abroad with
which thesc 3 have close links?

|English]

(SIHIRI M. V. CHANDRASIIEKHARA
MURTHY): Sir. | have already pointed out of
the funds illcgally credited to the Vostro
Accounts were later remitted to Stanchart Lon-
don. Giro Bank. Uk and Bank of Ircland, Dubl-
in. Through these foreign banks, it reached
Eastern Suburbs Lid. Uk and Indo-Inter-
national Ltd and also. as pointed out by the
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hon. Member, we have arrested one Shri Kuldip
Singh Sood of Transport International who has
been acting on behalf of M/s. Eastern Suburbs
Lid, UK

He has been arrested and later detained
under COFEPOSA. Another person H.R
Shiv was also found involved in this contraven-
tion. He was arrested under FERA. As |
have already pointed out, we have issued Show-
Cause notices in respect of the banks and
foreign banks as also some of the functionaries
of the banks. We have issued 81 Show-Cause
notices and the investigation is still on.

SHRI NIRMAL KANTI CHATTERIJEE: Is
it true that the spunt in these kinds of illegal
remittances was noted during the period April
1991 to March 1992 or later? Secondly, who
are the individuals who have been involved in
this? lle has asked for the names of the indus-
trial houses. Who are the individuals who
have been involved and have been detec-
ted? Who had detected it? Is it the Vigilance
Organisation of the Banks or the CBI or any
other agency which detected it? There is
another part of it. Please explaintous. How
do they operate through the Vostro account? If
you could explain it, all of us can be aware of all
these activities.

MR. SPEAKER: Do you expect everything
to beexplained? May be, it will take some time
to explain.

(SHRI M. V. CHANDRASHEKHARA
MURTLLY): The Vostro account is an arrange-
ment by which the Non-Resident Overseas
Banks are permitted by the RBI to maintain the
Rupee account with authorised dealers in
India. These accounts are designated in con-
vertible rupees and the arrangement is to facili-
tate the Non-Resident Overseas Banks to meet
their financial liabilities in the country.

Reganding the banks and the persons who
contravened these regulations, we have already
taken action. The investigation is still under
process.

SHIRI NIRMAL KANTI CHATTERIJEE:
Who are the individuals who have been
involved?

(SHRI M. V. CHANDRASHEKHARA
MURTHY): Unless the investigation is com-
pleted, it is very difficult to tell anything about
this. But we have arrested one person.
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SHRI NIRMAL KANTI CHATTERJEE:
The point is you have issued notices. Who are
the individuals who have been involved in this?
Are there any individuals?

SHRI M. V. CHANDRASHEKHARA
MURTHY: Yes, in 81 cases we have issued
Show-Cause notices. Itisabiglist. Iam pre-
pared to read it out if you permit me, Sir.

SHRI CHANDRA JEET YADAV: No. You
should submit it.

MR. SPEAKER: Well, you can lay it on the
Table of the House if it is necessary and it can be
done. 1do not know whether it can be done at
this stage.

SHRI ANANTRAO DESMUKH: I would
like to know from the Minister whether any
links have been established between these
violations and the persons notified under the
Special Courts Act, 1992. If 30, I would like to
know the details.

SHRI M. V. CHANDRASHEKHARA
MURTHY: It is too early to anticipate because
the investigation is not completed. Unless the
investigation is completed, we are not in a posi-
tion to come to any conclusion.

SHRI ANANTRAO DESMUKH: There
must have been a preliminary investigation.

[Translation)

SHRI RAM NAIK: It is a great treachery 0
the country. I would like to know from the
hon. Minister whether you have issued show
cause notice to any of the foreign or Indian
Banks and among these notices is there any
notice to cancel or revoke their licences? If so,
the name thereof?

|English]

THE MINISTER OF FINANCE SHRI
MANMOHAN SINGH: Mr. Speaker, Sir, as
my colleague has pointed out, these are very
delicate investigations. A very large propor-
tion of these funds originate from the Bank of
Foreign Economic Relations of the erstwhile
Soviet Union. Therefore, it will take quite
some time before we can unravel the whole
mist. We have not received any cooperation
from this Bank. Therefore, I feel, at this stage,
it will not be proper to ask for the details of these
investigations. The first duty of the country is
that when such things take place, we must get
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back the money. When these transactions
were detected, the two foreign banks, who had
transferred this money, they have brought back
the full amount of money. As of now, there is
no intention on the part of the Reserve Bank of
India to cancel their licences.

SHRI DIGVIJAYA SINGH: I would like to
ask the hon. Minister through you whether he is
aware thai lot of money eamed through drug
trafficking and narcotic trade is being laun-
dered through the VOSTRO Account. Is he

aware of that? If so, would he enquire into
it?

SHRI MANMOHAN SINGH: If -any
specific instances are brought to our notice, we
shall certainly enquire them. '

[Translation)

SHRI MOHAMMAD ALl ASHRAF
FATMI: Mr. Speaker, Sir, I would like to raise a
very small question. Most of the money that
come to our country, are sent by N.R. Is through
bill of exchange. Recently, full convertibility
of rupee took place and it was beneficial. Does
the Government propose to take any measure to
make money completely transferable. This
would prevent any scope for bungling in
money matters.

|English)

SHRI MANMOHAM SINGH: Ultimately
we should aim at full convertibility. But I do
not think, we can move right now in that
direction.

[Translation]

SHRI RAINATH SONKAR SHASTRI: The
hon. Minister in his reply has stated that inves-
tigation is going on against some bank
managers and they have been arrested too. I
would like to know from the hon. Minister
whether some of those against whom action is
being taken or those whose names are in the list,
are or were the hon. Members of this
House?

[English]

SHRI M. V. CHANDRASHEKHARA
MURTHY: 1 have already pointed out that we
have taken action. We have arrested one Mr.

Kuldeep Sood. (/nterruptions) '
‘\
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MR. SPEAKER: It is a very loaded ques-
tion. He is saying, “are there any Members of
Parliament involved in it?” e

SHRI M. V. CHANDRASHEKHARA
MURTLLY: No, Sir.

WRITTEN ANSWERS TO QUESTIONS

\Englsih) ¢

Plan Investment for 1992-93

*445 SHRI §8. SIDNAL :
SHRI D:VENKATESWARA RAO:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased (o state :

(a) whether it has been reported that top
defaulters in achieving the targetted plan invest-
ment for 1992-93 are four State :

(b) if so, the names of the States which are
major defaulters in plan investment;

(c) the main rcasons for not utilising the
plan investmient;

(d) the position in regard to plan investment
of Kamataka:

(e) the action Planning Commission has
taken against the States which have been major
Jefaulicrs in 1992-93: and

(D) the extent to which their plan outlay has
been reduced for 1993-94?

THIE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) There
were 14 States in which he revised outlay was
lower than the approved outlay for the Annual
Plan 1992-93. That were:

West Bengal

Bihar

Nagaland

Assam

Punjab

Madhya Pradcsh
Orissa

Jammu & Kashmir

LA R 3
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9. Manipur

10. Uttar pradesh

11. Kerala

12. Tripura

13. Arunachal Pradesh
14. Hearyana

(c) The main reasons for revisions in the
plan outlays of States in 1992-93 were on
account of fall in States own resources available
for plan and lower utilisation of external aid for
projects as compared to the estimates provided
by the States in financing their 1992-93 Plan.

(d) There was no revision of the total plan
outlay in Karnataka for 1992-93.

(e) The States are impressed upon the need
to raise more resources by way of additional
resource mobilisation improvement in the
working of state level public enterprises,
economy in expenditure, project based bonds/
debentures and better mobilisation of small
savings.

(D Itistoo early to make revisions in the case
of Annual Plan for 1993-94. '

Central Assistance for Gujarat

*446 DR. AMRITLAL KALIDAS PATEL:
Will the MINISTER OF PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Government of Gujarat has
requested the Union Government for Central
assistance for economic development in the
State;

(b) if s0, the amount of Central assistance
requestcd by the Government of Gujarat during
the last three years and the amount of assistance
given during these years;

(c) the Central assistance granted during
1993-94 for this purpose;

(d) whether the Central Government pro-
posc 10 provide more assistance to the State;
and

(e) if s0, the time by which this amount is
likely t0 be provided?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GRIDHAR GOMANGOQ): (s) and (b) The
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Govemment of Gujurat have not made any
specific request for an increase in the Central
Plan assistance, based on formula approved by
the National Development Council, for the
Annual Plans 1990-91, 1991-92 and 1992-93.

() The allocation of gross Central Plan
assistance during 1993-94 to the State of Gujarat
is Rs. 25522 crore.

(d) and (e) There is no proposal under con-
sideration to provide more Central Plan assis-
unce (o that State, on the basis of formula.

Social safety net

*47. SHRI ANNA JOSHI: will the
Minister of FINANCE be pleased to state :

(a) whether the Government have taken
any decision on the use of the recycled LDA
funds ater the World Bank agreed to recycle $
500-600 million worth of International
Developmient Agency funds for a new social
safety net;

(b) if so0, the dctails thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AIIMED): (a) to (c) A Social Safety net
arrangement of US $ 500 million with the Inter-
nutional Development Association was con-
cluded in December, 1992. This is presently
under implementation. The first tranche of
approx. US $ 247 million has already been dis-
bursed. Presently no new Social Safety Net
arrangement is under discussion with the World
Bank. A decision on the new Social Safety Net
arrangement can be taken after the completion
of the first arrangement.

|Translation)
Investment in Bihar

* 448 SHRI RAM TAHAL CHOl.-
DHARY: will the Minister of FINANCE be
pleascd to state :

(a) whether the amount of per capita invest-
ment made by the commercial banks in Bihar
by the end of the Seventh Five Year Plan was
leas as compared 10 the national average;
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(b) if so, the reasons therfor; and

(c) the efforts made by the Government to
increase the per capita investment in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHIMED): (a) to (c) The investments are
made by the scheduled commercial banks in
the State Governement Securities and in other
State Level Bodies like State Electricity Board,
State Financial Corporation etc. The per
capita investment of commercial banks as st the
end of 7th Five Year Plan (March 1990) in the
State of Bihar was Rs. 202 as compared to All
India average of Rs. 249. As regards the
deployment of bank credit, the per capita bank
credit in Bihar was Ra. 481 as at the end of
December, 1992 as compared 1o All India
average of Rs. 1824. The credit deployment
depends upon the credit absorption capacity of
the area which is related to availability of
infrastructure such as electricity, transport and
communications and also the efficient working
of other institutional agencies for marketing
and related activities. The performance of
some of these institutional agencies for market-
ing and related activities. ‘The performance of
some of these institutions in Bihar has been
considerably below the All India average and
this has been one of the contributory factors in
the low credit absorption capacity. The issues
relating to credit deployment in the States are
discussed regularly at State Level Bankers’
Commitice Meetings.

|English]
Agricultural and Rural debt relief scheme

* 449 SHRI GABHAJI MANGAJ
THAKORE : .
SHRI VIJAY NAVAL PATIL:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Agriculture and Rural Debt
Relief Scheme has adversely affected recoveries
of the Cooperative Credit Institutions and
vitisted the general recovery climate; and

(b) if s0, the action taken/proposed to be
taken by the Government for improvement of
recovery performance of the Cooperative Credit
Institutions?
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THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE AND MINISTRY
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) The announcement and
implementation of the loan waiver scheme of
1990 had affected the recovery climate in all the
banks including the cooperatives.  This affec-
ted the ability of the banks to recycle the funds
and to cxtend further credit to the agri-
cultural secior.

(b) The b-.nks have been advised to launch
a vigorous campaign for recovery of
agricultural loans through proper publicity and
field level contact programmes to impress upon
the rural borrowers the need for making prompt
wepayments. Governmient, Reserve Bank of
India (RBI) and National Bank for Agriculture
and Rural Development (NABARD) hawe also
made announcements at various fora that no
such loan waiver scheme will be implemented
in future and the endeavour of all concerned
should be 10 build up a healthy rural credit sys-
tem for recycling of the loans.

Income Tax Collection

*450 SHRI SHRAVAN KUMAR PATEL:
Will the Minister of FINANCE be pleased
10 state:

(a) the total revenue collection under the
new Income Tax ‘Scheme for small traders,
cntrepreneurs, professionals and sell-emplo-
yed asscssees;

(b) how it compares with the anticipated
amount of revenue collection;

(c) whether the actual collections are far
short of original estimates:

(d) if so. the rcasons therefor: and

(e) the amount expected 1o be collected
uider the scheme during 1993-94 and “the
estimated cost of collection thereof?

THE MINISTER OF STATE IN THE MINIS-
TRY OF FJNANCE (SHRI M. V. CHAN-
DRASHEKY A" MURTHY): (a) Collec-
tion under fhe gimplified scheme for payment
of Income isX by small traders, entrepreneurs,
professionals dnd self~employed asscssees dur-
ing 1992-93 was Rs. 1647 crores.

(b) 1o (d) There was no target for collection
under the new scheme fixed for 1992-93. [t was
. ':;y{‘
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a part of the overall collection target. However,
an amount of Rs. 140 crores was anticipated to
be collected during 1992-93. This is a new
scheme launched for small traders who have
not been in touch with the Department
earlier. There was initial reluctance in the first
year, fuelled by some perception of the Depart-
ment in the minds of illiterate/semi-literate
traders based o1 hearsay. It takes time for new
schemes to get popular. Since the scheme is
purcly voluntary, its- populatity was a pre-
condition for its success. The shortfall in the
actual collections under the scheme was due to
the fact that general acceptance on the part of
such assessees was missing right until the end of
the [inancial year 1992-93, this being the first
year of this scheme:

(e) No separate target of collection under
this scheme during 1993-94 has been fixed. It
forms part of the overall Income tax Budget
estimate. However, on account of the scheme
being extended to small road transport
operators and on account of publicity cam-
paign undertaken last year, a large amount of
collection than last year is anticipated.

Cost of collections is not worked out for
various addilional resource mobilisation
measures separately. Hence, the estimated
cost of collection cannot be stated.

Allotment of Funds to States

*451 SHRIMATI VASUNDHARA RAJE :
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:

(a) the present criteria for allotment of
funds to different States;

(b) whether there are some backward States
like Rajasthan for which special consideration
is necessary; and

(c) if so, the steps taken to enhance alloca-
tion to such States?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) A Statement
indicating the present criteria for allotment of
funds to different States is attached.

(b) and (¢) The formula for distribution of
Central assistance to the States is heavily
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weighted in favour of backward States like
Rajasthan. In particular, 25% of the amount
available for distribution, among Non-Special
Category States, is allotted on the basis of per
capita income indicating the development of a
State. Out of this amount, 20 per cent is
allocated on the basis of ‘deviation’ method,
covering States with per capita income below
the national average and $% on ‘distance’
method covering all the States.

STATEMENT

The Comumitiee headed by Shri Pranab
Mukherjee, Deputy Chairman, Planning Com-
mission with the Union Finance Minister and a
Member of Planning Comimissinn was set up to
review the Gadgil Formula for allocation of
Central assistance to the States. The recom-
mendations of the Committee were considered
by the National Development Council in its
meeting held on 23rd and 24th December. 1991,
and the following formula was decided for dis-
iribution of Central assistunce to the States.

I From the total Central assisiance, set
upart funds required for exterally aided
schemes, as is now being done.

Il From the balance. provide reasonable
amounts for Special Area Programmes viz.

(a) Hill Areas:

(b) Tribal Arcas;

(c) Border Arcas:

(d) NEC.

(c) Other Progrumumes

Il From the balance. give 30% to the Spe-
<ial Category States.
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1V Distribute the balance among the non-

special category States as per the following
formula :—

Criteria Weight (%)

I Population (1971) 60%
11 Per Capita Income 25
(a) ‘Deviation’ method—

covering States with

per capita SDP below

the national average.

(b) Distance  method—
covering all States.

11 Performance.
(a) Tax effort;

(b) Fiscal Management;
and

7.5%

(c) Progress in respect of
national objectives

IV Special problems 7.5%

Under the criterion of the progress in respect
ol national objectives, the approved formula
covers four objectives viz; (i) Population control
and maternal and child health; (ii) Univer
salisation of primary educstion and adult
education; (iii) On-time completion of exter-
nally aided projects; and (iv) Land re-
forms. Weights have been formulated sepa-
rately for each of these performacce criteria
within the overall weight of 7.5 percentage.

[Translation)
Tax Free Deposits
*452. SIIRI RAJESH KUMAR :
SHRIMATI SHEELA GAUTAM :

Will the Minister of FINANCE be pleased
10 state :

(a) the number of schemes relating to tax
free deposits introduced by the Government
during the years 1991-92 and 1992-93;

(b) whether the Government propose to
collect more from public deposits during the
year 1993-94; dnd

(c) if so. the details of the proposed schemes
in this regard? B
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a)
No such depasit scheme was introduced by the
Government in 1991-92 and 1992-93.

(b) and (c): Do not arise.
Concurrent Audit of Banks

*453: SHRI RAMESHWAR PATIDAR:
Will the Minister of FINANCE be pleased
10 state:

(a) whether the Government have issued
guidelines for the concurrent audit of the
Reserve Bank of India and public banks;

(b) if 30, the details thereof and the time by
which the above guidelines are likely to be
implemented; and

(c) if not, the reasons therefor and the time
by which the guidelines are proposed to be
issued?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (c) Government have not
issued any guidelines for the concurrent audit
of Reserve Bank of India (RBI) and public sec-
tor banks.

At present some of the public sector banks
have a system of concurrent audit for selected
large branches. However, pursuant to the
recommendations of the Ghosh Committee on
frauds and malpractices in banks, RBI are
working out modalities in regard to the types of
branches, types of activities, volume of business
etc,, to be brought under the purview of the con-
current audit system. Necessary guidelines in
this regard are likely 10 be issued shortly by
RBL

There is no system of concurrent audit in
RBL A system has not been considered
necessary for RBI as they do not undertake
commercial transactions. However, RBI have
its own internal audit/inspection machinery to
carry out financial audit at regular intervals.

Guaranice Speed Payment Scheme

*454 DR LAXMINARAYAN PANDEY:
Will the Minister FINANCE be pleased to state:
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(a) whether the State of India has decided 1o
start Guarantee Speed Payment Scheme for
spot payment to Non-resident Indians;

(b) if so, the names of the countries where
this scheme is likely to be started initially;
and

(c) the compensation proposed to be pro-
vided to Non-resident Indians by the banks in

the event of delay in making payment to
them?

THE MINISTER OF STATE IN THE

'MINISTRY OF FINANCE AND MINISTER

OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c) State Bank of India are
introducing with effect from Ist September,
1993 & scheme to be known as the Guarantee
Speed Payment Scheme for expeditious pay-
ment of inward remittances from Non-Resident
Indians. To begin with, the scheme will be
introduced at 24 selected branches of the bank
in India. The scheme will cover all remittan-
ces from specified exchange companies in
Dubai, Bahrain, Kuwait and Muscat. As per
the scheme, credit in non-resident accounts
maintained in selected branches or payments to
third parties from these branches are guaran-
teed within two working days from the date of
remittance from abroad. For any delay in
effecting payment beyond two working days,
the bank will compensate the beneficiary of the
remittance with interest at the rate of 10 per cent
per annum.

[English]
Customer Service in Banks
*455 SHRI ATAL BIHARI VAJPAYEE :
SHRI PRAKASH V. PATIL:

Will the Minister of FINANCE be pleased
to state :

(a) whether the Indian Banks Association
and the Indian Market Research Buresu had
conducted surveys during the last year and the
current year regarding customer services by
Indisn banks;

(b) if 20, the details thereof and the outcome

of the survey conducted by each of the above
organisstions; and

(c) the action takea by the Government
thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (c): Indian Banks’ Associa-
tion had commissioned a survey through and
independent agency, the Indian Market
Research Bureau, to ascertain customers’ per-
ceptions of the banking sector.

The survey findings are in the draft stage
and the report is yet to be finalised.

Children’s College and Career Fund

*456 SHRI ANAND RATNA MAURYA:
Will the Minister of FINANCE be pleased
10 state:

(a) whether the Unit Trust of India has
decided to float a children’s college and
Career Fund;

(b) if so, the details thereof: and

(c) the time by which it is likely to be
floated.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) to(c) Unit Trust of India (UTT)
has floated the “Children’s College and Career
Fund” an open-ended scheme, on 12th July,
1993. The main objective of the scheme is to
support children’s college education and career
development. Under the scheme, any adult
resident or non-resident individual, company
or registered society can gift units to a resident
child not over 15 years old. The minimum
investment under the scheme is 200 units of Rs.
10 each (or Rs. 2,000), and larger amounts are
accepted in multiples of Rs. 500. Return on
investment under the scheme is in the form of
bonus units which will be periodically allotted
depending on the growth of the Fund. The
child can opt for partial withdrawa] twice every
year once he or she is 18 years old, and can com-
pletely liquidate the holding over a period of six
years or continue to hold the units for as long as
he or she would like to. Partial withdrawal
between the ages of 18 and 19 yearsis allowed at
the rate of 50% of outstanding accumulated
units as on 30th June preceding the 18th
birthday excluding additional bonus units
issued after the 18th birthday. An additional
10% withdrawal is allowed every year upto the
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age of 23 years. After completion of 23 years,
100% withdrawal of outstanding accumulated
units including the accumulated bonus is
permissible.

Vayudoot

*457. SHRI PANDURANG PUNDLIK
FUNDKAR : Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state :

(2) whether the Government had set up a
Committee to recommend measures for making
the Vayudoot viable :

(b) whether the Committee has submitted
its report to the Government;

(c) if so, the main recommendations made
by the Committee and the reaction of the
Government thereto; and

(d) if not, the time by which the Committee
is likely to submit its report?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) Yes, Sir.

(c) The main recommendations made by
the Commiittee were ;

(i) Hub & Spoke operations with Air

India.

(ii) Induction of fuel efficient 50+ seater

aircraft.

(iii) Reduction in the utilisation of the exist-

ing fleet.

(iv) Subsidy for North Eastern opera-

tiona.

Government have broadly accepted the
Committee’s recommendations, except that
Hub and Spoke support for Air India will be
provided by Indian Airlines instead of
Vayudoot which has been combined with
Indian Airlines.

(d) Does not arise.
[Translation)
Smuggling of Uranium

%458 SHRIMATI GIRUJA DEVI: Will the
Minister of FINANCE be pleased to state :

(a) whether a number of cases of smuggling
of uranium have been detected during the last
three years;
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(b) if so, the details thereof;

(c) whether investigations have been made
into these cases of smuggling;

(d) if so, the outcome of the investiga-
tions; and

(e) the steps taken/proposed to be taken by
the Government to check the smuggling of
Uranium?

THE MINISTER OF STATE IN THE
MINISTER OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a) to
(d) Reports have appeared from time to time
regarding alleged smuggling of uranium during
the past few years. However, on analysis, it
was found that the samples of the seized
material did not contain uranium.

(e) Does not arise in view of (a) to (d)
above.

|Englisk]
OECF Aided Tourism Project

*459. SHRIMATI CHANDRA PRABHA
URS : Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Government of Karnataka
had sent a Rs. 100 crore Overseas Economic
Cooperation Fund-aided project for the
development of tourism in the State;

(b) if so, the details thereof; and

(c) the decision taken by the Union Govern-
ment in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) The State Government of
Karnataka submitted a8 proposal with an
estimated cost of Rs. 110.60 crores for the
development of infrastructure facilities at selec-
ted tourist spots in Karnataka for financial
assistance from Overseas Economic Coopera-
tion Fund (OECF) of Japan. The proposal
includes augmentation and strengthening of
infrastructure facilities like ruads, electricity,
water supply, telecommunications etc.

(c) The Union Government posed this pro-
posal to OECF and they have not found the
proposal feasible for extending financial
assistance.
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Visit of World Bank Team

*460: SHRI R. RABI RAY:
SHRI R. SURENDER REDDY:

Will the Minister of FINANCE be pleased
to state:

(a) Whether a high level team of the World
Bank visited Delhi during the 1ast week of July
to resume negotiations with the Reserve Bank of
India on financial sector loan;

(b) if so, the details of the main points dis-
cussed and suggestions made by the team;
and

(c) the
thereto?

reaction of the Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTERY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) Yes Sir.

(b) and (c) The Government has taken
several steps to improve the health of the finan-
cial system including the banking system and
the capital markets. The Government have
also taken steps to reduce the Government’s
draft on savings through reduction in the
statutory liquidity and cash reserve require-
ments, simplification and rationalisation of the
interest rate structure, strengthening the super-
vision of the bank and encouraging competi-
tion through entry of new private sector
banks. Government apprised the World Bank
team of these points. Last year the Govern-
ment had introduced risk-based norms for capi-
tal adequacy and provisioning of bad debts in
line with the internationally accepted Basle
Committee norms for which a budgetary provi-
sion of Rs. 5700 crores have also been made in
this year’s budget. The implementation of this
income recognition and provisioning norms
including the mechanism for recovery of
outstanding debts was also discussed. The
need to develop Government Securities market
early was felt. Discussions with the World
Bank team took place within this framework.

Recruitment of Unemployed Youths la UTI

4739. SHRI PAWAN KUMAR BAN-
SAL : Will the Minister of FINANCE be
pleased to state:

(2) whether the Unit Trust of India has the
practice of recruiting unemployed youths for a
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period of six months whereafter they are ret-
renched and new recruitment made;

(b) if so, the number of vacancies so filled
up during the last three years; and

(c) the reasons for not making regular
appointments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) and (b) The Unit Trust of India
(UTT) has reported that it used to employ can-
didates on a temporary basis to meet seasonal
workloads. It has, however, dispensed with the
practice of hiring temporary employees since
February, 1991. During the year 1990-91, UTI
cmployed 1037 employees on a temporary
basis.

(c) For regular appointments, UTI conducts
written examinations and interviews for the
sclection of employees.

Computation of Familics Under Poverty Line

4740. SHRI RAM NAIK : Will the Minister
of PLANNING AND PROGRAMME IM-
PLEMENTATION be pleased to state :

(a) the last date of computation of the num-
ber of families under the poverty line;

(b) whether the Government have directed
the State Governments to up-date the above
information and the date by which the work is
o be completed:

(c) if so, by when and what will be the new
base date;

(d) the names of States which have not yet
completed the above job; and

(e) the steps taken/proposed to be taken to
ensure that the whole work is completed by the
stipulated date?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a): The latest
cstimate of the number of persons living below
poverty line is available for the year 1987-88.

() to (¢): The Planning Commission
estimates the number and proportion of per-
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sons living below the poverty line state-wise on
the basis of a quinquennial survey on
household consumption expenditure carried
out by the National Sample Survey Organisa-
tion (NSSO), an Organisation under Depart-
ment of Statistics. NSSO conducts this survey
all over India. The last quinquennial survey
was conducted during July, 1987 to June, 1988
and the period for next quinquennial survey is
July, 1993 to June, 1994.

Export of Woollen Garments

4741 : SHRI MANORANJAN BHAK-
TA: Will the Minister of TEXTILES be
pleased to state:

(a) whether the Wool and Woollens Export
Promotion Council has formulated any strategy
to maximise foreign exchange earmings from
the export of woollen garments in 1993-94;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) The strategy of
Wool and Woollens Export Promotion Council
to maximise foreign exchange earnings during
1993-94 is to undertake export promational
activities such as sponsoring Buyer Seller
Meets, participation in fairs in major markets,
releasing advertisements in foreign trade
magazines, product development and quality
upgradation through appropriate training pro-
grammes. The Council is planning to par
ticipate in exhibitions in Russia, USA, Canada,
UK and Germany in the current year.

[Translation]
Silk Yarn Bank Scheme

4742. SHRI NJ. RATHVA : Will the Minis-
ter of TEXTILES be pleased to state:

(a) whether the Government have allotted
any amount to Gujarat under Silk Yarn
Bank Scheme;

() if 30, the details thereof:
(c) if not, the reasons therefor; and

(d) the norms fixed to provide the amount
under this scheme?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) No, Sir.

(b) Does not airse.

(c) This scheme has been introduced for the
year 1993-94 on pilot basis for the States who are
major consumers of Silk Yarm in the
Handloom Sector.

(d) Assistance will be provided in the shape
of equity based on additional quantity of silk
yarn supplied to Handloom Weavers.

Utilisation of Loans under SEEUY

4743. SHRI SANTOSH KUMAR
GANGAWAR: Will the Minister of FINANCE
be pleased 1o state:

(a) the checks exercised by the Government
to ensure that the loans advanced to youths
under the scheme for providing Sell Employ-
ment for Educated Unemployed Youths
(SEEUY) is properly utilised; and

(b) the steps proposed to be taken by the
Government for timely recovery of the above
loans?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) The loan contracts are in bet-
ween the banks and the borrowers. The proper
utilisation of financial assistance by bene-
ficiaries is to be ensured by implementing
banks by pre-sanction scrutiny and post-
disbursement supervision/verification of assets
created out of loan by undertaking field visit etc.
Utilisation of loan is also ensured by making

payment direct to supplier of assets as far as

possible. Efforts are made by the banks to
ensure that the credit facilities extended are
utilised for the stated purposes not only under
the Government sponsored schemes like the
Scheme for providing Self Employment to the
Education Unemployed Youth (SEEUY) but
also under the schemes framed by banks
themselves.

(b) The responsibility for recovery of loans
primarily rests with the implementing banks.
They have to ensure proper supervision of the
loans. The State Government is also expected to
help the banks in its recovery efforts. In case of
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default they have to initiate recovery pro-
ceedings against the borrower.

Letters from the Members of Parliament

4744. SHRI VISHWESHWAR BHAGAT :

SHRI MOHAMMAD ALI ASHRAF
FATMI: Will the Minister of LABOUR be
pleased to state:

(a) whether his Ministry and its other subor-
dinate offices do not send final reply to the let-
ters of the Members of Parliament.

(b) if so, the reaction of the Government in
this regard;

(c) the number of letters received from the
Members of Parliament during the period from
July 1, 1992 to March 30, 1993 and the number
of Letters out of them not replied finally so
far;

(d) whether the Government have held any
officer responsible for this lapse; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A
SANGMA) : (a) to (¢) The information is being
collected and will be laid on the Table of
the House.

Fraud in Nationalised Banks in Gujarat

4745. SHRI KASHIRAM RANA : Will the
Minister of FINANCE be pleased to state :

(a) the number of cases of fraud, embezzle-
ment, looting and misappropriation detected in
nationalised banks in Gujarat during 1991-92
and 1992-93 and the loss suffered by the
nationalised banks each year as a result
thereof;

(b) the names of the banks and the locations
thereof where such cases have occurred and the
details of the action taken against the
persons concerned;

(c) wheher some bank employees were also
found involved in such cases;

(d) if so, the details thereof and the action
taken/proposed 1o be tsken against them?



45 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) to (d) The present data reporting
system does not generate information in the
manner asked for by the Hon’ble Member.
However, bank-wise number of frauds as repor-
ted by public sector banks in India to Reserve
Bank of India during the years 1991, 1992 and
1993 (upto March) and the amount involved
therein are given in the attached statement.
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The amounts involved in the cases of frauds
do not necessarily represent the actual losses
which the banks may have to ultimately suffer.
The banks generally have some securities to
cover advances made by them. Banks also file
civil and criminal suits and seek appropriste
relief. Besides, banks take insurance cover.

Available information in respect of
employees convicted and dismissed/dis-
charged/removed from service during the years
1991 & 1992 for their involvement in fraud cases
is given below:

(i) No. of employees convicted

(i) No. of employees given penalties (major/minor)
(iii) No.of employees (out of (ii) above) dismissed/discharged/

removed

1991 1992

82 S1
829 849
289 275

Information regarding incidents of robber-

ies/decoities which took place in public sector

banks in the State of Gujarat during the years
1991, 1992 & 1993 (upto March) is given below :

SI..  Name of the Bank/branch Date of Amount in-

No. occurrence volved
(Rs. in lacs)

1. Oriental Bank of Commerce, Laheripur, Baroda. 19-8-91 0.11

2 State Bank of Saurashtra, Chhatral, Mchesana. 8-5-91 0.00

3. State Bank of Saurashtra, Mahuva, Bhavnagar. 2-6-91 0.06

4 State Bank of Saurashtra, Gadhada Main branch, 2-3-93 0.11

Bhavnagar.

As per available information, 4 robbers/ one of these incidents. No bank employee has
dacoits were arrested in connection with these been reported to be involved in these inci-
incidents and 1 bank employee was killed in  dents.

STATEMENT

Bank-wise position of frauds in public sector banks in India and amount invoved therein during the years
1991, 1992 and 1993 (upto March)

Sl Name of the Bank 1991 1992 1993
No. Amount Rs. in lakhs (Upto March)
No. of Amount No.of Amoumt No.of Amount
Jrauds imvolved frauds involved frauds involved
1 2 3 4 5 6 7 8
1.  State Bank of India 457 52064 499 47839 124 15294
2.  Suate Bank of Bikaner & 19 60354 21 17164 6 12971
Jaipur
3. State Bank of Hyderabad 14 3473 33 19.05 8 464
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1 2 3 4 s 6 7 8
4 State Bank of Indore 9 77.50 24 1148 8 20.65
5.  State Bank of Mysore 24 12.89 27 15.84 11 573
6.  State Bank of Patiala 9 6.39 15 64.80 11 21492
7 State Bank of Saurashtra 11 121.20 10 8435 1 0.13
8.  State Bank of Travancore 14 892 21 93.77 6 8.17
9. Allahabad Bank 34 25.56 38 67.46 8 272
10.  Andhra Bank 35 290.03 4] 102875 19 11645
L1 Bank of Baroda 79 24095 70 28164 25 175.09
12, Bank of India 9%  689.03 154 701.75 36 147.81
13.  Bank of Maharashtra 12 74229 31 28963 2 054
14. Canara Bank 115 489.14 140 36935 66 44.81
15.  Central Bank of India 68  106.04 50 131166 26 8925
16.  Corporation Bank 19 6.64 14 1647 8 3654
17. Dena Bank 20 46.16 32 33.66 s 17.78
18. Indian Bank 56 22373 65 31993 10 29
19. Indian Overseas Bank 60 18.67 83 74540 9 28.08
0. New Bank of India 19 517.28 25 49583 s 1.12
1. Oriental Bank of Commerce 7 80.25 6 26.66 - -
22, Punjab National Bank 42 21859 54 11153 20 9231
3. Punjab & Sind Bank 14 198.70 6 24561 7 21322
4. Syndicate Bank 116  381.85 9% 20238 47 3824
25.  Union Bank of India 65 46.05 44 4745 12 4.06
36.  United Bank of India 24 m 26 24329 10 555
7. UCO Bank 57 492.18 39 4466.87 8 883
8. Vijaya Bank 40 5840 38 2516 11 804S
Total 1535 6265.06 1702 11978.80 509 1642.76
|Englsih) THE MINISTER OF STATE IN THE

Indian Trade

4746. SHR1 SANAT KUMAR MANDAL :
Will the Minister of FINANCE be pleased
1o state:

(a) whether the attention of the Government
has been drawn to the news item captioned
‘Bitter-Swear ERM fallout for Indian trade”
appearing in the “Business Standard”, Calcutta
dated August 4, 1993;

(b) if so, whether the Government have con-
sidered the important implications for Indian
trade denominated in European Community’s
Exchange Rate mechanism currencics as well
as for corporate trading in these currencies;
and

(c) if so, their reaction to the fallout for
Indian trade?

MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) Yes, Sir.

(c) The EEC accounts for less than 30 per
cent of India’s global trade and currencies con-
stituting the ERM account for about 14 percent
in the overall invoicing pattern. The impact of
the widening of the ERM bands leading to
effective depreciation of some of the ERM
currencies, on India's overall trade can
therefore be expected to be limited.

[Translation)

Turnover of LIC in Rajasthan

4747. PROF. RASA SINGH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the total turnover of the Life Insurance
Corporation of India in Rajasthan during esch
of the last three years;



49 Written Answers

(b) the year-wise number of new policy
holders of diflerent policies during the above
period:

(c) the profit earncd by LI.C. during the
above period;

(d) the share of the amount eamned from
Rajasthan that has been invested in various
schemes of the State along with the details of
these schemes; and

(e) the details of the places in Rajasthan
where new offices of LIC are proposed to be set
up during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) : (a) The turnover (new business) of
LIC in Rajasthan during the last 3 years is given
below :
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(b) The year-wise number of new policies
issued for the first time are:

Year No. of new
policies
(first insurance)
1990-91 342435
1991-92 373587
1992-93 388320

The number of persons who have been issued
these policies is not available as the Life
Insurance Corporation compiles the data
policy-wise and not individual-wise.

(c) The net surplus as on 31-3-91 was
Rs. 1859.55 crores and as on 31-3-92 was
Rs. 2170.77 crores. The valuation as on 31-3-93
is under progress.

(d) The total investment made in the State of
Rajasthan during last three years is given in the
attached Statement.

(e) LIC proposes to set up seven new offices
in Rajasthan at the following places:

Name of the Name of the
Year Policies Sum District Branch
Assured
(Rs. in 1. Bundi Lakheri
Crores) 2. Dungarpur Sagwara
3. Udaipur Bhim
1990-91 9ags  13g99  §  Jwaimadhopur  Keroull
1991-92 431017 1594.44 P Pt I
1992-93 465148 1744.86 7 Sriganganagar Anupgarh
STATEMENT
Investments in the State of Rajasthan during the last three years
(Rs. in Crores)
Category 1990-91 1991-92 1992-93
1. State Gowt. Securities 25.00 3350 50.00
2. Land Development Bank Debs. 1.90 0.90 1.80
3 State Elect. Boards—Bonds 14.00 16.50 15.65
4. State Financial Bonds - - 3.00
Loans to:
S. State Gowts. for Social Housing 4.07 47 511
Schemes
6. Apex Co-op. Housing Finance Societies, 4.00 - 5.50
Housing Boards & Other Authorities
7. Municipalities for Water Supply 403 443 31.87
Schemes
8. State Electricity Boards 26.74 2942 3236
Corporate Sector :
9. Shares, Debentures & Lcans to Com- 7092 210 3442
panies (Public, Co-operative and
Private Sector)
150.66 118 ' 179.71
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|Englsih)
Loans to States

4748. SHRI SYED SHAHABUDDIN : Will
the Minister of FINANCE be pleased to
state :

(a) the outstanding Central loans to the
States as on April 1, 1992 and April 1, 1993,
State-wise;

(b) the additional loans to the States, State-
wise released by the Centre during the financial
year 1992-93 and propose for 1993-94; and

(c) the total amount repayable, inclusive of
interest by the States to the Centre during 1993-
94, State-wise?

AUGUST 27, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(c) A statement is enclosed.

Central assistance is released in the shape of
70% loan and 30% grant in case of Non-Special
Category States and 10% loan and 90% grant in
case of Special Category States. For Assam and
J & K, Central assistance used to be released in
the shape of 70% loan and 30% grant till 1989-90.
From 1990-91, Central assistance in these cases
also is being released in the shape of 10% loan
and 90% grant.

Amounts of principal and interest payable
by the States to the Ministry of Finance is, in
general, likely to be less than the total amounts
of loans and grants to be received by the States
during 1993-94.
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|Translation)

New Insurance Policies of LIC

4749. SHRI BHAGWAN SHANKAR
RAWAT : Will the Minister of FINANCE be
pleased to state :

(a) the total number of new insurance
policics registered by the Life Insurance Cor-
poration during each of the years 1989-90 and
1990-91; and the number of persons who have
been issued these policies;

(b) the number of the policies in regard to
which mode of payment was quarterly, half-
yearly and annually during the above
period;

(c) the number of policies out of these which

have lapsed due to non-depositing of
instalments and the amount involved
therein: and

(d) the effect of such lapsed policies on the
fixation of amount of bonus declared for the
policy holders by the Corperation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The requisite information is
as under:

Year No. of policies
1989-90 73.92.251
1990-91 86,45.386

The number of persons who have becn issued
the policies is not available as the LIC compiles
the data policy-wise and not indi-
vidual-wise.

(b) The LIC have reported that the data
according to mode of premium payment is not
maintained by them. However, an estimate of
the percentage distribution of number of
policies issued according to the mode of pay-
ment is as under:

Mode of premium Percentage
payment

Yearly 16.5%
Half-yearly 22.5%
Quarterly 40.5%
Monthly 20.5%

AUGUST 27, 1993
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(c) The requisite information is as under:

Year of issue  Number of  Amourt of sum
policies lapsed  assured lapsed
as at as at
31-3-1992 31-3-1992
(Rs. in Crores)
1989-90 2038487 6150.83
1990-91 1531912 392062

(d) It is difficult to quantify the effect of the
lapses on the amount of bonus to be declared in
a year.

Branches of LIC in U.P.

4750. SHRI SURENDRA PAL PATHAK :
SHRI SANTOSH KUMAR GAN-
GWAR :

Will the Minister of FINANCE be pleased
to state :

(a) the number of branches of the Life
Insurance Corporation of India running in
Uttar Pradesh at present;

(b) the extent of annual average and actual
transaction made and the amount invested by
the Life Insurance Corporation of India in
Uttar Pradesh during each of the last three
financial years; and

(c) the steps proposed to be taken by the
Government to cover more persons under
various insurance schemes and to increase
investment of the Corporation in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) 229.

(b) Average business during the last three
years in U.P. is:

10,35,732
Rs. 3844.79 Crores.

No. of policies
Sum Assured

Actual new business

Year Policies Sum  Amount

Assured  invested

(Rs. in Crores)
1990-91 1003112 3629.64 150.66
1991-92 978739 3687.18 111.62
1992-93 1125344 4217.54 12121
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(c) The LIC pioposes to open 12 New
Branches in U.P. during the current financial
year and add 210 Development Oflicers to
cxpand their business. The Plan Loans will be
disbursed as and when the necessary
requircments are complied with. LIC have «iso
subscribed State Government Loan of s 131
crores to Uttar Pradesh. As regasis Land
Development Bark Debentures, %:ate Elec-
tricity Board Bond» and “t.'¢ Fin:acial Cor-
poration Bonds, inves:ments wiii be considered
as and when the issues are announced. In addi-
tion, the Planning Commission has allocated
funds of LIC as negotiated loans underthe Plan
Iead to U.P. to suppdrt their socially oriented
rural and urban schemes, to the extent of
Rs. 185 crores in the current financial ycar.

[English]
irregelaritics by I.T.D.C. employces

4751. SHRI LOKANATH

CHOUDHURY:
SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of CIVIL AVIATION
ANL TOURISM be picased to refer to the reply
gives 1o Unstarred Question No. 6767 on April
26. 1993 and state:
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(a) the number of the cases of irregularities
comnittzd by the employees of hotels and
corporate office: of the India Tourism Develop-
ment Cerporation (ITDC) during the last three
years an. 1993 upto June 30, which have been
got investigated by the ManagemenVGovern-
ment through the Depantmental Vigilance of
the ITDC/Department of Tourism, the CBI and
the Police, separately;

(b) the number of cases in which the inves-
tigations have since been completed; and

(c) the action taken against each of the
officials found guilty?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) During the last 3 years
and upto June, 93, ITDC management had
investigated 61 cases relating to irregularities
committed by its employees. Of these, 60 cases
were investigated by the Vigilance Division of
the ITDC and one by the Police.

(c) Out of 61 cases investigated by ITDC,
charges in 28 cases have been substan-
tiated. Necessary information regarding
action taken/initiated by ITDC against the err-
ing employees is given in the Statement
attached.
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Commercial Loan From World Bank

4752. SHRI GOPI NATH GAJAPATHI:
Will the Minister of FINANCE be pleased
1~ state:

(8 whether the Governmaent have sought
$ 20 million commercial loan from the
Worid Bank;

(b) if so, when thiz Worl Bank loan was
sought for;

(c) the purpose for which this fresh loan
has been sought; and

(d) when the loan is expected to be
obtained?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) No, Sir.

(b) to (d) Do not arise.
Valuation of ITDC Hotel Properties
4753. SHRI INDRAJIT GUPTA:
SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the circumstances and the motives for
formulating the scheme whereby sinall group of
the India Tourism Development Corporation
hotels is proposed to be formed for the purpose
of developing them as joint ventures with lead-
ing foreign hotel chains;

(b) the terms and conditions, the amount
of fees and facilities on which the ITDC
assigned and preferred only four foreign banks
to assess the value of its 26 hotel properties
throughout the country;

(c) the circumstances and the reasons for
which the Government had to revaluate the
ITDC hotel properties over and above the
valuation done by four foreign banks; and

(d) the value of each ITDC hotel as
assessed by the four foreign banks vis-a-vis the
CPWD/Government, based on their respective
reports, if received by the Government/ITDC,
%0 far?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) The reasons for formulation of
small group of ITCC hoteis for the purpose of
developing them as joint ventures with leading
foreign hote; chains are as follows:

(1) Equity participation of international
hotel chains would bring foreign
exchange to the country.

(ii) International hotel chains with their

world wide marketing and sales net-

work would help in' increasing
foreign tourist traffic to India.

(iii) Investment by leading foreign chains

would greatly improve efficiency in

the management of the hotels.

(b) Foreign banks were asked to assess the
value of ITDC properties as their assessment
would have been more credible in the inter-
national market.

(¢) The Government considered that it
would be better to get the ITDC properties re-
valued from one of its own agencies also.

(d) It would not be in public interest to dis-
close this information.

Agreement Between ITDC and M/s Radissbn
Hotel Corporation

4754. SHRIMATT GEETA MUKHER-
JEE: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the names of the four hotels in respect
of which the India Tourism: Development Cor-
poration (ITDC) signed a franchise agreement
with M/s Radisson Hotel Corporation in
1990,

(b) the details of profivloss earned/
suffered by the ITDC as a result of the agree-
ment during its operation;

(c) the period for which the agreement was
originally signed; and

(d) the reasons for conclusion of the agree-
ment in August, 1991?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) The following four ITDC hotels
were covered in the franchise agreement:

(1) Ashok llotel, New Delhi

(2} Hotel Ashok Bangalore, Bangalore

(3) Lalitha Mahal Palace, Mysore

(4) Kovalam Ashiok Beach Resort, Kova-
lam.

(b) The franchise agreement was to pro-
vide- marketing inputs and technical con-
sultancy scrvices. the benefits accrued directly
or indirectly are diificult to quantify in financial
terms.

(¢) The agrecement was originally signed
for a period of ten years.

(d) The agreement was terminated unila-
ierally by M/s RIIC on the grounds of non-
paymert of nccessary fee, which has been
Jdenied by ITDC.

\Translation)
Computer Manpower

4755. SHRI RAM PRASAD SINGH: Will
the MINISTER OF PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state the number of persons trained by the
Government during the last three years to train
manpower for operating computers?

TIHIE MINISTER OF STATE OF TIIE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION  (SHRI
GIRIDIIAR GOMANGO): The information is
being collected and will be laid on the Table of
the House.

|English]
Development of Scriculture in Kerala

4756. SHRI THAYIL JOIIN ANJALOSE:
Will the Minister of TEXTILES be pleased
{0 state:

(1) whether any proposal for the develop-
ment of sericulture in Kerala is pending with his
Ministry;

(b) il so, the action taken by the Govern-
ment thercon; and
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(c) thetime by which the proposal is likely
to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) No, Sir.

(b) and (c) Do not arise.

Package Tours Conducted by Delhi Tourism and
Transport Development Corporation

4757. SHRI BRAJA KISHORE TRI-
PATHY: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether package tours are conducted
by the Delhi Tourism and Transport Develop-
ment Corporation;

(b) if so0, the number of such tours conduc-
ted during May-June, 1993 particularly to Bad-
rinath and Kedarnath;

(c) whether the Government have received
complaints regarding unhygienic and poor
arrangements made at the places of stay during
the aboVe tours and also about conduct aud
behaviour of the escort sta{l of the Crrpo-
ration;

(d) il so, the details thereof; and

~(¢) the action taken or proposed to be
taken by the Gowt. in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABL
AZAD): (a) Yes, Sir.

(b) In all 48 package tours, inclusive of 12
tours to Badrinath and Kedarnath, were
operated during May-June 93 by Delhi Tourism
Development Corporation.

(c) Three compalints have been received
by the Corporation out of the 48 tours operated,
regarding unhygienic and poor arrangements
made at the places of stay. As regards the con-
duct and behaviour of the tour escort, one com-
plaint has been received.

(d) Three complaints of tours are as
under :—

1. Shimla-Manali Sector
2. Manali-Dharamshala Sector
3. Badrinath-Kedamath Sector
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(¢) Upgradation of accommodation is
being done for summer package tours of
1994, Scrvices of the tour escort have been
Jdiscontinued.

Bocing 747-400 Aircraft

4758. PROF. M. KAMSON: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Air India has recently
acquired a Bocing 747-400 aircraft: and

(b) il so, the details thereof alongwith cost,
scating capacity and other special features of
the aircraft?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) The purchasc price of the aircraft is US
$ 146.885 million, with a seating capacity o417
passengers and having following features:

(1) Sky Phone:

(2) Multiple viewing channels;

(3) Personal television for [(irst class

passcngers;

(4) Visual display of navigational data
such as altiiude, speed, gcographical
location: of the aircraft etc.

(5) Fucl cllicient engines.
[Translation)

Recovery of Silver Brick and Drugs From the Air
India Plane

4759. SHRI  RAJENDRA  KUMAR
SHARMA:

SIIRI MOIHAN RAWALE:
SHRI CHANDRAJEET YADAV:
SHRI SHRAVAN KUMAR PATEL:
SHRI RAM VILAS PASWAN:
PROF. PREM DHUMAL:
SIIRI MOIIAN SINGII (Deoria):
SHRI RAM NAIK: .
SHRI GEORGE FERNANDES:
SHRI ATAL BIIIARI VAJIPAYEE:
DR VASANT PAWAR:
SHRI A. JAYAMOILIAN:

6—5 LSS/ND/9%4
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Will the Minister of FINANCE be pleased
to state:

(a) whether smuggled drugs and silver
worth lakhs of rupees were recovered from the
Air India Jumbo Jet, a standby plane for Prime
Minister during his visit to Bangkok and Dhaka
in April, 1993.

(b) whether the Government have conduc-
ted any enquiry in the matter;

(c) if so, the outcome of the enquiry;
and

(d) the steps taken/porposed to be taken by
the Government to -stop such incidents in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a) Yes,
Sir. Smuggled goods recovered from the plane
on 30-3-93 were 36 Kgs of silver (consisting of
32.5 Kg of silver granules and 3.5 Kg of cylin-
derical silver bars) totally valued at Rs. 2,16,000.
No drugs were recovered.,

(b) and (c) Seizure was effected unclaim-
ed. No arrest has been made.

(d) Field formations have been alerted to
remain vigilant.

(English]

Missing of Cheque and Demand Draft Books
From Banks

4760. SHRI AMAR ROYPRADHAN:
Will the Minister of FINANCE be pleased
to state:

(a) the number of demand draft and che-
que books of the public sector banks reported
missing, stolen or untraceable during the last
three years, bank-wise;

(b) the action taken in each case; and

(c) the steps proposed to be taken by the
Government to fix the responsibility in this
regard?

THE MINISTER OF STATE IN MINIS-
TRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (c) Information is being collec-
ted and will be laid on the Table of the
House.
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Employment to Pilots

4761. DR. KARTIKESWAR PATRA: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the number of persons having commer-
cial pilot licence (CPL), senior commercial pilot
licence (SCPL) and Airlines transport pilot
licence (ATPL) in the country;

(b) the number of persons, out of them,
who are foreign converted licence holders;

(c) the number of such licence holders
who are unemployed; and

(d) the steps taken to provide them
employment?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) The number of Commercial Pilots
Licence (CPL), Senior Commercial Pilots
Licence (SCPL) and Airlines Transport Pilots
Licence (ATPL) issued till date is 2639, 974
and 1701 respectively. ’

(b) Out of the above, 280 CPL, 1 SCPL,
and 6 ATPL Licences have been converted from
foreign licences.

(c) and (d) Statistical data on unemployed
pilots have not been maintained.

Guidelines Regarding Forwarding Names of
Candidates

4762. SHRI KARIA MUNDA: Will the
Minister of LABOUR be pleased to state:

(a) whether the Director General of
Employment and Training have framed any
guidelines regarding forwarding of names of
candidates to the employers within a fixed
time;

(b) if so, the details thereof;

(c) whether these guidelines are being
followed by the employment exchanges in
Delhi; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (P. A. SANGMA):
(a) to (d) According to the guidelines framed by
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the Directorate General of Employment and
Training, the Employment Exchanges are
required to make available names of suitable
applicants to the employing authorities within
the time limit prescribed by them in their
requisitions. The Government of National
Capital Territory of Delhi have informed that
there have been cases of delay in submission of
the names for various reasons and efforts are
being made to eliminate the delay.

Frauds in State Bank of Indore

4763. SHRI RAM BADAN: Will the
Minister of FINANCE be pleased to state:

(a) the number of cases of embezzlement,
frauds and misappropriation detected in the
State Bank of Indore during each of the last
three years and the total loss suffered by the
Bank as result thereof, branch-wise;

(b) whether some bank employees were
also found involved in such cases;

(c) 1if so, the details thereof; and

(d) the action taken against such em-
ployees and to minimise such cases in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (d) Information is being
collected and will be laid on the Table of
the House.

[Translation)

Smuggling By Airines Employees

4764. SHRI KRISHAN DATT SULTAN-
PURI: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the names of the Indian air carriers that
have international flights;

(b) whether some officials of these air car-
riers have been found guilty of bringing in
smuggled goods on the return flights during
1992 and 1993 so far;

(c) if so, the particulars of such officials;
and

(d) the action taken against each of
them?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Air India and Indian Airlines
operate international flights.

(b) and (¢) Six officials of Air India, con-
sisting of one each in the rank of Office Assis-
tant, Operation Assistant, Cleaner, Assistant
Station Superintendent, Chief Traffic Assistant
and Assistant Flight Purser were found
involved in smuggling during 1992 and 1993 till
date. In Indian Airlines one Senior Traffic
Superintendent was found involved in smug-
gling during the above period.

(d) Air ‘India has initiated disciplinary
action in three cases and in one case dis-
ciplinary action has been recommended. In
two other cases, the documents are awaited
from Customs for initiating disciplinary
action. Indian Airlines has initiated dis-
ciplinary action against one employee.

Backwardness and Unemployment in Uttar
Pradesh

4765. SHRI BRIJ BHUSHAN SHARAN
SINGH: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether any scheme has been for-
mulated to solve the problems of backwardness
and unemployment in the rural areas of
Uttar Pradesh.

(b) if so, the details thereof:

(c) whether any survey has been made in
this regard: and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) The
objective of planning in Uttar Pradesh, as
elsewhere in the country, is removal of back-
wardness and unemployment. Some of the
specific measures adopted for removal of
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backwardness and unemployment in Uttar
Pradesh include:

1. Diversification of agriculture into more
income yielding productive activities
such as horticulture, floriculture, apicul-
ture and pesiculture.

2. Adopting better agronomic practices
such as control of seed, weed and
pest.

3. Promotion of medium and minor irriga-
tion works, soil conservation works and
afforestation programmes.

4. Promoting ancilliary and subsidiary
occupations such as poultry-keeping,
dairying, rearing of Angora rabbits
and pigs.

S. Imparting skills in various fields of
economic activities such as handloom,
powerloom, handicrafts, carpet weaving,
silk rearing and leather processing.

6. Creating of job opportunities through
various rural development programmes
such as(a) the Integrated Rural Develop-
ment Programme (IRDP) and its compo-
nent elements like TRYSEM (Training
of Rural Youth for Self-Employment)
and DWCRA (Development of Women
and Children in Rural Areas), (b) the
Jawahar Rozgar Yojana (JRY) and its
component elements like Indira Awas
Yojana and the Million Walls Pro-
gramme and (c) the Special Programme
for Employment (Deen Dayal Yojana).

7. The Minimum Needs Programme with
its component elements like literacy,
drinking water, rural sanitation and
health also takes care of the well-being of
the rural people.

8. During the VIII Five Year Plan a deci-
sion has been taken by the State Govern-
ment to allocate not less than 60% of the
plan allocations for rural develop-
ment.

(c) and (d) Comprehensive Surveys on
Employment and Unemployment are conduc-
ted by the National Sample Survey Organisa-
tion on a quinquennial basis. The last such
survey was conducted for 1987-88 and the one
for 1993-94 is in progress.
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Bank Credit

4766. SHRI D.
RAO:

SHRI BOLLA BULLI RAMAIAH:

VENKATESWARA

Will the Minister of FINANCE be pleased
to state:

(a) whether his Ministry has written to the
Reserve Bank of India expressing concern over
the stagnation in bank credit to the various
sectors; .

(®) if so, the details thereof;

(c) whether the Government have pointed
out that there has been repeated complaints
about the banks' going slow on giving fresh
credit to these sectors despite banks’ surplus
funds;

(d) if so, whether the Reserve Bank of
India hes replied to the communication;

(¢) whether any directives have been
issued to the bank$ in this regard; and

(f) if so, the details and reaction of the
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a)to(c) Yes, Sir. The Govern-
ment in its letter dated the 19th July, 1993
addressed to the Governor, Reserve Bank of
India (RBI) had drawn the attention of RBI to
the repeated complaints that banks are not
advancing loans to the commercial sector in
spite of being flush with funds. The Govern-
ment had pointed out that they had received
complaints that banks were taking excep-
tionally long time to review the credit limits
even for good barrowers despite their comfort-
able resources position.

(d) RBI has not so far replied to the com-
munication received from the Government.

(e) & (f) While the RBI has not issued any
specific directives to commercial banks in this
regard, banks have been advised to scrutinise
fresh proposals for sanction of additional credit
limits expeditiously and meet all genuine pro-
ductive requirements of the industry.
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Funds to BHEL to increase exports

4767. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of
FINANCE be pleased to state:

(a) whether the public sector banks pro-
pose to provide adequate funds to BHEL for
implementation of its plans to increase
exports;

(b) if so, the details thereof and if not the
reasons therefor;

(c) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (¢) There is no general
reluctance of public sector banks to lend to
BHEL. Decisions to provide credit in the case
of individual projects of BHEL will necessarily
depend on factors such as the size and value of
the project, extent of facility required, extent of
participation of other banks, availability of
ECGC cover, country risk of the buyer’s coun-
try, payment terms and compliance of RBI's
prudential accounting norms.

Operatior of MI-8 Helicopters at Bombay
High

4768. SHRI G. DEVARAYA NAIK:

SHRI TARA CHAND KHAN-
DELWAL:

SHRI V. SREENIVASA PRASAD:

Will the Ministr of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Directorate General of
Civil Aviation has relaxed some mandatory on
board safety precautions in granting permission
for operating MI-8 helicopters of the Pawan
Hans Limited:

(b) if so, the details thereof; and

(c) the reasons thercfor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c): MI-8 helicopters have
been wet-leased by Pawan Hans Lid. from
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Aeroflot. DGCA has cleared their operations
under Russian Air worthiness Regulations. In
the interest of safety, provision of Mae-vest and
life rafts on board for passengers and crew has
been made mandatory by DGCA. Pawan
Hans Ltd. is also required to observe the Civil
Aviation Requirements on “Airworthiness and
Operational Control of Foreign Aircraft leased
by Indian Operators” issued by DGCA.

[Translation)

Bank Frauds

4769. SHRI NITISH KUMAR:
DR CHINTA MOHAN:

Will the Minister of FINANCE be pleased
to state:

(a) whether the number of frauds in the
nationalised banks of the country has been con-
stantly increasing;

(b) if so, the details thereof during each of
the last three years, bank-wise;

(c) the total amount involved therein in
each of the above year

(d) whether keeping in view these cases a
Committee was constituted by the Government
to give suggestions in this regard;

(¢) if so, the date on which this Committee
was constituted indicating the date on which it
submitted its report to the Government together
with main recommendations thereof; and

(f) the steps taken by the Government to
improve the working of the banks and to check
the financial scams?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a)to(c) The number of cases of
frauds and the amount involved therein as
reported to Reserve Bank of India by
.Nationalised Banks for the years 1990, 1991,
1992 and upto March, 1993 are as follows:—
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Year No. of frauds Amount (Rs. in lacs)
1990 1034 8598.36
Uganden Shs.

4597787

1991 996 4960.14

1992 1063 1342538
F $ 1500

1993 340 1129.00

(upto

March)

These figures indicate that the number of fraud
cases registered a sharp decline in 1991 as com-
pared to the number for the year 1990 but again
registered an increase in 1992. Bank-wise
details regarding number of frauds and the
amount involved therein during 1990, 1991,
1992 and 1993 (upto March) are given in the
Statement I.

(d) and (e) At the instance of Government,
RBI had appointed a Committee on 3rd
October, 1991 under the Chairmanship of Shri
A. Ghosh, the then Deputy Governor, RBI, to
enquire into various aspects of frauds and
malpractices. The Committee submitted its
report to RBI on 30th June. 1992. The main
recommendations of the Committee are giveh
in the Statement IL

(f) Government/Reserve Bank of India and
Banks have taken several steps from time to
time for prevention and prompt detection of
frauds.

Reserve Bank of India has issued circulars
giving comprehensive guidelines wherein
banks have been advised to strengthen the con-
trol mechanism, with a view to eliminate scope
for malpractices. Fraud cases are reviewed by
RBI and in ingenious cases, modus operandi
and required safeguards are advised to banks
for initiating action to prevent their recur-
rence.

RBI has also impressed upon the banks for
proper training of operational personnel so that
they appreciate the implications of laxities in
following laid down procedures, and take
needed care in actu.! working.



83 Written Answers

RBI has set up a Special Investigation Cell
for undertaking investigation and scrutiny into
reported cases of major frauds as well as snap
inspections covering systems. and procedures
and control arrangements in identified fraud
prone areas.

RBI also issues caution notices for informa-
tion of chairmen of all commercial banks
whenever serious irregularities/fraudulent tran-
sactions are observed in the conduct and opera-
tion of a borrowal account and advising them to
make detailed and indepth enquiries before
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granting/renewing any facilities to such

parties.

Banks have also been impressed to clear
arrears in balancing of books and reconcilia-
tion of inter-branch and other accounts on a
continous basis so as to prevent frauds in these
areas. The steps tdken by banks and the
improvement is reviewed by the RBL

Implementation of recommendations made
by the Ghosh Committee which enquired into
various aspects relating to frauds and malprac-
tices in the banks is also monitored by RBL

STATEMENT 1

Bank-wise position of frauds in the 20 nationalised banks and amount involved therein during the years
1990, 1991, 1992 and 1993 (upto March).

(Rs. in lakhs)
Sl.  Name of the Bank 1990 1991 1992 1993 (upto
No. March)
No. of Amt. No. of Amt. No. of Amt.  No. of Amt
frauds involved frauds invol- frauds involved frauds invol-
ved ved
1 2 3 4 5 6 7 8 9 10
1. Allahabad Bank 31 24.97 34 2556 38 67.46 8 272
2. Andhra Bank 38 79940 35 290.03 41 102875 19 11645
3. Bank of Baroda 80 181.83 79 24095 70  28l.64 25 175.09
*10 3011 *S 30.07 *3 2.01
+F$1500
4. Bank of India 81 255.73 9% 689.03 154 70175 36 147.81
*16 90.13 *6 3853 *6 2355.83 *2 0.82
** + Shs. 4597787
S. Bank of Maha- 6 1979.19 12 74229 31 298.63 2 0.54
rashtra *6 15.70
6. Canara Bank 156 229596 115 489.14 140 36935 66 4481
7. Central Bank of S0 14863 68 106.04 S0 1311.66 26 8925
India
8. Corporation Bank 17 49.16 19 6.64 14 1647 8 3654
9. Dena Bank 2 24.35 20 46.16 32 33.66 S 1778
10. Indian Bank 45 87.10 56 22373 65 31993 10 299
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1 2 3 4 5 6 7 8 9 10

11. Indian Overseas 46 11.04 60 1867 83  7454C 9 2805
Bank

12. New Bank of India 28 75742 19 51728 25 495.83 S 113

13. Oriental Bank of 12 26.10 7 8025 6 26.66 0 0

Commerce

14. Punjab National 107  100.67 42 21859 54 11153 20 9231
Bank

15. Punjab & Sind 16 3393 14 19870 6 24561 7 21322
Bank

16. Syndicate Bank 113 12336 116 381.85 9%  202.38 47 3824

17. Union Bank of 60 374.64 65 46.05 44 4745 12 4.06
India

18. United Bank of 42 17.36 24 771 26 24329 10 5.55
India

19. UCO Bank 29  131.88 57 492.18 39  4466.87 8 8.83

*2 1225 *]1 2036

20. Vijaya Bank 33 1069.81 40 5840 38 25.16 11 8045

Total 1034 859836 996 4960.14 1063 1342538 340 1129.00

+ Shs 4597787 + F$ 1500

* indicates frauds outside India
F$ — Fizian Dollars (FIZI Currency)

** Shs represents Ugandan Shilling

STATEMENT I

Summary of the main recommendations of the

Committee appointed by Reserve Bank of India

(RBI) 10 enquire into various aspects of frauds and
malpractices in Banks.

1. Banks should strictly adhere to the
operational precautions.

2. Currency chest transactions should be
reported to the RBI's Issue Department on the
same day.

3. Banks should guard themselves against
misuse of banking channels for activities such
as laundering and report promptly unusual
transactions to their Head Offices for taking up
with tax authorities.

4. Banks shculd have a written investment
policy outlining the essential features of invest-
ment portfolio management. They should
also review their existing systems and
procedure.

5. Banks should lay down a written loan
policy as a strong foundation for loan
portfolio management.

6. To prevent frauds in advances portfolio,
banks should bestow adequate attention to
overcome the shortcoming by imparting
requisite/need-based training to stafl.

7. Banks should establish an independent
loan review department both at Head Office
and Zonal Office/Regional Office levels.
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8. Banks should tone up their control and
security procedures so as to guard against
frauds in computer related areas.

9. Banks should tone up the efficacy of
their inspection and audit machinery for timely
detection of irregularities, malpractices and
frauds.

10. Proper control systems need to be
introduced to govern the working of sub-
sidiaries so as to ensure that activities pro-
hibited for banks to engage in, are not
undertaken by the subsidiaries.

11. In order to be effective, CVOs need to
work independently without pressures from the
top management and be given adequate
statutory powers to carry out preliminary inves-
tigations build up cases and thereafter hand
them over to the appropriate law enforcement
authorities. The Banks should also evolve sys-
tems to ensure that subsidiaries established for
different purposes are brought under the pur-
view of appropriate vigilance machinery.

12. There should be effective co-ordination
between different investigating agencies—
vigilance department of banks, CBI and
Police. Periodical meetings among the RBI,
CVC, CBI and Banking Division may also
be held.

|English]
Air India Aircraft for VIP Travel

4770. PROF. UMMAREDDY VEN-
KATESWARLU : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state :
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, (a) the number of times the Air India had to
release its aircraft for VIP travel during 1993 up
to July 1;

(b) the type of aircraft chartered, with
break-up of its duration and amount paid to the
Air India in each case;

(c) the impact of such chartering of aircraft
on scheduled flights of the Air India in each
case; and

(d) the steps taken or proposed to be taken
to avoid cancellation of scheduled flights in
future so that the goodwill of the Air India is not
adversely affected?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) Details of the VIP char-
ters operated by Air India during 1993 (upto
July), the type of aircraft, period and the amount
of charter price paid, is indicated in the
enclosed statement.

(c) The information is being collected and
will be laid on the table of the House.

(d) Air India makes all possible efforts to
minimise inconvenience to passengers due to
unavoidable cancellation of flights on account
of VIP charters. Passengers are transferred to
other flights to travel to the destination withcut
undue difficulty.

STATEMENT

Statement of VVIP Charter operated from January to July, 1993

S. No. Duration Type of aircraft  Charter price (Rs. in lakhs)
1 7-4-93 to 114-1993 B-747 24500 (payment received)
2. 16-5-93 tn 28-5-93 B-747 120.00 payments awaited
3. 22-5-93 to 26-5-93 A-310 360.10

4. 13-6-93 to 16-6-93 B-747 Bills are yet to be submitted
s. 29-6-93 to 4-7-93 B-747 by Air India
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Rural Development Programmes

4771. SHRI "‘NURUL ISLAM: Will the
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the total number of rural population in
the country as per latest census, State-wise;

(b) the percentage of national income being
spent on rural development schemes, State-
wise; and

(c) the steps taken by th¢ Government to
increase the expenditure on rural development
in the North-Eastern region of the country?

BHADRA 5, 1915 (S4K4)

90

Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) The
requisite details are given in the statement
attached.

(c) Allocations for major poverty alleviation
schemes viz. Integrated Rural Development
Programme (IRDP), Jawahar Rozgar Yojana
(JRY) and Accelerated Rural Water Supply Pro-
gramme (ARWSP) for 1993-94 in respect of
North-Eastern States have been considerably
enhanced as compared to those during the pre-
vious year.

STATEMENT

Rural Population (1991 Census) and percentage of Net State Domestic Product spent on Rural Development
Schemes for the year 1991-92

Sl. No. States *Rural Population **Actual Expendi- ***Net State Col(4) as of

ture on Major Rural Domestic  Pro- Col (5)

Development Pro-  duct (1991-92)

grammes (1991-92)

(Lakhs) (Rs. Crores) (Rs. Crores)

1 2 3 4 5 6
1. Andhra Pradesh 486.2 329.62 36101.8 091
2. Arunachal Pradesh 75 14.91 4840 3.08
3. Assam 199.3 11331 9562.1 1.18
4. Bihar 7502 506.50 254549 1.99
5. Goa 6.9 10.54 10323 1.02
6. Gujarat 270.6 191.03 26533.3 072
7. Haryana 124.1 72.16 14437.1 0.50
8. Himachal Pradesh 472 55.19 27979 1.97
9. Jammu & Kashmir 58.8 67.32 —@ -
10. Karnataka 3107 209.44 254351 0.82
11. Kerala 2142 136.90 135427 1.01
12. Madhya Pradesh 508.4 47881 273549 1.75
13. Maharashtra 483.9 37240 62097.7 0.60
14. Manipur 13.3 15.73 760.5 2.07
15. Meghalaya 144 18.79 797.6 236
16. Mizoram 37 10.81 —@ —@
17. Nagaland 10.0 15.24 —G@ -
18. Orissa 2742 219.03 129132 1.70
19. Punjab 1429 45.13 19620.8 023
20. Rajasthan 3394 295.19 19501.5 1.51
21. Sikkim 37 12.16 223.8 543
22. Tamil Nadu 367.8 341.67 288682 1.18
23. Tripura 233 15.90 —@ —@
24. Uttar Pradesh 1115.0 750.18 56380.6 1.33
25. West Bengal 493.7 290.86 —@ -

* Figures have been rounded off.

Expenditure on major Rural Development Programmes i.e. Integrated Rural Development

Programme, Jawahar Rozgar Yojana, Rural Drinking Water Supply, Drought Prone Area
Programme and Desert Development Programme.

On current prices as on 30-7-1993.
Data not available.

7—5 LSS/ND/%4
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Employment for Women

"4772. SHRI RAMA KRISHNA+KONA-
THALA : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether the Government have any plan
for providing employment to women in rural
and urban areas;

(b) if so, the details thereof;

(c) the details of Women Development Cor-
porations in each State and in Delhi:

(d) whether the Government propose to
reserve more percentage in Government and
public sector for SCs, and STs Women; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) Em-
ployment is a thrust area of the Eighth Five
Year Plan (1992-97). Accordingly. a growth
strategy for accelerated employment generation
is envisaged in the Plan. The strategy for
employment of women has been integrated with
the overall employment strategy. In addition.
steps are being taken to expand training oppor-
tunities for women to enhance their access to
employment. Special employment program-
mes being implemented for women include (i)
Support to Training-cum-Programme, (ii) Set-
ting up of Employment and Income Gene-
rating-cum-Production Centres for women. (iii)
Socio Economic Programme for Women. (iv)
Women'’s Development Corporations and (v) a
Sub-Scheme of Integrated Rural Development
Programme (IRDP) called Development of
Women and Children in Rural Areas
(DWCRA). Women form a special target
group in poverty alleviation program-
mes. Forty percent of the beneficiaries
covered under IRDP and 30% of the
beneficiaries under Jawahar Rozgar Yojana
(JRY) are to be women and efforts are made to
ensure that 30% of the beneficiaries of the two
schemes under Nehru Rozgar Yojana (NRY)
namely, the Scheme of Housing and Shelter
Upgradation (SHASU) and the scheme of
Urban Micro Enterprises (SUME) would be
women.

SUME aims at skill upgradation and provi-
sion of subsidy and loans to urban poor for set-
ting up micro-enterprises. The scheme of
Housing and Shelter Upgradation (SHASU)
seeks to provide training in construction trades
as well as loans and subsidy from HUDCO
upto a ceiling of Rs. 4,000 for upgradation of the
dwelling units of economically weaker bene-
ficiaries. The expenditure on the training
component as well as on subsidy is shared on a
60:40 basis between the Central Government
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and the State Governments. Till 31-7-93, 4.25
lakhs urban poor have been assisted to set up
micro-enterprises under SUME and 388.24
lakhs mandays of work have been generated
under the Scheme of Urban Wage Employment
(SUME) and SHASU.

Under DWCRA. women belonging to
fanmilies below poverty line are encouraged to
form groups to undertake income generating
activities. This scheme is being implemented
in 341 districts of the country.

(¢) The scheme for Women Development
Corporation was formulated in 1986-87.
These Corporations are expected to play a
catalytic role in identifying women entrep-
reneurs. providing technical consultancy ser-
vices, facilitating availability of credits,
promoting marketing of products and streng-
thening Women's Cooperatives, arranging
training facilities etc. So far 16 Women
Development Corporations have been set up in
the States of Andhra Pradesh. Bihar, Gujarat,
Haryana. Himachal Pradesh, Jammu and
Kashmir. Karnataka, Kerala, Madhya Pradesh,
Maharashtra. Orissa. Punjab. Tamil Nadu,
Uttar Pradesh. West Bengal and in Chan-
digarh. No such Corporation has been set up
in the Union Territory of Delhi. This scheme
has been transferred to State with effect from
1992-93 as per decision of the National
Development Council.

(d) and (¢) There is already reservation of
15% and 7%% of jobs in the Central Services and
public sector undertakings for the Scheduled
Castes and Scheduled Tribes respec-
tively. Women belonging to those com-
munities are deriving the benefit from this
reservation.

Issue of Commemorative Coins and Currency
Notes

4773. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI : Will the Minister
of FINANCE be pleased to state:

(a) the guidelines/procedures approved by
the Government for issue of commemorative
coins/currency notes with the portraits of emi-
nent persons/national leaders; and

(b) the currency note/commemorative coins
issued carrying portraits of prominent leaders
since independence?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) The following guidelines/pro-
cedures have been approved by the Govern-
ment in March, 1991 for issue of com-
memorative coins/currency notes with the por-
traits of eminent persons/national leaders :

Guidelines

(i) The honour should normally be res-
tricted to Indian national/citizens. A
foreigner can be considered in excep-
tional cases if his/her contribution to
India/humanity at large has been
phenomenal.

(i) The honour should be restricted to per-
sons of national importance/fame.
whose activities. influence and con-
tribution should have transcended the
barriers of partisan politics/region/
community/language.

The honour need not be confined to
men/women in public
affairs. It could and should be bes-
towed on- individuals who have
attained  excellence/recognition in
other areas of activity such as science,
literature, arts including performing
arts etc. as well as to individuals who
have made intellectual contribution of
an exceptional order.

The individual to be honoured should
have made contribution of lasting and
durable value. A test of such dura-
bility should normally be the obser-
vance of the anniversary/birth cen-
tenary of the individuals as a
national occasion.

(v) The honour should be conferred
posthumously only.

(iii)

(iv)

(vi) The decision should not be biased by
purely political/religious/regional/lin-

guistic etc. considerations.

(vii) There should normally be no more
than two such commemorative coins in
a five year period although this should
not  be interpreted as a
minimum requirement.

Procedures

After examining the proposal in the light of
above guidelines by this Ministry, a final deci-
sion in each individual case would be taken by
the Finance Minister in consultation with the
Prime Minister.

(b) The only curmrency note issued after
independence carrying a portrait were those
with the portraits of Mahatma Gandhi issued in
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1969 and again in 1987. However, following
commemorative coins with the portraits of emi-
nent persons/national leaders have been issued
since independence till now:

S. No. Name of the Personality Year of
Issue

1. Pt. Jawaharlal Nehru 1964 and

1988

2. Mahatma Gandhi 1969

3. Smt. Indira Gandhi 1985

4. Baba Saheb Bhim Rao 1991

Ambedkar
5. Shri Rajiv Gandhi 1992
|Translation)

Committee on SEBs

4774. SHRI PANKAJ CHOWDHRY : Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state :

(a) whether any Committee has been con-
stituted to make the State Electricity Boards
more efficient and viable;

(b) if so, whether the Committee has started
its deliberations: and

(c) if so, the time by which the Committee is
likely to given its recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGOQ): (a) The National
Development Council has set up a Committee
to review the lactors which have contributed to
the technical and managerial inefficiencies of
the power utilities in the States leading to
increased costs and inefliciencies in the supply
of electricity. to review the electricity tariff struc-
ture in the States and recommend a set of
national norms. to review the institutional and
financial structure of the State power utilities
and recommend necessary changes including,
inter-alia, the need to delink distribution from
generation. and also to suggest measures
necessary for suitably orienting the State power
utilities towards promoting investments from
the private sector.

(b) Yes. Sir. The first meeting of the Com-
mittee was held on 7-8-1993.

(c) The Comumittee is required to finalise its
report by early October, 1993.
|English)
Production of Silk in Kamnataka
4775. SHRI C. P. MUDALAGIRIYAP-

PA: Will the Minister of TEXTILES be
pleased to state:

(a) whether the production of silk has been
doubled in Kamataka during the year 1992-93
as compared to the production of silk during the
year 1988-89;

() if so, the details thereof;
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(c) the total amount of the World Bank

assistance provided to Karmataka to-develop
sericulture and to increase the production of
silk in the State during the last five years;

(d) whether the entire amount of assistance
has been utilised for the purpose for which
it is meant;

(e) if so, the details thereof; and

(D if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) The production
of raw silk in Karnataka during the year
1988-89 was 5317 M.T. and that during 1992-93
was estimated at 7285 M.T. Thus the produc-
tion in 1992-93 had increased by 37% over the
production in 1988-89.

(c) During the 5 year period from 1989-90 to
1993-94, a total amount of Rs. 4,304.79 lakhs
had been allocated to Kamnataka (under the
World Bank/Swiss assisted National Sericul-
ture Pro ject) for development of sericulture.

(d) Yes, Sir.

(¢) An amount of Rs. 2,322.65 lakhs has
been utilised for the first four years i.e. from
1989-90 to 1992-93. The details of the amounts
utilised under each head is given below:

Sl.  Head/Component Amount
No. utilised
[Rs. in

lakhs]

1. Research & Development 144.03
2. Basic Seed Production 452.39
3. Grainages 390.92
4. Chawki Rearing Centres 54.68

[Seed]

5. Assistance to CRC’s 16.51
6. Mulberry Saplings 1.72
7. Technical Service Centres 203.94
8. Cocoon Markets 125.52
9. Training 713.63
10. Administration [DOS] 219.31
Total 2,322.65

() Does not arise.

lDamla;ion]
Noo-Compliance of Emigration Act, 1983
4776. SHRI MOHAMMAD ALI ASHRAF

FATMI: Will the Minister of LABOUR be
pleased to state :
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(a) the number of persons against whom
action has been taken under the Emigration
Act, 1983 during each of the last three years,
State-wise; and

(b) the number of persons who have been
penalised and amount of fine collected from
them?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA) : (a) and (b) The information is
being collected and will be laid on the Table of
the House.

[English)
Housing Complex for NRIs in Mumbai -

4777. SHRI RAM KAPSE : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether the Reserve Bank of India, State
Bank of India, National Housing Bank and
Union Government have accorded their
approval to the City and Industrial Develop-
ment Corporation (CIDCO) of Maharashtra for
setting up housing complex for NRIs in Mum-
bai; and

(b) is so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) and (b) National Housing Bank
(NHB) has reported that ithas not accorded any
approval to the City and Industrial develop-
ment Corporation (CIDCO) of Maharashtra for
setting up housing complex for NRIs in Mum-
bai. Government and Reserve Bank of India
also do not have any such proposal with
them.

Per Capita Expenditure

4778. SHRI RAM PUJAN PATEL : Will the
Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state :

(a) whether there is any disparity in the per
capita expenditure incurred in rural and
urban areas;

(b) the proportion thereof;

(c) whether the Government propose to set
up any Commission to conduct a survey to
remove this disparity; and

(d) if so, by when?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) Per
capita household consumption expenditure in
1990-91 according to the 46th round of National
Sample Survey was Rs. 202.12 in rural areas and
Rs. 326.75 in urban areas. Rural to urban pro-
portion in this respect was 1:1.62.
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(c) and (d) The Eighth Five Year Plan (1992-
97) document prepared by the Planning Com-
mission sets out the strategy and programmes
for agricultura: and rural development, which
will contribute to increase in investment and
income in the rural areas.

[Translation]
Import of Sub-standard silk from China

4779. SHRI SATYA DEO SINGH : Will the
Minister of TEXTILES be pleased to state:

‘(a) whether attention of the
Government has been drawn by the State
Governments towards the sub-standard silk
imported from China;

(b) if so, the action taken by the Government
in this regard; and

(c) the reaction of the Government of China
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY) : (a) and (b) The imports of raw
silk are basically allowed under the export pro-
motion schemes of the Export-Import Policy
and such imports are made directly by the
import licence holders from various countries.
including China, Government have received
representations that low grade raw silk is also
being imported and these imports are affecting
the prices of indigenous raw silk. In order to
stabilise prices of indigenous raw silk, the
Government has revised input-output norms
for import of raw silk under the Advance
Licensing Scheme and also reintroduced pre-
shipment inspection of silk products exported
under this scheme. Besides. the facility of Value
Based Advance Licensing has also been
withdrawn in the case of silk textile
products.

(c) Since import of raw silk by Indian
licence-holders is basically a commercial
activity, Government of India has not sought
the reaction of any silk exporting country
including that of China.

[English]
Export of Carpets

4780 DR. GUNWANT RAMBHAU
SARODE : Will the Minister of TEXTILES be
pleased to state:

(a) whether the Government have finalised
any scheme regarding export of Indian Hand-
knitted carpets to Germany:
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(b) if so, the details thereof; and

(c) the names of the other countries to
whom such carpets are proposed to be
exported?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) The Government
has number of schemes to promote export of
Hand-knitted carpets to various countries
including Germany. These schemes include
participation in important trade fairs, organis-
ing buyer-seller meets in markets abroad and
deputation of trade delegations.

(c) Apart from Germany, which is the
largest importer of Indian Hand-knitted carpets
other countries importing such carpets are
USA, Switzerland. UK. Italy, Japan, Canada,
Netherlands. France, Australia & Saudi
Arabia.

Self Employment Scheme

4781. SHRI SHANTARAM POTDUKHE :
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether any measures have been taken
by the Government for effective implementa-
tion of self employment scheme for educated
unemployed:

(b) if so. the details thereof:

(¢) whether sufficient funds have been
allocated by the Government under the- self
employment scheme for educated un-
employed; and

(d) if so. details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b) District
Industries Centres. in consultation with the
Lead Banks of the respective areas, function as

the Nodal Agency for formulation of self-
employment plans, their implementation and
monitoring under the guidance of the State
Governments. The overall supervision is pro-
vided by the Development Commissioner.
Small Scale Industries. With the assistance of
the Banking Division of the Deptt. of Economic
Affairs and the Industry Departments of the
State Governments and Union Territory Ad-
ministrations. To improve the functioning of the
scheme for providing self-employment to the
educated unemployed (SEEUY) which is in
operation since 1983. Concurrent evaluation
studies of the scheme were got conducted by the
Office of the Development Commissioner.
Small Scale Industries through independent
agencies in 70 districts of 17 States/Union
Territories. The findings and recommendations
of these studies were communicated to the res-
pective State Governments/Union Territory
Administrations for taking necessary measures
for effective implementation of the scheme.
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(c) and (d) Central assistance to the
educated unemployed youth tal_gpg to self-
employment opportunities in Industry, Service
and Business ventures is in the form'of-capital
subsidy @ 25% on loans sanctioned and dis-
bursed to individual beneficiaries. Since the
inception of the scheme in 1983-84 till 1992-93,
15.93 lakh cases have been sanctioned loans
amounting to Rs. 3190 crores. The reserve Bank
of India has released capital subsidy of Rs. 601
crores so far.

Duty Free Wareh at Port C lexes

L 4

4782. SHRIMATI PRATIBHA DEVI-
SINGH PATIL: Will the Minister of
FINANCE pleased to state :

(a) whether the Government have any pro-
posal to permit a foreign enterprise to maintain
a duty-free warehouse within the port com-
plexes; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (M.V. CHAN-
DRASHEKHARA MURTHY): (a) No pro-
posal has been received from a foreign
enterprise to establish a warehouse in a port
complex.

(b) Does not arise.

Landing of a private aircraft at I.A.F. base in
Coimbatore

4783. SHRIMATI GIRIJA DEVI: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) whether a private Boeing aircraft from
Bombay to Coimbatore landed recently at the
IAF base at Sulur situated at the outskirts of
Coimbatore;

(b) whether the Government have enquired
into the circumstances leading to the landing of
the aircraft at the Sulur IAF base;

(c) if so, the details thereof, and

.
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(d) the steps taken or proposed to be taken
by the Government to check recurrence of such
cases in future?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) : (a) to (¢) An aircraft of Jet Airways on

-a flight from Bombay to Coimbatore on 5-5-93

landed at the nearby Sulur Airforce airfield
instead of Coimbatore. The incident occurred
due to failure of the pilots to identify the Coim-
batore aerodrome correctly. The Air Traffic
Controller at C simbatore-also had cleared the
aircraft for landing without having seen it
approaching the Coimbatore aerodrome.

*(d) The Director General of Civil Aviation
has advised the concerned agencies that the
instrument approach and landing charts of air-
fields vulnerable to wrong landings should con-
tain suitable note of caution about satellite
airfields. Air Traffic Controllers have been
advised that they should give landing clearance
to aircraft making visual approach at such air-
fields only after sighting the aircraft. The
operators have also been advised to give prior
briefing to pilots operating to such airfields.

[Translation)

Institutional Loans

4784. SHRI BIRSINGH MAHATO: Will
the Minister of FINANCE be pleased to
state :

(a) whether institutional loans have been
disbursed in the country;

(b) if so, the details thereof during the last
year, State-wise; and

(c) if not. the reasons therefor?
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THE MINISTER OF STATE IN THE AHMED) : (a) and (b) Yes, Sir, Details of finan-
MINISTRY OF FINANCE AND MINISTER cial assistance disbursed by the All India
OF STATE IN THE MINISTRY OF [Yinancial institutions, State-wise, are given in

the State, t attached.
PARLIAMENTARY AFFAIRS (DR ABRAR ' (&) Docs not aeiee

STATEMENT
State-wise Assistance Disbursed by All India Financial Institution During 1992-93

(Period : April-March) (Rs. crores)
SI State IDBI IFCI  ICICI  SIDBI IRBI EXIM TOTAL
No. BANK

1. Andhra Pradesh 612.7 1293 1579 1248 9.4 56 10395

2. Arunachal Pradesh 07 — - 04 - - 1.1

3. Assam 50.8 14.0 117 94 04 — 86.3

4.  Bihar 2251 21.6 126.1 142 43 - 3913

5. Gos 217 72 167 217 19 6.5 81.7

6.  Gujarat 1070.0 190.2 559.5 2830 133 215 21375

7. Haryana 136.4 71.7 612 1238 4.8 58 483.7

8.  Himachal Pradesh 1725 359 48.5 219 44 — 2832

9. Jammu & Kashmir 40 0.9 43 217 — — 119
10.  Kamnataka 3437 79.1 149.6 2171 129 654 867.8
1. Kerala 1135 75 416 1180 11 6.6 2883
12 Madhya Pradesh 360.6 180.0 205.0 702 6.0 89 830.7
13.  Maharashtra 1137.6 269.1 1042.8 351.6 347 559 28917
14. Manipur 0.1 —_ - 14 - - 15
15. Meghalaya 27 — — 15 — —_ 42
16. Mizoram 03 — - 0.1 — - 04
17. Nagaland 0.1 — — 05 0.6 —_ 12
18.  Orissa 1452 40.1 40.8 307 — — 256.8
19.  Punjab - 1016 1242 374 67.8 6.4 13 3387
20.  Rajasthan 508.0 168.2 1749 934 11.6 09 957.0
21.  Sikkim — — - 12 - - 12
2. Tamil Nadu 554.0 124.8 3093 2074 200 448 12603
23.  Tripura - -_ - 10 — — 1.0
24.  Uttar Pradesh 4321 187.4 1344 144.1 16.9 25 9174
25.  West Bengal 2254 398 1320 72.0 24.6 26.6 5204
26.  Union Territories 1132 416 59.8 195 106 218 326.5

Total 63380 17326 33152 20592 183.9 2741 13903.0
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[English]
NTC Mills in Karnataka

4785. SHRI G. MADEGOWDA : Will the
Minister of TEXTILES be pleased to state :

(a) the number of mills being run by the
National Textile Corporation in Karnataka;

(b) the number of mills out of those incur-
ring losses; and

(c) the steps taken by the Government to
make these mills profitable?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY) : (a) and (b) All the four mills
run by NTC in Karnataka incurred losses in
1992-93.

(¢) Government have approved a Tum
Around Strategy for NTC involving, inter-alia,
selective  modernisation, financial and
managerial restructuring and rationalisation of
surplus workforce under the voluntary retire-
ment scheme etc.

Negotiations between IBA and Workmen
Unions

4786. SHRI CHITTA BASU :
SHRI RAMESH CHENNITHALA :

Will the Minister of FINANCE be pleased
1o state:

(a) whether the bilaterial negotiations bet-
ween the Indian Banks’ Association and the
representatives of the Workmen Unions relat-
ing to pay. allowances, pension and service con-
ditions of bank employees have since been over;
and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) : (a) no, Sir.

(b) Does not arise.
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Bank dacoities in U.P.

4787. SHRI SWAMI SURESHANAND:
Will the Minister of FINANCE be pleased
to state:

(a) the number of persons including the
bank employees killed and injured during
dacoities in the public sector banks in Uttar

" Pradesh; and

(b) the compensation paid to the injured
persons and the details of the employment
given to the dependents of the deceased by each
of the public sector banks in Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) Information is being
cnllected and will be laid on the Table of
the House.

[Translation]
A
Welfare of Beedi Workers

4788. SHRI ANAND  AHIRWAR:
SHRI BARE LAL JATAV:

Will the Minister of LABOUR be pleased
1o state :

(a) the details of the programmes and the
schemes launched by the Government for the
welfare of Beedi workers in Gujarat and
other States;

(b) the number of Beedi workers likely to be
benefited during the current year by each of
these schemes/programmes; and

(c) the number of the programmes/schemes
under the consideration of the Government to
be launched in near future?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
P.A. SANGMA) : (a) A statement indicating the
schemes/programmes launched for the welfare
of beedi workers in all the States including the
State of Gujarat is enclosed.

(b) The information is being collected and
will be laid on the Table of the house.
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(c) At present there is no new proposal or
scheme under consideration of the
Government.

STATEMENT

Name of the Welfare Programmes and Schemes
introduced for Beedi Workers in. Gujarat and
other States

S Name of the Welfare Scheme
No.

1 2

HEALTH

1. Scheme for reservation of beds in T.B.
Hospitals for beedi workers.

2. Scheme for provision of Mobile/Static-
cum-Mobile/Static Medical Unit.

3. Reimbursement of actual cost of treat-
ment to beedi workers suffering from
Cancer.

4.  Scheme for grant of financial assistance
to the beedi workers (including
Gharkhata workers) for purpose of
spectacles.

5. Scheme for leprosy relief for Beedi
Workers.

6. Treatment of workers suffering from
Mental Disease.

7. Domiciliary treatment
patients.

8. Family Welfare Programme—for pay-
ment of Monetary compensation for
Sterilisation to the beedi workers.

9.  Maternity benefit scheme for female
beedi workers. '

10.  Scheme for reimbursement of expendi-
ture as a financial assistance to beedi
workers suffering from heart disease.

11.  Scheme for reimbursement of expendi-
ture as a financial assistance to beedi
workers for Kidney Transplantation.

12 Group Insurance Scheme for beedi
workers.

to the T.B.

EDUCATION

1. Award of Scholarship to the Children of
beedi workers (including Gharkhata
beedi workers).

2.  Financial Assistance to the school going
children of beedi workers for supply of
one set of dress.

§—5 LSS/ND/9%4

BHADRA 5, 1915 (SAKA)

Written Answers 106

1 2

RECREATION

Establishment of Audio Visual sets/
Cinema Vans/Exhibition of films.

2. Organising Sports, games, social and
cultural activities for beedi workers.

3. Holiday Home Scheme for beedi
workers.

4. Supply of T.V. Sets to the beedi Co-
operaive Society for beedi workers.

HOUSING

1. Build Your .Own House Scheme
(BYOHS) for beedi workers.

2.  Housing Schemes for Economically
Weaker Section of beedi workers..

3. Grant of subsidy to Co-operative
societies of beedi industry for construc-
tion of worksheds and godowns.

4. Group Housing Scheme for beedi
workers.

|English]

Banks in Rural Areas

4789. DR. ASIM BALA:

SHRI SANTOSH
GANGWAR :

KUMAR

Will the Minister of FINANCE be pleased
to state:

(a) whether the public sector and other
banks have been reducing their operations in
rural areas;

(b) if so, the reasons therefor and the
remedial measures proposed to be taken in this
regard; and

(c) the details of the branches of above
banks opened in rural areas of the country par-
ticularly Uttat Pradesh during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) The Reserve Bank of
India (RBI) has reported that the aim of the
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Branch Expansion Policy, 1985-90 was to
achieve a population coverage i 17.000 (1981
Census) per bank office in rural/semi-urban
areas. In hilly/tribal areas the population
criterion was relaxed to 10.000 per bank office to
ensure that branch expansion in such areas did
not lag behind. Having broadly achieved the
objective of the 1985-90 Branch Expansion
Policy, it has been left to the judgement of the
individual banks now to assess the needs for
additional branches in the respective service
areas of their branches under the 1990-95
Branch Expansion Policy. Under this current
policy banks are not permitted to close down
their loss making or other branches in rural
areas. As regard deployment of bank credit it
may be seen from the table below that the
outstanding advances of rural branches of
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scheduled commercial banks during the last
three years have been increasing:

Year Outstanding
advances
(Rs. crores)
December, 1990 17352
December, 1991 19688
December, 1992 22266

(c) Details of branches opened by public
sector and other banks in rural areas in U.P.
during the last three years are given in the State-
ment attached.

STATEMENT

List of branches opened by public sector & other banks in rural ares in Uttar Pradesh during last
three years

Name of the Bank Name of the Centre ' District
1 2 3
1. State Bank of India 1.  Dhyaria Almora
2. Kafra -do-
3. Dangoli -do-
4. Manan -do-
5. Kapkote -do-
6. Bhadahchauraha Sidharthanagar
7. Sikri Bakharia -do-
8. Chopra Chamoli
9.  Bhilsar (SMM) Barabanki
10.  Tarukhulwa (SMM) Deoria
11.  Naratanpur (SMM) “do-
12.  Janakpur (SMM) Gonda
13.  Raipuramishra (SMM) Pilibhit
14. Satharia Industrial State Jaunpur
15. Gurj Pithoragarh
16. Kande (Kande-Kirothi) -do-
17. Maithana Ghat Pauri Garhwal
18.  Dojadda ~do-
2 Allahabad Bank 1.  Pama Hamirpur
2. Duraval Sonbhadra
3.  Chatra -do-
4. Bargarh Banda
5.  Taraunha -do-
6. Dayali Bahreich
7.  Dopia (SMM) -do-
8.  Harharganj (SMM) Gonda
9.  Barjalpur (SMM) -do-
10.  Tanilia (SMM) -do-
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1 2 3
3. Bank of Baroda 1. Sidhnagar (SMM) Pilibhit
2. Kaich -do-
3. Akbarpur Buland Bhahr
4. Kamalpur -do-
S. Kudwat Banaras -do-
6. Baini Pratapgarh
7. Dharamganj Faizabad
8.  Patauna -do-
4.  Bank of India 1. Dullapur (SMM) Barabanki
2. Tekaitganj (SMM) -do-
3. Makanpur -do-
4. Durgapur Naubasta -do-
5. Rainso Hardoi
6. Hayat-ganj -do-
5. Central Bank of India 1. Daulaghat Almora
2. Kaithauli Ballia
3. Sirajam (SMM) Deoria
4, Vishnupura (SMM) -do-
5. Tamkuhi -do-
6. Mahuawa Buzura -do-
7. Kihauli Etawah
8. Naugwan -do-
6. Canara Bank 1.  Mahkampur Etah
7. New Bank of India 1. Ibrahimpatti Ballia
8.  Punjab National Bank 1.  Marchula Almora
2. Billekha -do-
3. Uamanpur (SMM) Barabanki
4.  Trishula Chamoli
5. Buchohakheri (SMM) Muzaffarnagar
6. Dudahi Deoria
7. Naharbalaganj Gonda
8  Jadharia -do-
9. Katahane (SMM) . Sidharthnagar
10.  Phirkh Pouri Garhwal
11. Sirakhal -do-
12. Debiokhal -do-
13.  Gaindkhal -do-
14.  Cheilusain -do-
15. Dawrgarh Tehri Garhwal
16. Hebatpur Hardoi
9.  Syndicate Bank 1. Ladawali Moradabad
e Alaknanda Gramin Bank 1. Ladoli Chamoli
2. Gumkhol Pouri Garhwal
11.  Hindon Gramin Bank 1.  Bhainsora Bulandshahar
2. Bihata ~do-
12. Ganga Yamuna Gramin 1. Karwa Dehradun
Bank
13.  Kanpur Kshetriya 1. Pukhraya Kanpur Dehat

Gramin Bank
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Establishment of Finance Companies

4790. SHRI V. DHANANJAYA KUMAR :
Will the Minister of FINANCE ¥¢ pleased
to state:

(a) whether the Government are aware of
establishment of large number of finance com-
panies under different style and names in
the country;

(b) if so, the regulatory measures contem-
plated for proper functioning of such
institutions;

- (c) the impact of these institutions on the
economy of the country; and

(d) whether these institutions are governed
by banking regulations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) Yes, Sir.

(b) Reserve Bank of India (RBI) have repor-
ted that the deposu-tahng activities of the
financial companies are, at present, regulated
under the directions issued by RBI and the
National Housing Bank. RBI had appointed a
Working Group on Financial Companies
{Shah Committee) which has inter alia sugges-
ted entry norms for new financial companies.
These norms include a minimum capital of Rs.
50 lakhs and a cooling period before the com-
panies can start accepting deposits. This Group
has also suggested introduction of prudential
norms for income-recognition, transparency of
accounts, provisions for bad and doubtful debts
and capital adequacy based on risk weighted
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assets and off-balance sheet items. The sugges-
tions of this Group have been accepted by RBI
‘in principle’ and will be implemented in a
phased manner.

(c) Financial Companies are an important
constituent of the financial sector along with
commercial banks and financial institutions.
Their role is likely to increase in the coming
years.

(d) No, Sir.
Foreign aid for Development of Projects

4791. SHRI TEJ NARAYAN SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Government have decided to
give the entire amcunt to states received as
foreign aids for the development of various
projects;

(b) if so, the details thereof; and

(c) the total foreign aid released by the
Union Government during each of the last
three years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) Yes Sir. It has been
decided to release an amount equivalent to
100% of external disbursement, as additional
central assistance to State Government on
account of externally aided projects in all sec-
tors, on or after August 1, 1992.

(c) The total foreign aid passed on by the
Union Government during the last three years,
State-wise is given in the statement attached.

STATEMENT
Additional Central assistance for externally aided projects released to State During 1990-91 to 1992-93

(Rs. in crores)

States 1990-91 1991-92 1992-93

1.  Andhra Pradesh 68.05 290.77 625.90

2. Assam 265 174 5.00

3. Bihar 19.84 1729 34.00

4.  Gujarat 172.89 44541 329.66

5. Haryana 3521 3242 64.24

6. Himachal Pradesh 21.99 31.67 47.96

7. Jammu & Kashmir 691 7.1 715

8 Karnataka 57.91 13841 297.84

9. Kerala 46.11 43.65 78.76

10. Madhya Pradesh 4781 96.11 81.27
11.  Maharashtra 139.86 22861 31094
12.  Orissa 46.90 78.00 127.56
13. Punjab 4.00 16.30 71.65
14.  Rajasthan 1244 39.88 67.04
15. Tamil Nadu 142.61 241.56 289.05
16.  Uttar Pradesh 292.68 845.58 780.52
17. West Bengal 41.10 88.49 118.47
Total 1159.05 2643.34 333643
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Branches of UTI in Gujarat

4792. SHRIMATI BHAVNA
CHIKHALIA. Will the Minister of FINANCE
be pleased to state:

(a) whether the Government propose to
open branches of the Unit Trust of India in
Gujarat during the current financial year;

(b) if so, the details thereof along with their
locations; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) The Unit Trust of India
(UTI) has no immediate plans to open
additional branches in the State of Gujarat.

(c) Out of the four branch offices in
Gujarat, three have been opened in recent
years. UTI has indicated that it would first like
to consolidate its business in these new offices
before expanding the network of branches as
there are high costs involved in opening
further branches.

P.S.U. Shares disinvestment

4793. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of FINANCE
be pleased to state:

(a) whether Indian Merchants’ Chamber
(IMC) have proposed disinvestment plan for
LIC and GIC and other PSUs;

(b) if so, the details thereof and the reac-
tion of the Government thereto; and

(c) the estimates of funds to be mobilised
through disinvestment during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR, ABRAR
AHMED): (a) to (c¢) A Committee headed
by Shri RN. Malhotra, former Governor of
Reserve Bank of India was set up by the
Government of India in April, 1993 to suggest
reforms in the Insurance Sector aimed at
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introducing a more competitive environment
subject to suitable regulation and super-
vision. The Committee will consider among
other things, the submissions made by the
Indian Merchants’ Chamber (IMC) also. The
recommendations of the Committee which are
expected by October, 1993, will be considered by
the Government of India thereafter.

Funds to Andhra Pradesh for Agriculture
Development

4794. DR. KVR. CHOWDARY: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the funds allocated to Andhra Pradesh
for agriculture development during 1992-93 and
1993-94;

(b) the actual amount utilised by the
Government of Andhra Pradesh;

(c) whether the Government of Andhra
Pradesh sought additional funds during the
current financial year; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) The
approved outlay for the years 1992-93 and 1993-
94 and actual expenditure during 1992-93 in res-
pect of Agiculture and Allied Activities (in-
cluding Forestry and Wild life) in the State’s
Annual Plans for Andhra Pradesh are as
given below:

(Amount in Rs. crores)

Approved  Revised

Year outlay estimates
(revised)
1992-93 45.26 5337
1993-94 59.87 —_—
(©) No, Sir.

(b) Does not arise.
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Study for Box-N Wagon

4795. SHRI UPENDRA NATH VER-
MA: Will the Minister of FINANCE be
pleased to state:

(a) whether the overhead study for Box-N
Wagon is in progress;

(b) whether study of all the units is pro-
posed to be carried out to prevent mani-
pulations in the results;

(c) whether overhead rates for private
companies and public sector would be deter-
mined separately as against the weighted
average which was being done to give benefit to
private sector units; and

(d) the time by which the results of the
study are likely to be known?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d) The Cost Accounts Branch of the Ministry
of Finance have already submitted their Report
on overhead study in respect of wagons, includ-
ing Box-N Wagons, to the Ministry of
Railways. It covers all the units. The
overhead rates for private companies, public
sector companies and for the industry as a
whole, as required by the Ministry of Railways,
were indicated in the Report.

Setting up of rural industries in Gujarat by
SIDBI

4796. SHRI CHHITUBHAI GAMIT:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Small Industries Develop-
ment Bank of India has formulated any project
1o set up rural industries in Gujarat;

(b) if so, the details therof: and

(c) the schemes proposed to be formulated
by SIDBI for Gujarat during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (¢) The Small Industrial
Development Bank of India (SIDBI) has
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reported that it has been providing assistance to
units in the tiny and SSI sectors under its
refinance schemes in all the States and Union
Territories including Gujarat. This assistance
has created employment opportunities in the
State including rural as well as tribal areas.

SIDBI has also initiated various promo-
tional activities in the State of Gujarat like
(i) Rural Entrepreneurship Development Pro-
gramme, (ii) Assistance in setting up of a train-
ing Centre for rural Women to train them in
assessment of credit needs, (iii) Special Pro-
gramme for Technology Upgradation of the salt
and salt based industries identified in Kutch
region, (iv) Entrepreneur Development Pro-
gramme for Women belonging to rural areas
and (v) Management Assistance Development
Programme for small scale units to non-
technical graduates including those from
rural areas. )

Selection of Income Tax cases for scrutiny

4797. SHRI ANKUSHRAO RAOSAHEB
TOPE: Will the Minister of FINANCE be
pleased to state:

(@) whether the central Board of Direct
Taxes proposes to change the system of selec-
tion of income-tax cases for scrutiny;

(b) if so. the details of the changes pro-
posed; and

(c) the time by which the new system is
likely to come into force?

THE MINISTER OF STATE IN THE
MINISTRY . OF FINANCE (SHRI
M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir;

(b) does not arise; and
(c) does not arise.
{Translation)

Grants to voluntary organisations in Maha-
rashtra

4798. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of LABOUR
be pleased to state:

(8) the details of the voluntary organi-
sations provided grants for the welfare of the
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workers in Maharashtra during each of the last

two years indicating the amount of grants pro-
vided to them;

(b) whether the Government have re-
viewed the working of these organisations;
and '

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
PA SANGMA): (a) No grants for the welfare
of workers have been provided to voluntary
organisations in Maharashtra during the last
two years.

(b) and (¢) Do not arise.

|English)
Flights from: Trivandrum Airport

4799. SHRI A CHARLES: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the number of international flights
introduced after the Trivandrum airport was
declared as an international airport; and

(b) theinternational flights that were being
operated prior to that?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) After Trivandrum was
declared an international airport. Gulf Air
introduced four services per week from lst
July, 1991.

Before Trivandrum acquired the status of an
international airport, Air India, Air Lanka and
Indian Airlines were operating international
flights from there.

Smuggling across Rajasthan

4800. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased
to state:

(a) whether smuggling across the border of
Rajasthan has increased steadily as reported in
the ‘Hindustan Times’ dated August 2, 1993
under the caption ‘Smuggling gets murkier
in Rajasthan’;

BHADRA §. 1915 (S4KA)

Written Answers 118

(b) the extent to which the Pakistani
intelligence agencies are involved in the smug-
gling and the action taken by the Government
to check the same;

(c) the number of cases of smuggling taken
place in the Rajasthan border during each of
the last twelve months; and

(d) the action taken or proposed to be
taken by the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
M.V. CHANDRASHEKHARA MURTHY):
(a) to (c) Smuggling being a clandestine activity
it is not possible to precisely quantify the extent
of smuggling. Auvailable intelligence indicates
indirect nexus between the smugglers and
Pakistan Intelliegence Agency ISI. Anti-
Smuggling agencies remain vigilant and close
coordination is being maintained among all the
agencies concrned with the prevention and
detection of smuggling.

(d) Anti-Smuggling agencies are vigilant
against smuggling activities. The Customs for-
mations have been equipped with wvehicles,
vessels, firearms, etc. Sophisticated equip-
ment like metal detectors, night vision
binoculars, etc. are being increasingly uti-
lised. Telecommunication network has been
provided wherever considered necessary.
Close coordination is being maintained among
all the agencies concerned with the detection
and prevention of smuggling.

[T¥ranslation)
Employees Provident Fund
4801. SHRI SATYA NARAYAN JATIYA:
Will the Minister of LABOUR be pleased to
state:
(a) whetherthere is any proposal to amend

the Employees Provident Funds and Mis-
cellaneous Provisions Act, 1952; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
PA SANGMA): (8) Yes, Sir.

() ABill to amend the Employees’ Provi-
dent Funds and Miscellaneous Provisions Act,
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1952 for empowering the Central Government
to frame a pension scheme has begy introduced
in Rajya Sabha. .

|English]
Contribution to PF

4802. SHRI PRATAP SINGH: Will the
Minister of LABOUR be pleased to state:

(a) the number of cases for recovery of
dues pending for more than three years on
account of contribution to the Provident Fund
from the defaulting establishment, as per Com-
ptroller and Auditor General of India Report
No. 15 of 1992;

(b) the principal amount and interest
thereon and the name of establishment
involved in non-payment of Employees Provi
dent Fund contribution; and

(c) the steps taken by the Government to
recover the same?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA SAN-
GMA): (a) to (c) According to the report of
the CAG (No. 15 of 1992) as on 31-3-1991, an
amount of Rs. 96.03 crores was outstanding on
account of Employees’ Provident Fund dues
against 11,029 establishments. The amount of
interest and damages is assessed after recovery
of the principal amount. The year-wise infor-
mation about the dues pending recovery is not
maintained. As the number of defaulting
establishments is quite large, it is difficult to fur-
nish their names. However, necessary legal
and penal action is being taken to recover the
amount outstanding against the defaulting
establishments.

Income Tax collections from Traders in
Gujarat

4803. SHRI CHANDRESH PATEL:
Will the Minister of FINANCE be pleased
to state:

(a) the details of the collections made by
the Income Tax department in Gujarat under
the Scheme declared for small traders;

(b) whether the department has made sur-
veys in the various districts of the State in
this regard:
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(c) if so, the outcome thereof; and

(d) the action initiated against the persons
found guilty in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA  MURTHY): (a)
Collection in Gujarat under the new Income tax
Scheme for small traders, entrepreneurs, pro-
fessionals etc. during 1992-93 was Rs. 63.75
lakhs and during 1993-94 (upto 31-7-93) Rs.
10.85 lakhs.

() and(c) Surveysu/s 133B are conducted
by the Department to find out the assessees who
are neither on the GIR nor have paid taxes
under the Presumptive tax Scheme. On
account of publicity campaigns organised by
the department through newspapers. radio and
meetings with the prospective assessees under
the Scheme, 4507 assessees in Gujarat came for-
ward and had taken advantage of this
Scheme.

(d) Since the Presumptive tax Scheme
voluntary, no action is contemplated against the
persons who do not opt forit. However, if as a
result of Survey. a person who is not assessed to
tax is found out (and who has not opted for the
F.esumptive tax Scheme) proceedings under
the Income tax Act is taken to assess his income
and where called for, penalty is levied and pro-
secution launched.

Children in Glass Industry

4804. DR. KRUPASINDIIU BHOL:  Will
the Minister of LABOUR be pleased to
state:

(a) the number of children working in dif-
ferent glass factories, State-wise:

(b) whether the child labourers are being
exploited by their employers in those
factories; and

(c) if so, the steps taken by the Govern-
ment to save them?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A. SANG-
MA): (a) Authentic data on child labour,
industry-wise is not available in 1981 census
figures. Census figures of 1991 are yet to be
compiled.
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(b) and (¢) Government are aware that
children work in glass industries under difficult
circumstances. Necessary steps including
legislation and strict enforcement measures;
welfare programmes for child labour; genera-
tion of consciousness amongst parents,
employers and public at large are being taken
bythe Government. A National Child Labour
Project has also been set up in Ferozabad for
children withdrawn from employment in
glass industry.

India’s Credit rating

4805. SHRI GURUDAS KAMAT:
SHRI TARA CHAND KHAN-
DELWAL:

Will the Minister of FINANCE be pleased
to state;

(a) Whether international credit rating
organisations are unlikely to upgrade India’s
rating inspite improvement in balance of
payments position;

(b) if so, the reasons therefor;

(c) whether any request has been made to
review the credit rating of the company;

(d) if so, whether these agencies have
decided to review India’s ratings; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) and (b) ° While Government
have not received any indications in this regard
from the international rating agencies, their
general tendency is to downgrade ratings quic-
kly at the first signs of trouble and be cautious
of revising ratings upwards.

(c)to (e) No, Sir. Credit rating agencies,
however, conduct periodic reviews of their
ratings on their own.

Self Employment

4806. SHRI RAINATH SONKAR SHAS-
TRI: Will the Minister of LABOUR be pleased
to state:

(a) the number of unemployed graduates
and others on the rolls of Employment
Exchanges and since when;
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(b) whether the Government have drawn
up any scheme to offer self~employment oppor-
tunities to unemployed graduates and others in
the country to check the unemployment;

(c) if so, the details thereof;

(d) whether there is any proposal to bring
out a White Paper on increasing unemployment
in the country; and

(e) 1if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA
SANGMA): (a) The number of graduates and
other job-seekers, all of whom are not
necessarily unemployed, on the live register of
employment exchanges as on 31-3-1993 was
363.06 1akhs. Data regarding the period during
which job-seekers remain on the Live Register
of the Employment Exchanges is not main-
tained.

(b) and (c) Important among the on-going
Central/Centrally Sponsored self-employment
schemes are the Integrated Rural Development
Programme (IRDP), Scheme for Urban Micro
Enterprises (SUME) under Nehru Rozgar
Yojana (NRY), and the Scheme for Self-
Employment for Educated Unemployed Youth
(SEEUY). Some of the State Governments are
also having their own self-employment pro-
grammes.

(d) and (e) There is no proposal to bring out
a White Paper on increasing unemployment in
the country. The Eighth Five Year Plan gives
sufficient details on the employment/unem-
ployment situation in the country and the
employment strategy proposed to tackle unem-
ployment.

Welfare of Coconut Workers

4807. SHRI GM.C. BALAYOGI: Will the
Minister of LABOUR be pleased to state:

(a) whether Government have framed any
scheme for the welfare of the coconut wor-
kers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P.A. SANG-
MA): (a) No special scheme has been framed
in the Ministry of Labour for the welfare of thie
coconut workers.

(b) Does not arise.
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Hill Area Programmes Commitlee

4808. SHRI ANADI CHARAN DAS: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether two Standing Committees
were set up in the past in the Planning Commis-
sion to oversec hill area development pro-
gramme:

(b) whether the Standing Committee still
exist; and

(c) if so, the recommendations thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (c) The two
Advisory Commitiees, one for the Himalayan
Hill Areas and the other for Western Ghats,
which existed earlier, were replaced by a single
Advisory Committee on Hill Areas in January,
1986. This Advisory Committee has been
reconstituted from time to time, the last re-
constitution being effected on 18th November,
1991. The Committee has Dgputy Chair-
man. Planning Commission as its Chairman
and its term is upto 31st March, 1997. The
Committee advises on matters relating to plan-
ning for socio economic development of hill
areas. '
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[Translation)
Utilisation of Airports

4809. SHRI SHARAD YADAV: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the names of such airports in the coun-
try which were having airstrip and necessary
landing facilities previously but do not possess
these facilities at present, in each State/
Union Territory;

(b) the date upto which passenger planes
used to be landed at each of these airports;

(c) whether these airports are landing
worthy at present;

(d) if so, the details thereof; and

(¢) thedetails of the plan for making use of
these airports?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) Thenames of the airports of
National Airports Authority and the datesup to
which passenger planes were operating at these
airports are given in the Statement.

(c) and (d) These airports are non-opera-
tional now.

(¢) The operators have shown no interest
to operate from these airports.

STATEMENT
SI. Name of the Airport Date up to which passenger
No. planes used to operate
1 Akola (Maharashtra) " December, 1988
2. Sholapur (Maharashtra) July, 1991
3. Kamnlpur (Maharashtra) September, 1990
4. Deesa (Gujarat) August, 1991
s. Bilaspur (Madhya Pradesh) November, 1990
6. Satna (Madhya Pradesh) November, 1990
1. Kota (Rajasthan) November, 1991
8. Pantnagar (Uttar Pradesh) January, 1991
9. Warangal (Andhra Pradesh) February, 1988
10. Cuddapah (Andhra Pradesh) September, 1989
11 Mysore (Karnataka) September, 1989
12 Gaya (Bihar) November, 1990
13. Passighat (Arunachal Pradesh) November, 1990
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|English)
Mishap at Calicut Airport

4810. SHRI R. SURENDER REDDY:
Will the Minister of CIVIL AVIATION AND
TOURISM bg\pleascd to state:

(a) Whether a large number of passengers
and the crew members abroad the East West
Airlines on Bombay-Kozhikod flight had a
miraculous escape when the aircraft overshot
the runway afler landing at Calicut airport in
Kerala on July 29, 1993;

(b) if so, the details of the mishap indicat-
ing the total number of persons involved
therein;

(¢) whether any preliminary enquiries
have been made as to the causcs of the mishap,
if so, the details of the findings thereof;

(d) whether the Government propose 1o
institute 2 full enquiry into the matter, and

(e) if so, the details thereof;

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) East West Airlines Boeing-
737 aircrafl, while on a flight from Bombay to
Calicut, over-shot the runway after landing at
Calicut Airport on 29-7-93. There were 123
persons on board the aircraft including crew
members. No passenger nor any crew mem-
ber was reported to have suffered injuries.

() to (¢) The incident is under investigation
by Director (Air Safety), in the Directorate
General of Civil Aviation, Bombay.

Smuggling of Gold

4811. SHRI SANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased
to state:

(a) whether during the later half of July
last there was a mad rush to buy gold and silver
following sharp rise in prices of precious metals
in ‘the international market;

(b) if so, the main factors for the upswing
in the international market; and

(c) the approximate quantity and value of
gold seized by the Customs during the current
year uptil July 31, 1993 and in whose custody it

is kept presently and its mode of disposal by

the Government?
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THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M. V.

CHANDRASHEKHARA MURTHY): (a) and
(b) During the month of July, 1993 prices of gold
and silver had shown an upward trend in the
international market. Available reports do not
indicate any spectacular increase in demand in
the domestic market. Main reasons for spurt
in the prices of gold and silver in the inter-
national market in July 1993 were:

(i) Speculation in London Market that gold
prices will rise further;
(ii) Bulk purchases of gold by China and
Japan.
() The approximate quantity of gold
seized by the Customs during the current calen-
dar year upto July 1993 is given below:

Quantity Value
(in Kgs) (in Rs/lakhs)
705 2909

~Seized gold remains in the Department’s
custody till it is transferred to Government
mint.

Public Debt Act, 1944

4812. SHRI RAM NAIK: Will the Minister
of FINANCE be pleased to state:

(a) whether a committee constituted in
1985 to examine the operations of the .Public
Debt Act, 1944 has submitted its report to
the Government;

(b) if so, the main recommendations made
by the Committee; and

() the steps being taken by the Govern-
ment and Reserve Bank of India to implement
these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY)X (a)
Yes, Sir.

(b) The recommendations made by the
Committee were designed to simplify and
rationalise the rules and procedures and related
mainly to raising and servicing of the debt
covered by the Public Debt Act, 1944, form of
Government securities, transfer and registra-
tion of the securities, nomination facilities, pro-
cedure for payment in case of death of holders
or loss of securities, etc.

(©) The recommendations of a procedural
nature which do not require amendment of the
Public Debt Act have by and large already been
implemented. Recommendations which re-
quire amendment of the Public Debt Act are
under process.
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Housing Projects of LIC Policy Holders

4813. SHRI SYED SHAHABUDDIN: .

Will the Minister of FINANCE be pleased
to state:

(a) the number of housing projects in the
country financed by LIC for Policy holders,
completed and under implementation, as on
March 31, 1993;

(b) the location of such projects, if any, in
Bihar; and

(c) the number of housing finance loans
sanctioned in the country as a whole, in Bihar
and in the districts of Kishanganj, Araria and
Pumea of Bihar during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR

AHMED): (a)
As on 31-3-1993
No. of completed No. of Projects under
Projects implementation
13710 1299
() None.

() The number of Housing Finance
Loans sanctioned in the year of 1992-93 are
as under:

(0 Al India 12312
(i) Bihar 511
(iii) Districts of:
(a) Kishanganj .. 1
(b) Araria .. 4
(c) Pumea .. 49
[Translation)
Child Labour

4814. SHRI SANTOSH KUMAR GANG-
WAR: Will the Mmmer of LABOUR be pleased
to state:

(8) whether some organisations are raising
the problems of child labour in foreign coun-
tries also;

(b) if so, the names of such organisa-
tions;

(c) whetherthe aforesaid organisations are
receiving financial assistance from foreign
countries;

(d) if so, the details thereof; and
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(¢) the steps taken by the Government to
counter such propaganda and action taken
against those organisations?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A. SANG-
MA): (a) and (b) Questions have been raised by
the media and by some NGOs including the
South Asian coalition against Child Labour in
several West European countries and in the
United States on the prevalence of child labour
in India.

(c) Gowt. is not aware of financial assis-
tance being received by any such organisation
from foreign countries.

)
(d) Does not arise.

(¢) The Embassy of India, Washington has
held various meetings to disseminate informa-
tion about the problem of child 1abour in India
and the steps tiken by the Gowt. of India to
eradicate this problem. It has been stressed
that exploitation of children is banned by law in
India and machinery for enforcement of these
laws is being strengthened. GoWt. is continu-
ing its effort at putting this matter into its correct
perspective and at countering anti-India pro-
paganda on this subject.

[English]

Recruitment in [.T.D.C. and Department of
Tourism

4815. SHRI LOKANATH CHOUDHU-
RY: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether any directives/instructions
had been in force during January, 1988 to July,
1993 imposing ban on new recruitment in the
Government and the public sector offices;

(b) if so, the details thereof;

(c) whether the same were implemented in
the India Tourism Development Corporation
(TDC) and the Deparument of Tourism;

(d) if not, the number of persons recruited
in the ITDC and the Department of Tourism
and the reasons for not implementing the above
directions/instructions; and

(¢) the details of the posts abolished/
identified for surrender in the ITDC and the
Department of Tourism in the economy drive,
category-wise?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD):
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Department of Tourism

(a) and (b) The instructions have been issued from

time to time the latest being order No. 7
(M-E (Coord)/93 dated 3-5-93 (copy
attached) Statement L.
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ITDC.

The instructions were issued to ITDC by
the Department of Tourism vide letter No.
6/15/91-PSU (T) on 7-2-1991 (copy atta-
ched) Statement-II.

©) Yes, Sir, Yes, Sir,
@ Does not arise. Does not arise.
© Twenty one non-gazetted posts in the In accordance with the economy drive,

Government of India Tourist Officers
overseas at Chicago, Singapore, Stock-
holm, New York, Los Angeles, Toronto,
Milan, Amsterdam, Sydney, Tokyo,
Bangkok and London were abolished
during the period 1990-91.

ITDC introduced Voluntary Retirement
Scheme (VRS) for a limited period of two
months ie. from 1-4-92 to 1-6-92. Under
this scheme, a total number of 973
employees have taken retirement. Cate-
gorywise details are given as under—

Executives : 98
Non-Executives 875
TotaL 973

As per the terms of Voluntary Retirement
Scheme, approved by the Government, the
posts held by the employees who opted for
VRS stand abolished.

STATEMENT I
No. 7 (T)-E (Coordy93

GOVERNMENT OF INDIA
MINISTRY OF FINANCE

Department of Expenditure

New Delhi, the 3rd May, 1993

OFFICE MEMORANDUM

SuBJECT: Economy in administrative expenditure of the Government__Ban on creation of posts/
filling up of vacancies—Guidelines for processing of cases.

The undersigned is directed to refer to this Ministry’'s OM. No. F.7 (1)-E.Coord/84 dated the
20th June, 1984 as amended from time to time on the subject indicated above and to state that
instruction already exist for ban on creation/filling up of posts and the procedure for relaxation
thereof in exceptional circumstances. Some doubts which arose in this regard were also calrified
from time to time. Further clarifications are, however, being sought by various Ministries/
Departments etc. regarding the following two points. The matter has been considered in this

Ministry and the correct position is clarified below against each point :—

()

®)

Points
Whenever higher level posts are aboli-
shed, whether junior level posts are also
to be abolished as a consequence
thereof.

If a post is vacant or held in abeyance for
some time, whether the post can be filled
up or revived, as the case may be. by the
administrative Deptt/Ministry.

Clarifications

Yes, whenever higher level posts are
abolished, it will be necessary to abolish
personal/supporting staff of that higher
level post(s) simultaneously. In addition
to such abolition, it will also be desirable
to have a work study conducted to deter-
mine what other restructuring and aboli-
tion of lower level posts would be required
as a result of abolition of the higher
post(s).

If a post is held in abeyance or remains
unfilled for a period of one year or morr it
would be deemed to be abolished. In-
tegrated Finance of each Ministry/De-
pantment may monitor abolition of such
posts and ensure that abolition orders are
issued within one month of the post
remaining unfilled/held in abeyance for
the period of one year. If the post is
required subsequently, the prescribed pro-
cedure for creation of new posts will have
to be followed, ie. as briefly set out
below :
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PLAN POSTS
Grour ‘A’ Posrs Approval of Finance Minister will be required.
Grour ‘B, ‘C' & ‘D’ Posts May be created with the approval of Secretary of the

administrative Ministry/Department provided :—

(i) Theexpenditure on establishment is within 10% of
the project cost;

(ii) The posts to be created are in conformity with the
prescribed norms; and

(iii) Group ‘A’ post(s), if necessary, have been
approved by the Finance Minister.

NON-PLAN POSTS

(i) GrROUP ‘A’ POSTS OF AND ABOVE THE  May be created with the approval of Cabinet after
LEVEL OF JOINT SECRETARIES obtaining the approval of Finance Minister.
(Rs. 5900—6700)
(ii) GROUP ‘A’ PosTs BELOW THE LEVELOF  May be created with the approval of Finance
JOINT SECRETARY AND GRoUP ‘B, ‘C’  Minister.
& ‘D’ Posts
Creation/filling up of posts both Plan and Non-Plan is
to be done after the posts which have been found sur-
plus as a result of review. have been abolished.

For creation of Non-Plan posts matching savings are
required, which should be by surrender of posts in the
same group or of posts in the immediate line of
promotion.

Posts which are found justified on the basis of
workload and functional justification can only be
created.

2. All Ministries and Departments are requested to kindly note the above clarifications for
strict compliance, particularly in view of the need for adopting austerity measures for containing
Government expenditure in the present economic scenario. They may also issue instructions to
their attached and subordinate offices (including UT. Admn) and monitor complian-
ce. Autonomous Bodies under the control of Ministries/Departments may also be asked to follow
these clarifications mutatis mutandis.

3. Hindi version is enclosed

Sd/-
Joint Secretary to the Gowt. of India

To
All Ministries/Departments to the Government of India. etc. etc. (as per standard
distribution lists).
All F.A. (by name).

STATEMENT 11

GOVERNMENT OF INDIA
Department of Tourism

D.O. No. 6/15/91-PSU (T) 7th February, 1991
Dear Shri Chandra,

Dy. PM. has desired that we may review the staff position of ITDC in all groups ‘A".‘B’, ‘C’' &
‘D’ categories and take stock of sanctioned posts, filled, vacant and also the Recruitment Rules and
procedure for filling up these posts. He has further ordered that until this is done and orders
obtained from Dy. P.M. no posts hence-forth should be filled up in ITDC. In case there is any
urgency for filling up these posts for any specific reason, the case may be putup for DPM’s informa-
tion and/orders separately. I would request you to kindly issue necessary directions to all con-
cerned immediately and send us an action taken/compliance report after doing the review of all
staff belonging to all categories, namely, ‘A’, ‘B’, ‘C’ & ‘D’ as desired by DPM on above
lines.

I shall be greateful if a compliance report on above lines is sent to me for information of DPM
at the earliest.

Yours sincerely,
Sd/-

(Mrs. RENU SAHNI DHAR)
Additional Director General.
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Closure of NTC Mills

4816. SHRI ANNA JOSHI: Will the
Minister of TEXTILES be pleased to state:

(a) the number of National Textile Cor-
poration Mills which have been closed down
throughout the country during the last three
years, State-wise; and
these

(b) the reasons for closure of

mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) Two mills under
NTC. one in Gujarat and the other in
Tamilnadu were not restarted after take over/
rationalisation. No activities are underway in
18 mills (1 in Karnataka, 2 in West Bengal, 8 in
Gujarat and 7 in U.P.) under NTC, due to shor-
tage of working capital etc.

Review of public sector banks and financial
institutions

4817. SHRIMATI VASUNDHARA RAJE:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Government have re-
viewed the performance of public sector banks
and financial institutions;

(M) if so, when and the outcome of the
review; and

(c) theefforts made to improve, strengthen
and expand the public sector banks and finan-
cial institutions during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (¢) The Government had
constituted a Committee on the Financial Sys-
tem under the Chairmanship of Shri M.
Narasimham to examine all aspect relating to
the structures, organisation functions and pro-
cedures of the financial system. The Commit-
tee submitted its report on 20th November,
1991. Pursuant to the recommendations of the
Committee, several policy initiatives have been
taken. These include reduction in Statutory
Liquidity Ratio (SLR) and Cash Reserve Ratio
(CRR), simplification of interest rate structure,
prescribing of norms in respect of capital
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adequacy, income recognition and provisioning
requirements, revision of balance sheet and
profit and loss formats for ensuring greater
transparency, revision of guideiines for branch
licensing, conversion of Industrial Finance
Corporation of India (IFCI) into a Company,
issue of guidelines on entry of new private sec-
tor banks. measures aimed at liberalisation of
the capital market, vesting of SEBI with
statutory powers. equal treatment of various
Mutual Funds in the area of tax concessions,
etc. Government have decided to implement
the recommendations of the Committee in a
phased manner.

Government and RBI have also been taking
from time to time such measures as are con-
sidered appropriate for improving the perfor-
mance and profitability of public sector banks
and financial institutions.

Loan schemes for weaker sections

4818. SHRI GOPI NATH GAJAPATHI:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Government have intro-
duced some loan schemes for weaker sec-
tions:

(b) if so, the loan schemes introduced for
the weaker sections in Orissa;

(c) whether the Government have made
any review on the implementation of these loan
schemes in Orissa: and

(d) if so. the brief outlines thereof during
last-three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (d) The scheduled com-
mercial banks are under instructions of the
Reserve Bank of India (RBI)to lend 10% of their
total advances or 25% of their priority sector
advances to weaker sections. Weaker sections
consist of (i) small and marginal farmers land-
less labourers, tenant farmers and share crop-
pers, (ii) artisans, village and cottage industries,
(iii) beneficiaries under Differential Rate of
Interest Scheme (iv) Integrated Rural Develop-
ment Programme (IRDP) beneficiaries,
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(v) beneficiarics under Scheme for Urban
Micro Enterprises (SUME), and (vi) SC/ST
beneficiarics.  The performance of public sec-
tor banks in the matter of extending credit assis-
tance to wecaker sections is reviewed by the
Board of Dircctors of the Banks. the Govern-
ment of India as well as Reserve Rank of India
(RBI) periodically and suitable steps are taken
10 set right deficiences noticed.  The disbur-
sements mady by all scheduled commercial
banks in the State of Orissa to weaker sections
during the year ending Junc 1989, 1990 and 1991
(lates! available) are given below:

(Accounts in lakhs, Rs. in crores)

Weaker Sections

Accounts  Amount

Disbursement during the  3.30 89
ycar 1988-89 (July-June)

1989-90 (July-Junc) 3.20 98

1990-91 (July-Junc) 3.19 106

NTC llolding Company, New Dclhi

4819. SIIRIMATI SIIEELA GAUTAM:
Will the Minister of TEXTILES be pleased
1o state:

(a) whcther there is any proposal to wind
up the NTC llolding Company located in
New Delbi:

(b) ifso. the details thercof and the reasons
therefor: and

(c) the steps taken or proposed to be taken
by the Gowt. regarding absorption of the
cmployees of this Holding Company?

THE MINISTER OF STATE OF TIIE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a)to(c) The Sub Commit-
tee of the Special Committee for consultation
on NTC matters has reccommended winding up
of the liolding Company and its replacement
by a Cell 1o monitor and review the perfor-
mance of the mills of NTC on grounds of
cconomy. The recommendations of the Sub
Committee are 10 be submitied to the Special
Committecc on NTC matters before any final
decision is taken on them.
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World Conference on Iuman Rights

4820. SHRI SHIRAVAN KUMAR PATEL:

will the Minister of LABOUR be pleased to
state:

(a) whether five non-Government orga-
nisations from India, Nepal, Bangladesh and
Pakistan had urged the UN World Conference
on human rights recently held in Vienna, to ask
the member countries to enact the legislations
regarding import of goods made fully or partly
with child labour; and

(b) if so, the reaction of the Union Govern-
ment thereto?

THIE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA
SANGMA): (a) As intimated by the Ministry of
External Affairs, there was not reference to any
proposal to restrict import of goods made fully
or partly with child labour either in the
Declaration of the World Conference or in
recommendations of the NGO forum forwar-
ded to the World Conference on Human
Rights.

(b) Does not arise.

Swing credit to Russia

4821. SIIRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE be
pleased to state:

(a) whether the Union Government
offered to provide Rs. 300 crores in Swing Credit
to Russia to ensure flow of exports;

(b) if so, whether this would be liquidated
against an obligation to pay over Rs. 2500 crores
to Russia in the current financial year under the
debt repayment agreement, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AIIMED): (a) Yes, Sir.

(b) Yes, Sir.
(c) An agreement to the eflect was

initialled between the two Governments in
June, 1993. The swing credit of Rs. 300 crores



137

Written Answers

would be made available on or after 1st July of
each year to be liquidated fully along with
interest thereon by 31st March of the following
year. The credit would carry interest at the
prevailing rate of 91 days’ Government of India
treasury Bills. This proposal will come into
effect when both sides exchange formal
letters.

Import duty on Timber Logs

4822. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of FINANCE be pleased
to state:

(a) whether there is a dual policy regarding
levy of import duty on Malaysian hard wood
timber logs and Burmese teak wood timber logs
are concerned;

(b) if so, the reasons therefor;

(c) whether the present levy of import duty
has resulted in high price of imported wood as
compared to the indigenous one; and

(d) if so. whether the Government propose
the abolition of import duty on wood in rough
and the wood swan in the larger interest of sav-
ing our forests?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
M.V. CHANDRASHEKHARA MURTHY): (a)
and (b) At present. the import duty leviable on
wood in the rough and wood roughly squared
and half squared, but not further manufactured
when imported from the Republic of Myanmar
’(formerly Burma) is lower than that leviable on
these goods imported from other countries,
including Malaysia. This is so becuase of a pre-
ferential trading arrangement between India
and Republic of Myanmar.

(c) Prices of imported and indigenous wood
are influenced by several factors. Government
are not aware of the high prices of imported
wood. if any, due to the present levy of
impont duty.

(d) There is no proposal at present for the
abolition of import duty on ‘wood in the rough’
and ‘wood. sawn’.
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[Translation]
N.R.F. Scheme

4823. DR. LAXMINARAYAN PANDEYA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether the Government have taken any
decision to give compensation at the rate of 1%
months salary per year under N.RF. Scheme to
those employees of the sick NTC mills who
takes voluntary retirement: and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) The Voluntary
Retirement Scheme applicable in NTC Mills
provides for payment of ex-gratia amount
equivalent to 1% months emoluments for each
completed year of service or monthly
emoluments at the time of voluntary retirement
multiplied by remaining months of service
before normal date of retirement. whichever
is lower.

[English)
Issues in Capital Market

4824. SHRI KASHIRAM RANA : Will the
Minister of FINANCE be pleased to state:

(a) the number of issues launched for the
Indian Prmary Capital Market in the year
1992, Company-wise and issue-wise;

(b) the capital received by these issues in the
same year, company-wise: and

(¢) the details of the total shares of non-
resident Indians in each issues during the last
financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) and (b) Details relating to issues
made during the year 1992-93 are given
below :

No. of Public Issues : 528 (196)

Total Public Issue : Rs. 6060.83 crores
Amount offered : (Rs. 1711.36 crores)
through prospects
No. of Right Issues
Total amount

1 488 (316)
: Rs. 1262981 crores
: (Rs. 3851.17 crores)

(Figures in brackets represent the position in 1991-92)

10—S 1 SS/NTY/Y4
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Company-wise and issue-wise details will be
laid on the Table of the House as soon as these
are received from the Securities and Exchange
Board of India (SEBI). (c) Out of 680 prospec-
tuses cleared by SEBI for a total issue size of
Rs. 11449.86 crores, reservations to Non-
Resident indians (NRIs) have been made in as
many as 175 issues and the amount of reser-
vations to NRIs aggregated to Rs. 486.50 crores
out of public offers of Rs. 2219.89 crores.

Recommendations of Chakrawarti Committee

4825. SHRI PANDURANG PUNDLIK
FUNDKAR : Will the Minister of FINANCE
be pleased to state:

(a) the details of the recommendations of
the Chakrawarti Committee on two layer
interest scheme;

(b) whether the recommendations have
been examined by the Reserve Bank of
India;

(c) if so, the details thereof; and

(d) the reaction of banks and industries to
the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) to (c) The Committee to review
the working of the Monetary System under the
Chairmanship of late Dr. Sukhamoy
Chakravarti in the year 1985 focussed on three
rates (i) the maximum deposit rate (ii) the
minimum lending rates; and (iii) one con-
cessional rate below the minimum lending rate.
While the administered interest rate structure is
still the central feature of the monetary and
credit system, the structure has undergone
significant reforms with reduction in the con-
cessional slabs and cross-subsidisation in lend-
ing rates and greater flexibility in determinating
the deposit rates by banks. The changes made
by Reserve Bank of India (RBI), are broadly in
line with the recommendations of the
Chakravarty Committee. Presently, term
deposits of 46 days to over 3 years are subject to
prescription of ceiling rate (presently, 11.0 per
cent per annum). The current lending rate struc-
ture prescribed by RBI provides for:
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(i) a minimum lending rate to the larger
(limits over Rs. 2 lakhs borrowers which
is 16.0 per cent (minimum) at present.

(i) a fixed rate equal to this minimum for
the borrowers with limits of over Rs.
25,000/- and upto Rs. 2 lakhs; and

(iii) a concessional rate (12.0 per cent at pre-

sent) for borrowers with credit limits

upto Rs. 25,000/-.

(d) RBI has reported that in early reactions,
while depositors wanted removal/enhancement
of the ceiling on bank deposit rates borrowers
represented for lowering of the lending rates
and wanted prescription of a ceiling stipulation.
Interest rate structures and the reactions of the
depositors and borrowers thereon are con-
tinuously monitered by RBIL

Soft Loan Scheme

4826. SHRI RAMESHWAR PATIDAR :
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:

(a) the amount of Central assistance
allocated under soft loan scheme for educated
unemployed youths; and

(b) the time by which this assistance is
likely to be provided?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b) No
Central assistance is béing provided to State
Governments for soft loan scheme for educated
unemployed youth. However, there is a Central
Sector Scheme for providing Self-Employment
for Educated Unemployed Youth (SEEUY)
under which capital subsidy of 25% of the loan
sanctioned to a beneficiary is provided by the
Central Government. The Reserve Bank of
India is authorised to release the subsidy to the
beneficiaries through the banks concerned.
There is a budgetary provision of Rs. 40 crores
under this scheme for the year 1993-94.
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Child/Women labourers in Beedi and Tobacco
Industries

4827. SHRI DATTATRAYA BANDARU :
SHRIMATI MAHENDRA
KUMARI

Will the Minister of LABOUR be pleased
to state:

(a) the number of women and child labour
in Beedi and Tobacco industries, State-wise;

(b) whether the Government are aware of
the exploitation of women laourers in these
industries; and

(c) if so, the steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
P.A SANGMA) : (a) A statement showing state-
wise employment of women and children in
“Tobacco preparers and tobacco product
makers” as per the Census, 1981 is enclosed.

(b) and (c) Government are aware of the
exploitation of women workers in beedi and
tobacco industries and have, therefore, enacted
various legislations, such as, The Beedi and
Cigar Workers (Conditions of Employment)
Act, 1966; The Beedi Workers Welfare Fund Act,
1976, The Minimum Wages Act, 1948; The
Maternity Benefit Act, 1961; The Factories Act,
1948; The Equal Remuneration Act, 1976; The
Employees’ Provident Fund and Miscellaneous
Provisions Act, 1952 etc. which impose
obligations on the employers vis-a-vis their
women workers in regard to wage & other con-
ditions of work.

STATEMENT
Sl India/State/U.T. Total Main
No. female Workers
Main in
Workers age-group
0-14
(in Group of 78 of NCO-1968)
1 2 3 4
India 916,714 179,339
1. Andhra Pradesh 205,081 47,545
2. Arunachal Pradesh - 1
3. Bihar 21,859 8250
4.  Goa
5.  Gujarat 2,566 485
6. Haryana 16 —
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1 2 3 4
7.  Himachal Pradesh - -
8. Jammu & Kashmir 4 5
9.  Karnataka 198,569 33177
10.  Kerala 40,700 6,689
11.  Madhya Pradesh 127,635 24,191
12 Maharashtra 97,109 5944
13.  Manipur 64 5
14. Meghalaya 8 -—
15.  Nagaland - -
16.  Orissa 10,503 3554
17. Punjab — 5
18.  Rajasthan 8,016 1,109
19.  Sikkim 3 -
20. Tamil Nadu 108391 23393
21.  Tripura 144 86
22.  Uttar Pradesh 26,574 8404
23.  West Bengal 69.236 16480
24, Andaman &
Nicobar Islands - —
25.  Chandigarh — -
26. Dadra & Nagar
Haveli -_ -
27. Daman & Diu
( &.Goa) 200 3
28.  Delhi 19 1
29.  Lakshadweep — —
30.  Pondicherry 14 11
31.  Mizoram 2 -
Notes : 1. Excludes Assam where 1981 Cen-

sus could not be carried out.

2. Separate figures for Goa and
Daman & Diu are not readily
available.

3. Due to rounding off, the totals for
India may not tally.

Master Plan for Drinking Water

4828. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the Government have for-
mulated a comprehensive master Plan to coun-
ter the problem of drinking water;

(b) if so, the details thereof; and

(c) the steps proposed to be taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-

GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) No, Sir.

() and (c) Does not arise.
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Welfare scheme for the Industrial Workers of
Gujarat

4829. SHRI NJ. RATHWA : Will the Minis-
ter of LABOUR be pleased to state :

(a) whether Government have formulated
any welfare scheme for the industrial workers in
Gujarat;

(b) whether Government have introduced
the Group Insurance Scheme and also whether
all the workers come under the purview of
Employees State Insurance ‘Scheme;

(c) whether Government provide compensa-

tion to the industrial workers in the event of

_ death and injury due to accidents in the indus-
try; and

(d) if so, the details of the compensation pro-
vided during the year 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA
SANGMA) : (a) and (b) The Government has
framed the ESI scheme which provides for
medical care and payment of certain cash
benefits to the industrial workers of the country
including Gujarat. The scheme is applicable to
the persons employed in power-using factories
employing 10 or more persons and non-power
using factories/establishments employing 20 or
more persons and drawing wages not exceeding
Rs. 3000/- p.m.

(c) and (d) The Compensation for employ-
ment injury/death is payable either by the ESI
Corporation under the ESI Act, 1948 or by the
employer under the Workmens' Compensation
Act, 1923. The provisions of the W.C. Act are
being administered by the respective State
Governments/Union Territory administrations.
As such the details of the compensation pro-
vided under the W.C. Act are not maintained.
However, during 1992-93, under the ESI scheme
a sum of Rs. 407 lakhs was paid as compensa-
tion to the workers/dependants in Gujarat.

Diversification of Jute Products
4830. SHRI BOLLA BULLI RAMAIAH :

SHRI SANAT KUMAR MAN-
DAL :

‘Will the Minister of TEXTILES be pleased
to state:
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(a) whether his Ministry has since taken a
decision for the diversification of jute
products;

(b) if so, the details thereof;

(c) whether any status paper discussing the
entire gamut of the sector’s operational aspects
with special emphasis on marketing of raw jute
and the role of Jute Corporation of India is
being prepared; and '

(d) if so, when it is likely to be released?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-

. KAT SWAMY) : (a) and (b) Government have

taken several measures to promote diversifica-
tion in the jute industry including inter-alia,
grant of flexibility to jute and textile mills to use
all kinds of fibres and yarmn; import of
machinery on concessional duty; waiver/
concessional excise duty; waiver of excise duty
on supply of jute yarn/fabric to decentralised
sector, funding R&D and marketing assistnce
for diversified jute products. National Centre
for Jute Diversification has also been set up to
assist in transfer of technology from R&D
institutions to entrepreneurs and to give a new
direction and thrust to diversification in the jute
sector.

(c) and (d) A High Powered Committee has
already been set up to ascertain the causes of the
present financial malady of Jute Corporation of
India and to suggest appropriate measures to
revitalise its working and improve its contribu-
tion of the jute sector.

[Translation)
Duty Free Shops
4831. SHRIMATI KRISHNENDRA
KAUR (Decpa) :

SHRI N.K. BALIYAN :

Will the Minister of FINANCE be pleased
10 state:

(a) whether the Government propose to
make the duty free shops at the departure and
arrival lounges of Bombay and Delhi airports
better and more economical than those at any
of the airports in Asia;

(b) if so, the details thereof:
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(c) the time by which the proposal is likely to
be implemented;

(d) whether these shops display Indian
goods also; and '

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI N.V.
CHANDRASHEKHARA MURTHY): (a) to
(c) The duty free shops at Bombay and Delhi
Airports are being refurnished, enlarged and
posted with more merchandise. This is making
them comparable with the shops at inter-
national airports in the region. The on-going
works would be completed by the end of
this year.

(d) Both foreign and Indian goods are
displayed/sold at these shops.

(e) Does not arise.
|English)
Punjab National Bank

4832. SHRI G. DEVARAYANAIK :  Will
the Minister of FINANCE be pleased to
state :

(a) the details of the cases initiated by the
branches of Punjab National Bank in Calcutta
for recovery of loan pending settlement for
more than three years in different courts;

(b) whether the Government propose to
direct these banks to reduce legal expenses;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) : (a) to (c) The Punjab National Bank
have reported that as on 31-3-1993, 462 cases/
suits filed by their branches in Calcutta and
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involving an amount of Rs. 2158.35 lakhs were
pending for settlement for more than three
years in different courts. Besides. in 369 cases
with an outstanding of Rs. 371.68 lakhs, decrees
obtained are under execution.

The public sector banks resort to filing of
suits against borrowers only when other
measures to recover outstanding dues fail to
yield results. Further, Government has
promulgated an Ordinance on 24th June, 1993
for establishment of Tribunals for expeditious
adjudication and recovery of debts due to banks
and financial institutions.

Auction of Vessels by SCICI

4833. PROF. UMMAREDDY VENKATES-
WARLU: - Will the Minister of FINANCE
be pleased 10 state :

(a) whether the amount realised through
auction of four vessels by the Shipping Credit
and investment Company of India at
Visakhapatnam on December 22, 1992 was
much less than the original cost of each
such vessel;

(b) if so, the details thereof; and

(c) the steps proposed 1o be taken by the
Government to ensure that such losses are
avoided and timely and viable rehabilitation
programmes are drawn up by SCICI?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) Yes. Sir. The amount realised by
auction of 4 vessels on 22-12-1992 by the
Receivers appointed under the SDFC (Aboli-
tion) Act, 1986 was less than the original cost of
the vessels.

(b) The details of the vessels sold by the
Receivers are as under :—

(Rs. in Lakhs)

Name of the Vessel

Name of the Fishing Company

Cost of Vessel  Auction Price

SUNSHINE Rainbow Sea Foods 7843 3.05
SUNRISE -do- 78.43 310
MAYIL Cholamandal Shipping 113.44 16.10
BLUE CARAVAN Seagull Sea Foods 11344 1830

(c) Steps taken by Government to ensure
that such losses are avoided, inter-alia, include
(i) insurance cover is taken by the government
wherever the company fails to pay the

insurance premium in time, (ii) recall notices
issued to the defaulting companies to ensure
timely recovery and to avoid subsequent legal
action, (iii) the Receiver is appointed to take
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possession .of the vessel and recover the
Government debts as stipulated under the
SDFC (Abolition) Act, 1986, and (iv) SCICI has
been authorised to let the Port Trust dispose of
the vessels wherever they have outstanding dues
and remit the balance proceeds to SCICI.

As regards to rehabilitation programme, the
Government of India announced a rehabilita-
“on scheme on 4-4-1991 for the fishing com-
a.nies assisted by erstwhile SDFC. Further
relaxations were made in the scheme by the
Government in April, 1992 in response to
requests from the industry. The scheme
envisages various concessions which include
waiver of penal interest, recapitalisation of
overdue amounts repayable over the balance
life of the vessel, additional financial assistance
for meeting increased cost of acquisition of
vessels and assistance for repairs and modi-
fications of vessels. On receipt of further rep-
resentation. from deep sea fishing industry. the
GOI have constituted a high level Technical
Committee in the Ministry of Food Processing
industries to look into the problems of the
industry.

{Translation]
Airport at Patna

4834. SHRI RAM TAHAL
CHOUDHARY : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state :

(a) whether the National Airports Authority
has signed any contract with the National
Buildings Construction Corporation to make
available management services for construction
of airport at Patna;

(b) if so, the details thereof: including the
value of the contract;

(c) whether such agreements have been

signed in respect of some other airports also;
and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) National Buildings Con-
struction Corporation (NBCC) has been com-
missioned by National Airports Authority to
provide construction and contract management
service for expansion and modification of ter-
minal building, resurfacing of runway, taxi
track and apron at Patna airport costing
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Rs. 810 lakhs. The fee to be paid to NBCC is
Rs. 40 lacs.

(c) and (d) Agreements have been signed
with the NBCC to provide construction and
contract management services for construction
of new terminal buildings at Vadodara and
Bhubaneswar, resurfacing of runway, taxiway
and apron at Vadodara and technical building
and control tower at Delhi airport costing Rs.
4285 lacs. Fees payable to NBCC for these pro-
jects are Rs. 237 lacs.

[English)]

Andhra Pradesh Cooperative Central
Agricultural Development Bank

4835. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of
FINANCE be pleased to state :

(a) whether the Andhra Pradesh Coopera-
tive Central Agricultural Development Bank
has requested the Union Government for sanc-
tion of loan to the sanctioned schemes instead
of subscription to special development deben-
tures as at present;

(b) if so, the details thereof and;

(c) the decision taken by the Union Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) The Government of
Andhra Pradesh have made a request to the
Government of India in Ministry of Agriculture
that the present system of floatation of Deben-
tures by the Andhra Pradesh Cooperative Cen-
tral Agricultural Development Bank is time
consuming and accordingly contribution
should be made in the form of loan.

(c) Contribution to the Special Develop-
ment Debentures is made by NABARD, State
Government and Central Government and the
change in procedure has to be approved by all
subscribers.

Composite Hill Comp tory Allowance

4836. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI:  Will the Minis-
ter of FINANCE be pleased to state :
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(a) whether the Government have granted
Composite Hill Compensatory Allowance to
Government servants serving at hill stations of
less then 1000 metres altitude;

(b) if so, the details thereof and the
reasons therefor;

(c) whether the Government propose to
grant CHCA to Government employees at
Kotdwara also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY) : (a) and
(b) As per existing instructions, Composite Hill
Compensatory Allowance is admissible to Cen-
tral Government employees posted at hill
stations situated at a height of 1000 meters or
more. However, the 4th Central Pay Commis-
sion had recommended that the Govt. may con-
sider extending the Composite Hill Com-
pensatory Allowance to places surrounded by
hills but not qualifying for the allowance under
the existing height criterion if these are not
already covered by the scheme of Special Com-
pensatory Allowance and if the conditions there
are comparable to those of adjoining hill
stations. In accordance with this recommenda-
tion of the Commission and on a demand of the
Staff Side of the National Council (JCM), the
allowance has been allowed to the Central
Govt. employees serving in Wayanad in
Kerala.

(c) and (d) No proposal regarding grant of
Composite Hill Compensatory Allowance to
Central Govt. employees posted at Kotdwara is
at present under consideration of the Gowvt.

Uneconomical services of Indian Airlines

4837. SHRI RAJESH KUMAR :  Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) the details of the services of the Indian
Airlines which are uneconomical; and

(b) the steps being taken to make these ser-
vices economically viable?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Services of Indian Airlines
operated in the North Eastern Region, Jammu
& Kashmir and Andaman & Nicobar sectors
are mainly the loss making ones.

(b) While efforts are continuing to
rationalise operations and control costs. it is dif-
ficult to eliminate losses inherent in the opera-
tion of services to these regions for which
subsidisation seems inevitable.
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Employment Abroad

4838. SHRI D. VENKATESWARA RAO:
Will the Minister of LABOUR be pleased to
state:

(a) whether the Government have given
permission to the State Government o! Andhra
Pradesh to render necessary assistance to the
people seeking overseas employment;

(b) if so, whether the State Government has
set up agencies to help the people getting
employment in foreign countries; and

(c) 1if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA
SANGMA): (2) to (c) Andhra Pradesh has a
State owned Corporation namely, M/s Andhra
Pradesh State Non-Resident Indian Investment
Corporation Limited in Hyderabad which is
registered with the Ministry of Labour under
the Emigration Act. 1983 for deploying workers
for overseas employment.

Power Projects Approved by the Government

4839. SHRI TEJ NARAYAN SINGH: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the name of power projects approved
by the Government for the Eighth Plan. State/
Union Territory-wise;

(b) the estimated cost and the installed
capacity of each of these projects:

(c) the steps taken to expedite these pro-
jects; and

(d) the time by which these projects are
likely to be commissioned?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (d) The
details of the power projects approved for inclu-
sion in the Eighth Five Year Plan are indicated
in the Eighth Plan Document which had
already been placed on the Table of the
House. The enclosed statement shows the
details of the latest estimated costs. installed
capacities and the latest commissioning sche-
dules of the various approved projects of the
States and the Union Territories as per the
indications available from the Annual Plan
(1993-94) discussion held in December. 1992.
The Central Electricity Authority (CEA) mon-
itors the progress of the power projects located
in different regions with a view to pronoting
and assisting in their timely completion.
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Tripartite Committce on New Industrial Policy

4840. SIIRI RAJENDRA KUMAR
SHARMA: Will the Minister of LABOUR be
plcased to state:

(a) whether the special tripantite commit-
tee constituted by the Government to consider
the effect of new industrial policy on the
labourers and the concerned matters has sub-
mitted its rccommendations to the Govern-
Y

(b) if so. the details thercofl: and

(c) the action taken by the Government
{hercon?

TUE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA
SANGMAY): (a) to (c¢) The Special Tripartite
Committee established by the Ministry of
Labour to consider the impact of the new Indus-
trial Policy on the problems affecting labour
and other related matters has so far met on
three occasions. The major reccommendations
of the Commitiee and steps taken in this regard
are as follows:

(i) The Commitice recommended revival
of the Tripartite Industrial Committces
to consider problems of industries
where sickness is endemic in order to
suggest remedial measures for rehabili-
tations. .

Accordingly. six industrial commitlees viz.
Industrial Committce on Cotton Textiles Jute
Chemicals. Engincering, Electricity Generation
& Distribution and Road Transport were
revived.  So far one meeting of each of these
industrial committees has been held. The pro-
cess of discussions in industrial committces is
still continuing.

(i) The committee recogniscd that indus-
trial modernisation is a continuous pro-
cess.  In this process labour should be
retained to upgrade their skills for suit-
able redeployment. A model scheme
for- retraining and redeployment for
workers affected by industrial restruc-
turing has been drawn un by the Minis-
uy of Labour to opcrationalise the
National Renewal Fund, which has
been forwarded to Ministry of Industry
for necessary action.
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(iii) The committee recommended that a
convention should be developed where
by BIFR will await the Special Tripar-
tite Committee’s efforts towards revival
of the industry. The matter has been
taken up with the concerned Adminis-
trative ~ Ministries  for  imple-
mentation of this recommendations.

(iv) The Committee recommended setting
up of workers’ cooperatives by workers
investing in the equity share of the com-
pany wherever they were willing The
Government would give due considera-
tion whenever such proposals are
received.

Unemployment

4841. SIIRI NITISH KUMAR:

DR. MAHADEEPAK SINGH
SHAKYA:

SIIRI R DHANUSKODI ATHI-
THAN:

Will the Minister of LABOUR be pleased
to state:

(a) whether the attention of the Govern-
ment has been drawn to the news-item appear-
ing in the ‘Economic Times' dated July 29, 1993
under the caption, “Bleak Scenario against
Backdrop of New Realities™;

(b) if so, whether according to one
estimate, 94 million additional employment
opportunities would be required to be generated
for workforce in the country by the year-
2002;

(c) if not, the Government’s estimate in
this regard and the number of educated,
trained, skilled and unskilled workers among
them, separately;

(d) whether the Government have fixed
the target of providing employment to all by the
year 2002;

(e) if so, the number of employment
opportunities to be generated during the year
1993 and during the ensuing years, year
wise;

() whether the Government are contem-
plating to make certain changes in its target of
providing employment to all due to failaure in
achieving the desired growth rate during the
Eigth Five Year Plan; and
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(g) if not, the reaction of the Government
of this regard? :

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI PA.
SANGMA): (a) to (c) According to the Eigth
Plan Document, the backlog of unemployment
based on “Weekly Status” is estimated to be
around 23 million (17 million open unem-
ployed and 6 million severely under-employed)
as on Ist April, 1992. Seven million of the
open unemployed out of 17 million are
estimated to be educated. It has been projec-
ted that the labour force would increase by
about 71 million during 1992-2002. Thus, the
total number of persons requiring employment
is estimated to be 94 million during the period
1992-2002.

(d) to (g) The Eigth Plan strategy envisages
achievement of a near full employment situa-
tion by the year 2002. The additional employ-
ment opportunities envisaged to be created are
expected to be of the order of 8 10 9 million per
year, on an average during the Eigth Plan
period and around 9.5 million per year on an
average during the period 1997-2002. Year-
wise targets have not been fixed in this
regard.

|English]
Valve Added Tax System

4842. SHRI ANAND RATNA MAURYA:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Government have decided
to introduce a value added tax system to replace
the present system of excise levey; and

(b) if so, the details thereof and the steps
being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) Not
yet, Sir.

() The Government has asked the Natio-
nal Institute of Public Finance and Policy to
prepare a paper on the subject.

AUGUST 27, 1993
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Finance for Pump sets

4843, SHRI RAM PRASAD SINGH:
Will the Minister of FINANCE be pleased
to state:

(a) the details of the Public Sector and
other banks in Bihar which provide finance to
farmers for pumpsets and diesel engines;
and

(b) the amount provided to farmers in
Bihar during the year 1992-93 and proposed to
be provided during the current year for
pumpsets and diesel engines?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR ABRAR
AHMED): (a) All Indian Commercial
banks including public sector banks are
required to grant atleast 40 per cent of their total
advances for priority sector which include
advances for pumpsets and diesel engines.

(b) The information system of the Reserve
Bank of India (RBI) does not generate separate
data on pumpsets and diesel engines.
However, the amount of loan disbursed during
the year ended June, 1991 (latest available) for
minor irrigation, tractors, agricultural im-
plements and machinery by all scheduled com-
mercial banks in the State of Bihar is as
under:—

(Rs. in crores)

Year ended  Minor Irmi-  Tractor and Agri-

gation  cultural  imple-
ments and Machi-
nery
June, 1991 10.99 41.87

(latest available)

Foreign Investments Projects

4844. PROF. RAM KAPSE: Will the
Minister of FINANCE be pleased to state the
details of various recommendations of the
Committee set up for the approval of Foreign
Investments Projects whose resolutions were
passed under his Chairmanship recently?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (DR. ABRAR
AHMED): The Empowered Committee, cons
stituted in September, 1992, has cleared 369 pro-
posals envisaging total foreign direct
investment of around Rs. 1700 crore till the end
of July, 1993.

The proposals which have been cleared are
in areas such as engineering goods, machinery
items, textiles, electronics, software, chemicals,
petroleum products, food processing and agro-
based industries, fermentation industries,
granites and ceramics, rubber & leather goods,
power generation equipment, transportation,
hospitals and hotels.

International Airports

4845. SHRI CHHITUBHAI GAMIT:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the details of different sources of
income for an airport:

BHADRA §, 1915 (SAK4)
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(b) the earnings made by the six inter-
national airports of the country during 1991 and
1992, source-wise and airport-wise; and

(¢) the annual proflt and revenue earned
by each of the internaticnal airports from
January 1, 1991 to December 31. 1992, airport-
wise and month-wise?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Major sources of income at inter-
national airports are landing and parking
charges, cargo revenue and non-traffic revenue,
such as, passenger service fee, admission fee,
rents and services and other miscellaneous
income

(b) and (c) : There are five international air-
ports which are managed by International Air-
ports Authority of India. The accounts are
maintained on the financial year basis.
Source-wise revenue and airport-wise profit
earned for the last two years 1991-92 and 1992-
93 (April to March) are given in the Statements [
to X attached.

STATEMENT I

BOMBAY AIRPORT

Month-wise Revenue for 1991-92

(Rs. in lakhs)
Particulars
Months Landing and  Non Traffic Cargo Total Revenue
Parking Revenue Revenue

April 578.19 632.96 87.54 1298.69
May 580.32 110.60 66.72 757.64
June 558.55 833 86.00 726.88
July 578.81 87.44 86.97 75322
August 658.87 139.04 184.80 98271
September 669.93 12225 61.00 853.18
October 638.51 10421 8725 82997
November 652.28 113.94 6131 82753
December ~ 649.03 117.85 168.00 934.88
January 605.19 132,63 81.00 818.82
February 537.82 96.64 57.08 691.54
March 685.21 123.03 266.15 107439
Total 739271 1862.92 1293.82 1054945
Profit before Tax 4822.10
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STATEMENT 01

- **' CALCUTTA AIRPORT
Month-wise Revenue for 1991-92
(Rs. in lakhs)
Particulars

Months Lénding and Non Traffic Cargo Total Revenue

Parking Revenue Revenue .
April 76.69 3012 2390 130.71
May 75.58 3220 2127 © 129.05
June 86.64 53.11 28.55 16830
July 106.56 47.89 20.87 17532
August 126.89 2997 24.56 18142
Scptember 88.30 41.08 16.37 145.75
October 73.15 31.59 18.80 12354
November 62.81 3013 18.86 111.80
December 4223 35.83 24.57 102.63
January 125.52 31.59 2041 17752
Iebruary 201.87 1925 15.39 23651
March 139.85 26.53 1728 183.66
Total 1206.09 40929 250.83 186621
Profit before Tax 45359

STATEMENT I

DELII AIRPORT
Month-wise Revenue for 1991-92
(Rs. in lakhs)
Particulars

Months Landing and  Non Traffic Cargo Total Revenue

Parking Revenue Revenue
April 371.93 5172 175.00 598.65
May 465.78 91.38 158.70 715.86
June 427.83 7150 175.00 67433
July 436.28 72.82 141.00 650.10
August 431.17 11338 13637 680.92
Scpteniber 436.80 49.96 110.07 596.83
October 616.20 98.06 11005 ¢ 82431
November 481.48 107.79 105.00 69427
December 441.68 67.17 117.07 625.92
January 407.10 140.08 175.00 722.18
February 389.14 90.82 149.00 628.96
March 484.28 149.54 23335 867.17
‘Total 5389.67 110422 1785.61 8279.50

Profit before Tax

240041
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STATEMENT IV
MADRAS AIRPORT
Month-wise Revenue for 1991-92

(Rs. in lakhs)
Farticulars

Months Landing and  Non Traffic Cargo Total Revenue

Parking Revenue Revenue
April 91.99 92.83 39.15 15923
May 92.83 30.83 40.02 163.68
June 89.98 -28.82 4270 16150
July : 9%4.77 3291 3820 165.88
August 87.14 4548 44.80 17742
September 137.01 79.59 0.88 21748
October 92.74 3837 3825 16936
November 134.26 3001 3742 201.69
December B 143.17 31.78 34.89 209.84
January 121.74 34.60 44.33 200.67
February 126.14 3067 3743 19424
March 80.97 51.81 7427 207.05
Total 129274 * 46296 47234 22804
Profit before Tax : 43271

STATEMENT V

TRIVANDRUM AIRPORT
Month-wise Revenue for 1991-92
(Rs. in lakhs)
Farticulars

Months Landing and  Non Traffic Cargo Total Revenue

FParking Revenue Revenue
April 14.22 572 5.59 2553
May 13.08 580 628 25.16
Tune 14.96 5.88 432 25.16
July 14.63 591 6.18 26.72
Aungust 17.49 592 447 27.88
September 2591 597 5.14 37.02
October 20.15 5.84 5.46 3145
November 21.16 524 3.01 2941
December 19.81 519 340 2840
January 2022 592 4.86 31.00
February 21.60 564 334 3058
March 240.16 2690 207 279.13
Total 443.39 8993 5412 58744
Profit before Tax 11590

12—-5 LSS/ND/%4
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STATEMENT VI
BOMBAY AIRPORT
Month-wise Revenue for 1992-93
(Rs. in lakhs)
Farticulars
Months Landing and  Non Traffic Cargo Total Revenue
Purking Revenue Revenue
April 660.21 123.24 60.30 84375
May 631.94 611.14 7620 131928
Tune 67391 110.54 137.00 92145
July 657.28 169.51 7725 904.04
August 664.00 192.65 150.00 1006.65
September 601.45 161.48 7243 83536
October 640.04 250.25 ~ 65.00 95529
November 649.20 24442 67.00 960.62
Decenmber 611.82 246.69 125.00 983.51
January 627.84 228.08 85.00 940.92
February 637.66 23441 140.00 1012.07
March 589.94 23218 24025 106237
lotal 7645.29 2804.59 1295.43 1174531
Profit before Tax 4712.69
STATEMENT VII
TRIVANDRUM AIRPORT
Month-wise Revenue for 1992-93
(Rs. in lakhs)
Particulars
Months Landing and ~ Non Da[ﬁé Cargo Total Revenue
Farking Revenue Revenue

April 2143 10.08 5.70 3721
May 4094 992 496 55.82
June 39.65 853 498 53.16
July® 3946 17.15 594 62.55
August 42.69 12.94 567 61.30
September 6625 1022 7.02 6349 -
October 21.52 971 573 36.96
November 4221 13.38 7.16 62.75
December 3837 921 5.56 53.14
January 37.07 1129 585 4521
Febrary 37.10 9.15 493 51.18
March 5207 1622 512 7341
Total 478.76 137.80 68.62 685.18

Profit before Tax

79.93
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STATEMENT vl
MADRAS AIRPORT
Month-wise Revenue for 1992-93
(Rs. in lakhs)
Particulars
Months Landing and  Non Traffic Cargo Total Revenue
Parking Revenue Revenue
April 99.15 49.78 4391 192.84
May 104.19 3298 48.50 18567
June 107.14 4391 44.62 195.67
July 11229 36.80 42.46 19157
Angust 109.53 36.07 37.19 182.79
September 11631 4728 44.29 207.88
October 105.13 5598 40.19 20130
November 111.89 4323 46.63 201.75
December 107.08 50.00 47.50 204.58
January 80.91 3951 49.13 169.55
February 104.11 3745 5317 194.73
March 121.54 5264 59.82 234.00
Total 127927 525.63 55743 236233
Profit before Tax 38030
STATEMENT IX
DELHI AIRPOR1
Month-wise Revenue for 1992-93
(Rs. in lakhs)
Particulars
Months Landing and  Non Thaffic Cargo Total Revenue
Parking Revenue Revenue
April 439.19 13933 139.50 718.02
May 426.82 145.05 130.85 702.72
June 451.93 159.53 157.00 768.46
July 447.19 142.78 148.00 73797
Angust 451.93 189.53 144.00 78546
September 519.13 145.05 142.00 806.18
October 51025 153.01 142.00 80526
November 45204 140.68 151.00 743.72
December 453.98 11423 153.00 72121
January 427.76 10824 158.00 694.00
February 269.00 135.00 260.00 664.00
March 51522 12213 248.09 88544
Total 5364.44 1694.56 197344 903244
Profit before Tax 323574
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o« STATEMENT X
CALCUTTA AIRPORT
Month-wise Revenue for 1992-93
(Rs. in lakhs)
Particulars
Months Landing and  Non Thaffic Cargo Total Revenue
Parking Revenue Revenue

April 9592 53.04 19.44 168.40
May 9373 3354 2025 14752
June 93.18 19.12 18.00 13030
July 9148 5244 2141 16533
August 96.77 4154 2328 161.59
September 88.79 37.05 21.74 -147.58
October 93.60 43.64 2490 162.14
Novemper 9126 34.03 2372 149.01
December 9148 18.17 36.46 146.11
January 102.74 5092 22.61 17627
February 3943 18.83 22.19 8045
March 9011 1879 1601 21001
Total 1068.49 421.11 270.01 1759.61
Profit before Tax 289.17

Reduction ia Income Tax Raids

4846. SHRI ANKUSHRAO RAOSAHEB
TOPE: Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Board of Direct
Taxes is considering drastic reduction in the
Income Tax raids;

(b) if s0, the new strategies being finalised
in this regard; and

(c) the steps being contemplated to ensure
voluntary compliance by tax payers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY: (a) No,
Sir.

(b) Does not arise in view of reply to
Part (a).

(c) Requisite legislative and administrative
steps are taken from time to time to encourage
voluntary compliance on one hand and to curb
tax evasion on the other. Continuous efforts
are made to rationalise tax rates and simplify
tax laws and procedures. At the same time
deterrent measures are taken in the form of
search and survey operations, verification of
information by Central Information Branches,
pre-emptive purchase of properties under
Chapter XXC and indepth investigation in
cases selected for scrutiny assessment. The
Income-tax Act also provides for maintenance
and sudit of accounts in appropriate cases, pro-
hibition of cash transactions beyond certain
limits and of imposition of penalties and
launching of prosecutions in cases where con-
cealment is detected.
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[Translation}
Bonds by Konkan Railways

4847. SHRIMATTI PRATIBHA DEVI-
SINGH PATIL:

SHRI GOVINDRAO NIKAM:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Konkan Railways has
sought permission to issue bonds in order to
complete the Mankhurd-Belapur railway
line;

(b) if so, the details thereof;

(c) whether the Government propose to
give permission in this regard; and

(@

if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a) to
(d) No, Sir. Mankhurd-Belapur railway line
project does not come under the jurisdiction of
the Konkan Railway Corporation.

Mankhurd-Belapur railway project is a joint
venture of Ministry of Railways and Maha-
rashtra Government. A request has been
received from the Maharashtra Government for
additional market borrowing allocation for
financing its shares of the remaining cost on the
project. This request is under consideration in
consultation with the Reserve Bank of India.

|English)]
ADB Assistance for Ports Projects

4848. SHRI RABI RAY: Will the Minister
of FINANCE be pleased to state :

(a) whether the Asian Development Bank
has approved technical assistance for the third
port project;

(b) if so, the details thereof;

(c) whether the consultants hired to carry
out the technical assistance would rely on pre-
vious completed studies on these ports; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) Yes, Sir. The Asian
Development Bank has approved a technical
assistance worth US $ 600,000 to India for the
Third Ports Project. The technical assistance
will be used to prepare a suitable project for
seeking external assistance to rehabilitate port
facilities at Bombay, Mormugao and Madras
Ports.

(c) and (d) The terms of reference to the
consultants do not require that they should
necessarily rely on the previous studies on ports
projects. However, they would review the
available preinvestment and feasibility studies
already completed/in progress, update where
appropriate in the light of anticipated/subse-
quent developments for project justification.

[Translation]
Assistance to Sick Units in Maharashtra

4849. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of
FINANCE be pleased to state :

(a) the financial assistance provided to sick
units in Maharashtra during the last year;

(b) the number and details of the sick units
in the State proposals of which are pending with
the Government for providing financial
assistance;

(c) the reasons for delay in this regard;
and

(d) the time by which these proposals are
likely to finally disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) to (d) The following are the
details of sick SSI units financed by Banks in
Maharashtra as at the end of March, 1992:
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No. of. - Amount

units  outstanding
Total sick SSI units 20153 603.10
Potentially viable sick 2147 188.12
SSI Units
Non-viable sick SSI 17631 388.38
units
Viability of sick SSI 375 26.60
units yet to be deci-
ded
Of viable sick SSI units. 1585 148.85
those put under nur-
sing

RBI reviews the flow of credit to the SSI sec-
tor regularly in order to ensure timely and ade-
quate credit availability. As a follow up to the
recommendations of the Nayak Committee
Repont, the RBI have issued guidelines to all
scheduled commercial banks on 17th April,
1993 and 3rd July, 1993 which inter-alia cover
the following :

(i) Banks have been asked to step up the
credit flow to the legitimate requirements of the
SSI sector in full during the Eighth Five Year
Plan for which they would have to draw up an
annual credit budget.

(i) In respect of advances over Rs. 25000
collateral security by way of immovable proper-
ties of third party guarantees may be asked for
only in cases where the primary security is
inadequate or for other valid reasons and not as
a matter of routine.

(iii) Banks have been advised to desist from
the practice of insisting on compulsory deposit
mobilisation as a pre-condition for sanction of
credit to SSI units.

(iv) In case of SSI units where output
exceeds the projections or where the initial
assessment of working capital is found inade-
quate, suitable enhancement in the working
capital limits should be considered by the com-
petent authority as and when this is deemed
necessary.

AUGUST 27:' 1993
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[English]

Income Tax Raids on Shipping Companies

4850. SHRI CHANDRESH PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) whether raids and searches by Income
Tax Department had been conducted on the
houses, offices and godowns of some of the
shipping companies in March, 1993;

(b) if so, the details thereof and the amount
seized therefrom;

(c) whether some of these shipping com-
panies of Jamnagar and their branches at
Gandhidham have declared unaccounted
income also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a) to
(d) No, Sir. However, four groups of clearing,
forwarding and stevedoring agents of Jamnagar
and Gandhidham, Gujarat were searched by
the Income-tax Department in March, 1993.
In course of these searches, unaccouted assets
worth Rs. 8329 1akhs were seized. The persons
searched disclosed concealed income of Rs. 2.01
crores under Section 132(4) of the L.T. Act.

Theft of Parcels from Cargo Department of
Indira Gandhi International Airport

4851. SHRI K. D. SULTANPURI : Will the
Minister of CIVIL AVIATION AND
TOURI_SM be pleased to state :

(a) whether some cases of theft of parcels
from the cargo department of the Indira
Gandhi International Airport, Delhi have come
to the notice of the Government during the
current year;

() if so, the details thereof, month-wise;

(c) the particulars of the officials, if any,
found guilty in this regard;

(d) whether the general public has to face a
lot of inconvenience for claiming compensation
for their lost parcels; and
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(e) the steps taken or proposed to be taken
by the Government to check such cases?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) Details of theft are given
in the statement attached.

(c) Some of officials of the handling agency
of International Airports Authority of India,
Delhi Home Guard and Cargo agencies have
been found to be involved in cases of theft/

pilferage. Complaints have been lodged with
the police and the matters are being
investigated.

(d) Claims are settled in a reasonable
period of time.

(¢) Important measures taken to check theft
and pilferage are as follows:

(i) The watch and ward set up at the Cargo
Terminal has been revamped.

(i) Closed Circuit: TV camera system has
been installed at vulnerable points.

(iii) The character and antecedents are
verified regularly.

(iv) The airside security has been further
tightened.

(v) Routine and surprise checks have been
geared up.

STATEMENT

Monthwise Statement of Thefi/Pilferage of Cargo
Sfrom January to July, 1993

Month Export Total Import Total
Number of Number of
Cases Cases
January 07 01
February 04 08
March es 04
April 08 08
May 07 13
June 07 12
July 05 22
NoTE : (a) Addl. 72lots (cargo) observed miss-
ing from Disposal Unit under

investigation.

(b) Addl. 46 lots of (Cargo) cleared for
delivery observed physically available
under further investigation.
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Items (a) and (b) above, came to the notice
during inventory check carried out in February,
1993. Requisite Police complaints lodged.
These lots pertain to period 1990 to February
1993.

Minimum Wages

4852. DR. KARTIKESWAR PATRA : Will
the Minister of LABOUR be pleased to
state :

(a) the norms adopted by the Government
for the fixation and revision of minimum
wages: and

(b) the steps taken by the Government to
ensure the implementation of these wages?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA) : (a) Both the State Governments
and the Central Government are responsible
for fixation/revision and enforcement of the
provisions of the Minimum Wages Act, 1948 in
respect of the scheduled employments under
their respective sphere. No uniform basis and
criterion has been adopted in the fixation and
revision of minimum wages by the State
Government, because of varying socio-eco-
nomic conditions. However. five norms
recommended by the Indian Labour Con-
ference at its 15th Session held in 1957 are adop-
ted in fixation and revision of minimum
wages. These are minimum food requirement
of 2700 calories for an average Indian adult.
clothing requirement of 72 yards per annum per
family, rent corresponding to the minimum
area provided for under Government Industrial
Housing Scheme. expenditure on fuel. lighting
and other miscellaneous items of expenditure
and 3 consumption units for one wage
earner.

(b) The State Governments as well as the
Central Government have set up separate
enforcement machinery to enforce the pro-
visions of the Minimum Wages Act. The
enforcement oflicials conduct periodical and
regular inspections, {ile claim cases. and launch
prosecutions against employers. wherever
necessary. The Central Government have also
been impressing upon the State Governments
from time to time. to the need for effective
implementation of the Minimum Wages
Act.  As a result the State Governments have
taken several steps to strengthen the enforce-
ment machinery for eflective implementation of
the Act.
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Retrenched Textile Workers

4853. SHRI INDRAJIT GUPTA : Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government have identified
some institutions for retraining the retrenched
lextile workers in Ahmedabad, Calcutta,
Indore, Bombay and Kanpur;

(b) if so, the details thereof;

(c) whether the training has started in these
institutions; and

(d) if so, the number of workers getting
training at present and other details of the train-
ing programme?

THE MINISTER Ot STATE OF THE
MINISTRY OF TEXI!LES (SHRI G.
VENKAT SWAMY): (a) to (d) The Turn
Around Strategy for NTC envisages retraining
and redeployment of workers who have availed
of voluntary retirement- Powerloom service
centres and Textile Research Associations have
heen advised to impart training to workers to
enable them to set up powerloom/reeling
units. 265 rationalised workers of NTC have
availed of the benefits of the scheme for training
and redeployment of workers upto 31-7-1993.

Social Security Schemes of LIC

4854. DR. KRUPASINDHU BHOI: Will
the Minister of FINANCE be pleased to
state :

(a) the Social Security Schemes of the Life
Insurance Corporation (LIC);

(b) whether any scheme for the physically
disabled and mentally retarded persons is pro-
posed to be introduced; and

(c) if so, the steps taken by LIC in that
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) The Life Insurance Corpora-
tion of India is running three Social Security
Schemes for weaker sections of the public :

(i) Group Insurance Scheme for Landless
Agricultural Labourers (LALGI)
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(i)) Group Insurance Scheme for IRDP
assisted beneficiaries; and

(iii) Group Insurance Scheme for Weaker
Sections of the Society who are engaged in 23
occupations (Statement enclosed) approved by
the Central Government.

(b) and (c) One of the occupations under
the Group Insurance Scheme for weaker sec-
tions of the society covers the physically han-
dicapped self-employed persons. However,
legally no policies can be issued in favour of
mentally retarded persons. A parent or legal
guardian can take out an individual policy on
behalf of the mentally retarded person by pay-
ment of requisite premium and name as a
beneficiary in the policy.

STATEMENT

Schemes for Weaker Sections for approved

occupations

. Beedi Workers,

. Brick-Klin Workers (Jalandhar),
. Carpenters,

. Cobblers,

. Fishermen,

. Hamals,

. Handicraft Antisans,

. Handloom Weavers,

. Handloom & Khadi Weavers,

. Lady Tailors,

. Leather & Tannery Workers,

. Papped Workers attached to ‘SEWA’,

L= - B - A T - T
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. Physically Handicapped self-employed
persons,

14. Primary Milk Producers,

15. Rickshaw Pullers/Auto Drivers.

16. Safai Karmacharies,

17. Salt Growers,

18. Tendu Leaf Collectors,

19. Scheme for the Urban Poor,

20. Forest Workers,

21. Sericulture,

22. Toddy Tappers,

23. Powerloom Workers.
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[Translation]
Purchase of PSU Shares by Foreign Investors

4855. SHRI PRAKASH V. PATEL: Will
the Minister of FINANCE be pleased to
state :

(a) whether the Government have any pro-
posal to allow foreign investors to buy public
sector shares in the next round of disinvest-
ment; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) and (b Government have
hitherto not finalised th. policy for the next
round of public sector d..investment.

[English]
Rehabilitation plan of Sick Units

4856. SHRI GURUDAS KAMAT :
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE be pleased
to state:

(a) whether the public sector banks and
financial institutions like Industrial Develop-
ment Bank of India, Industrial Financial Cor-
poration of India provide adequate funds for
the rehabilitation plans of sick public sector
undertakings;

(b) if so, the details thereof during the last
two years and the current year so far;

(c) if not, the reasons therefor; and

(d) the remedial measures taken or pro-
posed to be taken by the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) to (d) The commercial banks
and financial institutions will provide funds for
rehabilitation of sick Public Sector Units
(PSUs) after viable schemes for revival of such
PSUs are formulated.
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Board for Industrial and Financial Re-
construction (BIFR) have been empowered to
sanction/approve rehabilitation schemes in res-
pect of sick PSUs as per the provisions of the
Sick Industrial Companies (Special Provisions)
Act, 1985.

101 references from Central and State PSUs
(46 Central + 55 State) have been registered by
BIFR as on July 31, 1993, Of these, 9 have been
dismissed as non-maintainable, winding up
notices have been given in 7 cases, in 1 case
winding up has been recommended to the con-
cerned High Court and the other remaining 84
cases are still under inquiry.

Smuggling of Timber

4857. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government are aware of
the illegal timber trade, currently operating
through the border areas of Narth Bengal,
Nepal and Siliguri in spite of ban on export of
timber to other countries;

(b) if so, the steps taken by the Government
to check such illegal timber trade;

(c) whether goods are also being smuggled
to Nepal through the check-posts on the bor-
ders of Bhutan and North Bengal; and

(d) if so, the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): (a) to
(d) There have been attempts to smuggle timber
through the border areas of North Bengal,
Nepal and Siliguri : Anti-Smuggling agencies
have successfully intercepted some con-
signments of timber, which were attempted to
be smuggled through the border areas of North
Bengal. Anti-Smuggling agencies have been
directed to remain alert.

Jute Units

4858 SHRI SYED SHAHABUD-
DIN: Will the Minister of TEXTILES be
pleased to state : .

(a) the number of new jute units established
with comresponding financial assistance by the
Union Government during 1992-93;
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(b) the number of existing units expanded
with corresponding financial assistance by the
Union Government; and

(c) the corresponding information on num-
ber ‘of existing units diversified or moder-
nised? -

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) With the introduction of
liberalised Industrial Policy. no permission of
the Government is now required for setting up
new jute units.

(b) and (c) The Government has set up a
Jute Modernisation Fund Scheme under the
aegis of Industrial Finance Corporation of
India (IFCI) with a copus of Rs 150
crores. Till 31-3-93. Rs. 8~ 32 crores have been
sanctioned as moderni .tion/rehabilitation
assistance to 22 jute uills .ind Rs. 39.14 crores
have been disbursed to 14 units.

|Translation)
Sick SSI units in Uttar Pradesh
4859. SHRI SANTOSH KUMAR

GANGWAR : Will the Minister of FINANCE
be pleased to state:

(a) the number of small scale industrial
units declared sick in Uttar Pradesh during
each of the last three years:

(b) the number of small industries which
have been made economically viable; and

(c) the details of the schemes prepared by the
Government 1o check the industrial sickness
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED): (a) and (b) The number of small
scale industrial units declared sick and poten-
tially viable in Uttar Pradesh during each of the
last three years is as under:

As at the As at the As at the

end of endof endof

Sept., March, March,

1990 1991 1992
Declared sick 30694 27477 34150
Potentially 348 326 479
viable
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(c) The Reserve Bank of India (RBI) had
appointed a Committee in December, 1991
under the Championship of Shri P.R. Nayak to
review the arrangements for meeting the work-
ing capital requirements of the SSI sector,
review the guidelines for the rehabilitation of
sick SSI units and examine any other related
matters. The RBI has since considered some of
the recommendations of Nayak Committee and
as a consequence issued necessary guidelines to
the Scheduled Commercial Banks on 17th
April, 1993 and 3rd July, 1993. These guidelines,
inter-alia, include :

(i) Preference to village industries, tiny
industries and other small scale units
while meeting the credit requirements of
small scale sector.

(i) Banks have been asked to step up the
credit flow to meet the legitimate
requirements of the SSI sector in full
during the Eigth Five Year Plan.

The definition of a Sick SSI unit and rate
of interest applicable for Working Capi-
tal Term Loan (WCTL) granted as a part
of a rehabilitation package has been
suitably modified.

(iii)

(iv) An effective grievance redressal
machinery within each bank which can
be approached by the SSIs in case of dif-
ficulties will be set up.

(v) Banks have been advised to adopt the
‘Single Window Scheme’ to provide both
Working Capital and term loans.

|English]

PNB Capital Service tie up with Foreign
Collaborators

4860. SHRI R. SURENDER REDDY : Will
the Minister of FINANCE be pleased to
state :

(a) whether following the liberalisation of
the economic policy, the Punjab National Bank
Capital Services Limited is presently facing a
stiff challenge thrown up by foreign competi-
tion within the country;

(b) if so, the broad details of the challenge
faced by the PNB Capital Services Limited;
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(c) whether in order to meet the challenge,
the Board of Directors of the Punjab National
Bank have very recently decided to allow
foreign collaboration in the PNB Capital Ser-
vices Limited on very liberal terms;

(d) if so, whether the Reserve Bank of India
has given its approval in this regard;

(e) whether any offers have been received in
this regard;

(f) if so, the details thereof; and

(g) the time by which a final decision is
likely to be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) and (b) PNRB Capital Services
Lid. (PNB Caps) are in the business of equip-
ment leasing, merchant banking etc. Other
companies in this line of business have tied up
with foreign collaborators or are contemplating
such tie-ups. Following such foreign colla-
borations by other companies, PNB Caps are
anticipating greater competition in
business.

(c) The Board of Punjab National Bank
have given “in principle” approval to PNB Caps
approaching certain foreign companies for
exploring the possibility of a tie-up. No terms
for the tie-up have yet been decided.

(d) PNB Caps have not as yet approached
Reserve Bank of India fur their approval.

(e) No offer has been received by PNB Caps
so far.

(f) Does not arise.

(g) A final decision will be taken after offers
are received from foreign collaborators and
terms are negotiated.

Irregularities in weighing of fruits and vegetables
at Sabhar Airport

4861. SHRI ANNA JOSHI : Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state :

(2) whether there is lack of accurate weigh-
ing facility at the Sahar airport in Bombay as
reported in the Free Press Journal, Bombay
dated June 11, 1993;
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(b) whether some cases of irrcgularities at
the airport in weighing of fresh fruits and
vegetables for export have come 1o the notice of
the Government during 1992 and 1993 so
far;

(c) if so, the details thereof; and

(d) the action taken or proposed to be taken
by the Government against the guilty officials
and also to check such cases?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) : (a) to (d) Weighing machines are pro-
vided at Bombay airport by Air India who are
operating as Ground Handling Agents for
International Airports Authority of India
(IAAI). The weighing machines are periodically
checked to ensure accuracy. None of the air-
lines has brought to the notice of [AAI any dis-
crepancy in the weighment of fruits and
vegetables.

Economic Progress in India

4862. SHRI SHRAVAN KUMAR PATEL :
Will the Minister of FINANCE be pleased
10 state :

(a) whether the World Bank in a recent
economic memorandum on India, titled
“Indian Progress and Challenges in Economic
Transition” and reviewed the economic pro-
gress made in India and the challenges faced
and overcome by it;

(b) if so, the precise appraisal made by the
World Bank therein and the nature and extent
of foreign assistance required by India; and

(c) the details of aid promised or undertaken
by the Bank and its various agencies?

THE MINISTER QOF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED : (a) Yes. Sir.

(b) and (c) The report reviews economic
trends like GDP growth, investment, inflation,
fiscal deficit, exports, imports and aid flows dur-
ing the year 1992-93. It also examines the
Government’s approach to continuing process
of economic reforms. The report recommended
that donors maintain their pledge for fiscal year
1993-94 at the same level as last year, that is
USD 7.2 billion.
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[Translation]
Exporters of Readymade Garments

4863. SHRIMATI SHEELA GAUTAM :
Will the Minister of TEXTILES be pleased
10 state:

(@) whether the Union Government are
aware of the fact that some of the exporters of
readymade garments had recently submitted
fake letters of credit;

(b) if so, the details thereof;

(c) the action proposed to be taken by the
Union Government against such exporters in
this regard; and

(d) the steps taken/proposed to be taken by
the Union Government to check such incidents
in future?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY) : (a) to (c) During the scrutiny of
Letters of Credit submitted by garments expor-
ters. Apparel Export Promotion Council has
recently found that two exporters had submitted
forged/tampered letters of credit. The Council
has issued show cause notices to both exporters
and has suspended their registration pending
completion of the proceedings for deregistra-
tion of their firms.

(d) Letters of Credit submitted by garment
exporters are scrutinized by Apparel Export
Promotion Council, with necessary assistance
from concerned banks. Where forgery or tam-
pering of the letters of credit are established
following the scrutiny, the Council suspends
registration of the exporters involved, pending
further investigation. Exporters who are found
guilty following detailed investigation are
deregistered. In serious cases, the Council files
complaints with the Police also.

{English]
Financial Reforms

4864. SHRI BOLLA BULLI RAMAIAH :
SHRI D. VENKATESWARA RAO: Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have studied
various financial reforms initiated by some
south-east Asian countries like China;
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(b) if so, whether India would also like to
adopt some of those reforms to further liberal-
ize the economy;

(c) if so, the details thereof:

(d) whether there is any proposal to restruc-
ture the Corporate Tax system; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) to (c) Government are aware of
the financial reforms undertaken by some of the
South-East Asian countries. The reforms
initiated in the financial sector are based on the
recommendations of the Narasimham Com-
mittee which submitted its report in November,
1991. The members of the Committee were
generally aware of the developments in the
financial sectors in other countries.

(d) and (e) Proposals for restructuring of the
Corporate Tax are part of the recommendations
of the Tax Reform Committee, chaired by Pro-
fessor Raja Chelliah. These recommendations
are under the consideration of the
Government.

Per Capita Plan Investment

4865. SHRIMATI VASUNDHARA RAJE :
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the per capita plan investment in
Rajasthan during 1990-91, 1991-92 and 1992-
93;

(b) the per capita plan investment made in
other states during this period;

(c) whether there is a need to increase the
plan investment in the backward states like
Rajasthan; and

(d) if so, the provision praposed to be made
during the Eighth Plan?
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b) The per
capita plan investment (in terms of per capita
plan outlay/expenditure) from 1990-91 to 1992-
93 is shown in the enclosed Statement 1.

BHADRA 5, 1915 (S4AK4)
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(c) The allocation for any state including
Rajasthan is based on the formula accepted by
the National Development Council and the
resources the State can raise.

(d) During the Eighth Five Year Plan the
State Component of public sector plan outlay at
1991-92 prices has been envisaged at Rs. 175485
crores including Rajasthan’s share of Rs.
11500 crores.

STATEMENT I

STATEMENT ATTACHED TO LOK SABHA UNSTARRED QUESTION NO. 4865

Per Capita Plan Outlay/Expenditure for the period 1990-91 to 1992-93

(Rs)

At current price

SIL States Annual Flan Annual Plan Annual Plan
No.
1990-91 1991-92 1992-93
Outlay Expenditure Outlay Outlay
1 2 3 4 5 6
1.  Arunachal Pradesh 2133 1933 2739 2855
2. Assam 303 268 361 43]
3.  Himachal Pradesh 704 739 802 951
4.  Jammu & Kashmir 842 721 937 1062
5. Manipur 930 901 1095 1149
6. Meghalaya 994 944 1193 1369
7. Mizoram 1822 1821 216 2332
8  Nagaland 1192 1169 1398 1521
9.  Sikkim 1881 1970 2376 2730
10.  Tripura 729 733 827 1027
11.  Andhra Pradesh 200 224 213 250
12.  Bihdr 209 146 261 255
13.  Goa 1112 1158 1476 1305
14.  Gujarat 352 380 426 455
15. Haryana 429 m 469 509
16. Karnataka 250 262 337 427
17. Kerala 219 205 278 315
18. Madhya Pradesh 302 258 367 363
19. Maharashtra 311 321 318 401
20.  Orissa 97 345- 445 446
21.  Punjab 448 491 500 743
22. Rajasthan 218 222 267 319
23. Tamil Nadu 261 269 288 315
24.  Uttar Pradesh 231 218 267 278
25.  West Bengal 195 169 219 21 7
TotaL 262 269 327 363
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Scheme of Presumptive Taxation
4866. SHRI MANORANJAN BHAKTA :
Will the Minister of FINANCE be pleased
to state:

(2) whether the Scheme of presumptive taxa-
tion has proved successful;

(®) if so, the details of the achievements
made under this scheme;

(c) whether the Government are considering
to extend the Scheme to cover more areas;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY): (a)
and (b) The scheme was reasonably successful.
Upto 31st March, 1993, 1.19 1akhs newtaxpayers
came under this scheme.

(c) and (d) Government is examining the
possibility of extending the scheme to cover
more areas.

[Translation]
Concessions to Women Entrepreneurs

4867. SHRI RAJESH KUMAR :
SHRI MUMTAZ ANSARI
SHRIMATI SHEELA GAUTAM :

Will the Minister of FINANCE be pleased
to state:

(a) whether the Government proposed to
provide concession to the women entrepreneurs
in the interest charged on bank loans during the
current Plan period;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (c) With a view to rationalis-
ing the lending structure of scheduled commer-
cial banks, effective from 22nd September, 1990
the sector specific, area specific and purpose
specific interest rates were withdrawn and a
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single criteria i.e. size of the loan had been pres-
cribed for determining the rate of interest. No
separate concessional rate of interest has been
prescribed for women beneficiaries in any Cen-
tral Government sponsored schemes or under
the schemes framed by the banks themselves,
and there is no proposal to that effect.

Loans to SSI Sector

4868. SHRI TEJ NARAYAN SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of loans provided to the
small scale industry sector during the last finan-
cial year;

(b) the total amdunt of loans provided dur-
ing the first quarter of the current financial year
vis-a-vis the loans provided last year during the
corresponding period;

(c) whether the Small Industries Develop-
ment Bank is also providing loans directly to
small scale industries; and

(d) if so, the total amount of loans made
available by this bank during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR
AHMED) : (a) to (d) Presumably, the Hon’ble
Member is réferring to the performance of the
Small Industries Development Bank of India
(SIDBI). The aggregate assistance sanctioned
and ‘disbursed by SIDBI under its various
schemes of assistance to units in SSI sector dur-
ing 1992-93 is as under:

(Rs. crores)
Sanctioned 35499
Disbursed 27873

The total assistance sanctioned and dis-
bursed by SIDBI during the first quarter of the
current year i.e. April-June, 1993 vis-a-vis assis-
tance provided during the corresponding
period of last year is as follows:

(Rs. croi

Apnil- April-

June, June,

1993 1992

Sanctioned 537.8 499.7
Disbursed 435.7 485.7
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The assistance sanctioned by SIDBI under
its direct assistance schemes is given below:

(Rs. crores)
Year Sanctioned  Disbursed
1990-91 71.0 594
1991-92 2574 182.1
1992-93 617.8 506.7
(English]

Production by Japanese Investment Projects

4869. DR. LAXMINARAYAN PANDEYA :
Will the Minister of FINANCE be pleased
to state:

(a) whether Indo-Japanese Light Commer-
cial Vehicle (LCV) manufacturers in India have
suspended their production in protest against
the levy of countervailing duty on the LCV com-
ponent imports;

(b) if so, measures taken by Government to
sort out this stalemate; and

(c) the other steps being taken by the
Government to improve the economic relations
and to attract more Japanese investment in
India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKHARA MURTHY) : (a) and
(b) No Indo-Japanese Light Commercial Vehi-
cle (LCV) manufacturer is reported to have sus-
pended the prodution of LCV in protest against
the levy of countervailing duty on the import of
components of LCV. However, the basic cus-
toms duty on specified parts and components
for the manufacture of LCV was reduced from
50% to 25% w.e.f. 21-7-93 in order to give relief to
the LCV industry.

(c¢) Government has taken various other
steps to improve the economic relations and
attract more foreign investment in India which
includes abolition of industrial licensing,

removal of restriction on investment under the

MRTP Act. liberalisation of provisions of
FERA, liberalisation of policy and procedure
for transfer of foreign technology, import of
capital goods, raw materials, etc.

Closure of NTC Mills

4870. SHRI RAM NAIK : Will the Minister
of TEXTILES be pleased to state :
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(a) whether the Government have taken a
decision to close all sick cotton textile mills in
Mumbai which are being run by the National
Textile Corporation:

(b) if so, the names of the mills which are
likely to be closed; and

(c) the reasons for the closure of these
mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) to (c¢) Government have
approved a strategy t6 wum around the mills of
NTC, including the mills of NTC in Mumbai,
involving selective modernisation, financial
and managerial restructuring and rationalisa-
tion of surplus workforce under the Voluntary
Retirement Scheme (VRS). Voluntary Retire-
ment Scheme will also be offered to the officers,
stafl & workers of chronically sick mills which
have no possibility of viability and which may
have to be closed down or merged with adjacent
units to ensure viability. The question of closure
or retention of individual mills of NTC will
depend on the impact on viability of
rationalisation of labour under VRS and’other
relevant factors, and the decision of the Board
for Industrial & Financial Reconstruction
which has been entrusted the responsibility to
determine and enforce the measures for the
revitalisation of sick industrial companies
under the provisions of the Sick Industrial
Companies (Special Provisions) Act, 1985.

Report on PSU Disinvestment
\
4871. SHRI RAM KAPSE: SHRI
ANUKSHRAO RAOSAHEB TOPE : Will the
Minister of FINANCE be pleased to state : -

(a) whether the Rangarajan Committee on
public sector disinvestment has submitted its
report to the Government;

(b) if so, the recommendations made by the
Committee; and

(c) the action taken or proposed to be taken
by the Government on these recommend-
ations?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR: ABRAR
AHMED): (a) to (c) The Report of the
Rangarajan Committee on Disinvestment of
shares in public sector enterprises was received
by the Government of India on 20th April, 1993.
The recommendations of the Committee relate
to several aspects of disinvestment policy
including limits of equity to be disinvested,
criteria for valuation of shares, preparatory
steps and modus operandi of disinvestment. The
major recommendations of the Committee are
ljgted in the Statement attached. The Report of
the Committee is under examination of the
Government.

STATEMENT

Summary of the Major recommendations of
Rangarajan Committee on disinvestment of shares
in -PSEs

A LIMITS OF EQUITY TO BE DIS-
INVESTED

The Committee has recommended
that the target levels of Government
ownership in respect of all units reserved
for the public sector should be 51% to
enable control over management. A
target level of 26% of public ownership
could be considered in exceptional cases.
There should be specific reasons for con-
tinued Government ownership of enter-
prises not reserved for the public sector.
In general, the percentage of equity to be
disinvested should be under 49% in
industries reserved for public sector and
over 74% in other cases.

B. CRITERIA FOR VALUATION OF
SHARES
Among the three criteria viz. net asset
value. profit earning capacity value and
discounted cash flow value, the discoun-
ted cash flow has the greatest relevance,
though it is the most difficult to
operationalise. Each company would
need to be studied carefully with the help
of a merchant banking firm taking into
account factors such as value of assets, its
market share, potential profit earning
capacity and the prevailing price in the
market for shares of similar enterprises
in the private sector.
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C. PREPARATORY STEPS

The preparatory steps recommended
by the Committee include conversion
into company form, wherever necessary,
deciding the desirable level of equity and
restructuring the financials with a paper
debt/equity gearing, assessing the on-
going plans of PSEs and examining the
scope of issuing convertible bonds as a

measure of resource mobilisation for
PSEs.

D. MODUS OPERANDI OF DISIN-
VESTMENT
The Committee has recommended
that once a reasonable market price is
established in a normal trading at-
mosphere over a reasonable period of
time, the fixed price method would be
appropriate. In all other cases, the auc-
tion method with the participation may
be adopted.

E. STANDING COMMITTEE ON PUBLIC
ENTERPRISE DISINVESTMENT

The Committee has suggested that
the Government may consider creating a
Standing Committee on Public Enter-
prises Disinvestment to recommend
enterprises-specific action for reforths,
restructuring and disinvestment as well
as monitoring and evaluating the process
of implementation.

Allocations to Cooperative Sector

4872. SHRI PANDURANG PUNDLIK
FUNDKAR : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) the allocations made for cooperative sec-
tor in the Eighth Five Year plan; and

(b) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b)
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Under the head ‘Cooperation’ in the Agricul-
ture and Allied Activities Sector the total Eighth
Plan outlay under the Central Sector is Rs. 1,550
crores and those of the States and Union
Territories, Rs. 1,507.12 crores. -

Use of Hindi in Banks

4873. SHRI VILASRAO NAGNATHRAO
GUNDEWAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the work in the public sector
banks is permitted to be done in Hindi also;

(b) if sa, whether the employees of many of
the public sector banks who do their work in
Hindi have beeen issued Memorandum;

(c) if so, the details thereof during the last
year and the current year, so far; and

(d) the action taken by the Government in
this regard and to encourage Hindi in public
sector banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) Yes Sir, The employees of
Public Sector Banks are allowed to do their
work in Hindi also as per Official Language
Policy of the Government.

(b) As reported by the Public Sector Banks
no employee has been issued Memorandum for
doing his/her work in Hindi

(c) Does not arise.

(d) Government of India Official Language
Policy and various instructions issued in this
behalf from time to time are required to be
followed by the banks. Various steps like hold-
ing of Hindi workshops, Hindi training, Hindi
competitions and incentives such as award of
shields, cash awards and issue of merit cer-
tificates etc. are being taken to encourage use of
Hindi in Public Sector Banks.

|English}
Spinning Mills
4874. SHRI NJ. RATHVA :

DR. KARTIKESWAR PATRA :
SHRIMATI VASUNDHARA RAJE:

Will the Minister of TEXTILES be pleased
to state:
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(a) the number of new spinning mills set up
by the Government during the last three years,
State-wise;

(b) the target fixed for setting up such mills
during the Eighth Plan, State-wise; and

(c) the steps taken by the Government to
monitor the full capacity utilisation of such
mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) and (b) The Government
does not have any scheme to set up any textile
mill including spinning mill on its own.
However, as per information fumished by
National Cooperative Development Corpora-
tion (NCDC), NCDC have provided/been pro-
viding financial assistance for setting up of 9
cooperative spinning mills during the last three
years. The State-wise details are given
below :—

No. of Spinning Mills
Maharashtra 7
Orissa 2

In the Cooperative sector while no targets
have been fixed NCDC has proposals to assist
setting up of 40 cooperative spinning mills in
the country during the Eigth Five Year Plan
period. Tentative State-wise, break up is as
under:

Andhra Pradesh-4, Maharashtra-8, Haryana-2,
Rajasthan-2, Karnataka-4, Tamil Nadu-2,
Uttar Pradesh-2, Kerala-2, Assam-2,
Orrissa-2, Bihar-1, Tripura-1,
Madhya Pradesh-4, Punjab-2, West Bengal-2.

(c) Does not arise.

Task of Inflation Forecasting

4875.SHRI G. DEVARAYANAIK: Wil
the Minister of FINANCE be pleased to
state :

(a) whether the Government have entrusted
the National Informatics Centre with the task of
strengthening the Price and Inflation Informa-
tion systems;

(b) whether there are multiple official/non-

official bodies engaged in forecasting
inflation;
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(c) if so, whether there are variations in
inflation forecasting based on different
models;

“\r

(d) the variations observed in actual rate of
inflation against projected inflation forecast
made by official bodies; and

(e) whether the Government have plans to
entrust the task of inflation forecasting and
price monitoring to any single agency?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED) : (a) and (b) A number of official and
non-official agencies use forecasting models to
estimate trends in the economy. National Infor-
matics Centre is one such agency which pre-
pared a report on price forecasting in
February, 1993.

(c) and (d) Various forecasts yield different
estimates depending upon variations in data,
explanatory variables used, basic assumptions
and statistical toqls employed.

(e) No, Sir.
Change in RBI policies

4876. SHRI SANAT KUMAR MANDAL :
Will the Minister of FINANCE be pleased
10 state:

(a) whether the World Bank has demanded
that radical changes be made by India in the
treasury bills and long-term market for Govern-
ment securities to speed up the process of finan-
cial sector reforms:

(b) if so, the implications of this demand so
far as the long-term market reforms are
concerned;

(c) its impact on the Reserve Bank of India’s
current practice of managing both long-term
Government securities* and treasury bills;
and

(d) the government's reaction to this
demand?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR ABRAR
AHMED): (a) to (d) Government have been
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taking various initiatives to develop and
strengthen the market for Government
Securities based on the recommendations of the
Committee to Review the Working of the Mon-
etary System (Chakravarty Committee, 1985)
and reiterated by the Committee on the Finan-
cial System, (Narasimham Committee, 1991),
quite independent of the fiscal consolidation
programme.

The Chakravarty Committee recommended,
inter-alia,

(i) Raising of return on the Treasury Bills to
such a level as will induce banks, finan-
cial institutions and the public in general
to purchase Treasury Bills as an attrac-
tive avenue for deploying their tem-
porary funds.

Development of secondary market in
Treasury Bills.

Shortening of maturities of Gowt.
Securities.

Treasury Bills to be developed as an
active monetary instrument.

(v) Upward revision of yield on Govern-
ment securities. :

(i)
(iii)
(iv)

The Committee felt that higher coupon rates
on Government Securities and higher discount
rates on Treasury Bills would lead to higher
absorption of Government paper by the public,
resulting in lower monetisation of debt and
lower increase in money supply than
otherwise.

In pursuance of these recommendations,
interest rates on long term Government
Securities have been progressively increased.
Presently interest rate is 13.5 per cent compared
to 7.5 per cent in 1980-81. Similarly the max-
imum term of Securities which used to be 30
years has been brought down to 10 years.

As regards Treasury Bills there were two
types of reforms :

1. Increase in the maturity period of 91 days.
Thus, a scheme of 182 days Treasury Bills was
started in Nov., 1986, since replaced by 364 days
bills during 1992-93.

2. Shift from sale on tap to auction. 182 bills
earlier and 364 bills now are sold by auction.
The latter bills are presently giving an yield of
11.5 per cent. Auction of 91 days bills has also
been started from Jan, 1993 and their sales so far
have crossed Rs. 2500 crores. The present yield
i8 92 per cent.
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The intention is to progressively make
‘l'iumry Bills a potent market instrument
instead of serving as a medium for monetisation
of deficit. :

Subsidy and Loans to Loomless Weavers

4877. SHRI R SURENDER RED-
DY: Will the Minister of TEXTILES be
pleased to state:

(a) whether the Government have made
any assessment of loomless weavers in the
country;

() if, so the details thereof, State-wise;

(c) whether there is any scheme to provide
subsidy and loans to help such weavers;

(d) if so, the details thereof;

(¢) the amount of subsidy to be provided
and the number of loans to be activated in each
State particularly in Anlira Pradesh during the
years 1993-94; and

(f) the out-turn likely to be achieved
thereby so far as handloom cloth is con-
cerned?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VEN-
KAT SWAMY): (a) Yes, Sir.

(b) A statement showing Statewise number
of loomless weaver households is attached.

(c)and(d) Thereis a scheme for assistance
for modernisation and purchase of new
looms. Under the schecme 2/3rd of the assis-
tance is provided as loan and 1/3rd as grant.
. (e) and (ff The scheme has been trans-
ferred to the state sector from 1993-94. The
coverage of weavers and the amount of assis-
tance to be provided under this scheme will
depend on the number of proposals received
from the eligible beneficiaries, and the provi-
sion made by the State Govts. in their
budgets.

STATEMENT
Statewise number of Loomless Households

Sl Name of the State No. of
No. Households
1.  Andhra Pradesh 15271
2.  Arunachal Pradesh 1849
3. Assam 98752
4. Bihar 2131
S.  Gujarat 364
6. Haryana 12264
7.  Himachal Pradesh 1098
8. Jammu & Kashmir 340
9.  Karnataka 9083
10. Kerala 15333
11. Madhya Pradesh 1709
12 Maharashtra 11926
13. Manipur 3274
14. Meghalaya 226
1. Mizoram 313
16. Nagaland 6056
17.  Orissa 2729
18  Punjab 241
19. Rajasthan 3281
20, Tamil Nadu 71297
21. Tripura 1177
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22.  Uttar Pradesh 6590

23.  West Bengal 52959

24. Goa 29

25. Delhi 7262

26. Pondicherry 1919

ALL STATES 327473
Twenty Point Programme

4878. SHRI SYED SHAHABUD-

DIN: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to.state:

(a) national physical target and achieve-
ment under the Twenty Point Programme dur-
ing 1992-93 with State-wise break-up;

(b) physical target for 1993-94;

(c) Central and State expenditure on the
Twenty Point Programme for 1992-93, State-
wise; and

(d) Central and State allocation for the
programme for 1993-94?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING & PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) The infor-
mation regarding national physical targets and
achievement under Twenty Point Programine
during 1992-93 is provided in the Statement I
enlosed. State-wise break-up of performance
is given in Statement IA. Some states have
revised the figures of their performance after
issue of Monthly Progress Report for March
1993 depicting the performance for 1992-
93. Another statement giving the revised data
in respect of the states of Bihar, Goa, Assam,
Gujarat, J&K, Kerala, Maharashtra and
Manipur indicating their revised performance
is also given in the Statement IB attached.

() The physical targets for 1993-94 are
given in the Statement II attached.

(c) and (d) Items under Twenty Point Pro-
gramme are implemented as part of the State
Plan Schemes and there is no practice of mak-
ing specific allocations for Twenty Point Pro-
gramme. Given that allocations are not made
under Twenty Point Programmes as such, the
figures of financial expenditure are also not
available separately under these items.
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